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MINISTRY OF COMMERCE AND INDUSTRY

NOTIFICATIONS
New Delhi, the 25th November, 1959

5.0. 2600, —In exercise of the powers conleired by sub-section (8) of seepen 1
of the Trade and Merchandise Marks Act, 1958 (43 of 1958), the Central Govaern-
mnent hereby appomnts the 25th November, 16563 as the date on which the said
‘¢t shall come nto force.

[No. 7(5)-TMI/85.]

Tranc Makxs

5.0. 260i.—In excrcise of the powers conferred by section 5 of the Trade
and Merchandise Mark. Act, 1958 (43 of 1958), the Central Govcrnment haereby
sstablishes the Trade Marks Registry with its head office at Bombay and branch
offices of the Trade Marks Repistry at each of the following places, namely,
Caleutta, Delht (Okbla Industrial Estate) and Madras and also defines the terri-
torial Limits within which each of the offices of the Trade Marks Regisiry aforeraid
shall exercise ils functions as follows, namely:—

Office of the 'Trade Marks The Siates of Bombay and Madhya
Reglstry at Bombay. Pradesh.

Office of the Trade Marks The States of Assam, Bihar, Orissa
Registry at Calcutta. andl West Bengal and the Union

Territories o Andaman and
Nicobar Islands, Mampur and

, Ti1ipura.

Office of the Trade Marks The States of Jammu and Kashmir,
Registry at Okhla Indus- Punjab, Rajasthan and Uttar
trial Estate (Delhi). Pradesh and the Union Terrilo-

ries of Delhi and Himachsl Pra-
desh.

Office of the Trade Ma:ks The States of Andhra Pradoslh,
Registry at NMadras. Kerala, Madras and Myvore and

the Union Territories of Lacea-
dive, . Minwoy and  Amindivi
Islands,

' [No. 7(5)-TMP/59.}

TRADL AND MERCHANDISE MARKS

5.0, 2602.—In exercise of the powers conferred by sub-section (4) of sectien 6
of the Tiade and Merchandisc Marks Acl, 1958 (43 of 1838), the Centrs! Govern-
mcnt hereby directs that in addition 1o the copy of the Register of Trade Marks,

( <83 )
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the following documents shall be kept at cach branch office of the Trade Maiks
Registry, namely:—

i. Copies of applications for registration of trade marks filed at Llhat otfice
of the Trade Marks Regi.try after the commencement of the Act,

2. nolices of opposition io registration of trade marks, applications feor
rectification before the Registrar, countcrstatements thercto, and any
afMdavit or document i any proceedings before the Registrar, flled
at thal office of the Trade Marks Registry after the commencement
of the Act;

8. all regulations deposited under section 65 and all applications filed under
section 69 for varying such regulaiions, at that office of the Trade
Marks Regisiry after the commencement of the Act; and

4. copies of the followlng indexcs, namely:—
(a) index of registcred trade marks,

(h) index of trade marks in respect of which applications for regls-
tralion are pending,

(c) index of the names of the proprietors of registered marks, and

(d) index of thc names of registered users.
' [No. 7(5)-TMP/59 |
New Delhi, the 25th November, 1959

8.0. 2603.—In cxercise of the powers conferred by section 133 of the Trade and
Merchandise Marks Act, 1958 (4% of 1958) read with section 22 of the General
Clauces Act, 1897 (10 of 1887), the Ceniral Government is pleased to make the
Iollowm? rules, the same having heen previously published as required by sub-
section (1) of the flrst mentioned section, namely:—

TRADE AND MERCHANDISE MARKS RULES
PART I
CHAPTER I—PRELIMINARY

7. Short tlile and commencement.—(1) These rules may be called the Trade
and Merchandise Marks Rules. 1958,

(2) They shall come into force on the dale on which the Act comeg into force.
2. Definitlons.~-~In these rules, unless the context otherwise requires,——
(a) “Act” means the Trade and Mcrchandise Marks Act, 1938 (43 of 1958
(b) “agent” means & person authorised under section 123;

(c¢) “application for registration of a trade mark” includes the trade mark
contained in it;

(d) “appropriate office of the Trade Marks Registry” meang the relevant
office of the Trade Marks Registry as specified in rule 4;

(e) “Form"” means a form get forth mn either the Second or the Third
Schedule;

() “Journal” means the Trade Marks Journal:

(g) “notified date’” mecans the daic on which the rules come Inlo force;

(h) “principal place of business in India” means the relevant place in
India as specified in rule 3;

(i) “registercd trade marks apent” means a irade marks agent whose
name ig aclually on the Register of Trade Marks Agents maintained
under rule 146;

(i) “Schedule” means a Schedule to the rules;

(k) “section” means a section of the Aci;

(1) “specificalion” means the designalion of goods in respect of which a
trade mark or a registered user of a trade mark is registered or
proposcd to be regislered;

(m) all other words nnd expressions used bhut not defined in the rules

and defined in the Act shall have the meaning, assigned {0 them
in the Act.

3. Principal place of business in Indix—-“Principal plece of business in India”
means-—
(1) where a petson carries on business in the goods concerned in a {rade
mark-——

(2 if ihe business is carried on in India at only one place, that place;
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(b) if the business is carried on in India at more places than one, the
placc mentioned by him as the principal place of businessg in India;

(il) where a porson is not carrying on a businedgs in the goods concerned
in a irade mark—

(a) if he 15 carrying on any other business in India at only one place,
that place; I

(b) if he is carrying on any other business in India at more places than
one, the place mentioned by him as the principal place of business
in India; and

(iii) where a person does not ecarry on any business in India but has a
place of residence in India, then such place of residence in India,

4, Appropriaie office of the Trade Marks Registry.-—The “appropriate office
of the Trade Marks Registry” for the purposes of making an application for
registration of a trade mark under section 18 or for giving notice of opposition
under section 21 or for filing an application for rectification under section 48,
47(4) or b6 or for any other procecdings under the Act and the rules shall be—

(a) in relation to a trade mark on the Register of Trade Marks at the
notified date, the office of the Trade Marks Registry within whose
territorial limits—

(i) the principal place of business in India of the registered proprietor
of the trade mark as entered in the register at such date is situate;

(ii) where there is no entry in the register as to the principal place of
business in India of the registered proprietor, the place mentioned
in the address for service in India as entered in the register at
such date is situate;

(ii1) in the case of jointly registered ?roprietors, the principal place of
business in India of the proprietor whose name 1is entercd first in

the register as having such place of business in India at such date
is situate;

{iv) where none of the joinily registered proprictors is shown in the
register as having a principal place of business in India, the place
mentioned in the address for service in India of the joint proprietors
as enlered in the register at such date, is situate;

(v) if no principal place of business in India of the registered proprietor
of the mark or in the case of joint registration, of any of the joint
proprietors of the mark, is entered in the register, and the register
does not contain any address for service in India, the place of the
office of the Trade Marks Registry where the application for regis-
tration of ihe trade mark was made, is situate; and

(b) in relation to a trade mark for which an application for registration
is pending at the notificd date or is made on or after the notifled
date, the office of the Trade Marks Registry within whose territorial
limits— |

(1) the principal place of business in India of the applicant as disclosed
in his application or, in the case of joint applicants, the principal
place, of business in Indla of the applicant whose name is first
mentioned in the application, as having such place of business is
situate;

(ii) where neither the applicant nor any of the joint applicants, as the
case mAay be, has a principal place of business in India, the place
mentioned in the address for service in India as specified in the
application is situate.

5, Jurisdiction of appropriate office not altered by change In the principal
lace of business or address for service—No change in the prineipal place of
business in India or 1n the address for service in India, as the case may be,

(a) of a registered proprielor or of any of the jointly registered proprietors
in relation to anv trade marlc on the register at the nolifled date,
made or effeclerd subvequont to that date or,

(b) of an applicant for registration or of any of the joint applicants for
registration in relation to any trade mark for which an application
for registration is either pending at the notified date or is inade
on or after that date, made or cflected subsequent to that date or
to the date of filing of such application, ag the case may be,

shall affect the Jurisdiction of the appropriate office of the Trade Marks Registry.
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g. Entrﬁ of the appropriate office in the Register—In respect of every
trade mark on the register at the notifled date or registered thereafier the Regis-
trar shall cause to be entercd in the reglsier the appropriate office of the
Trade Marks Registry and the Registrar may, at any lime, correct any error in”
the entry so made.

7. Transfer of pending applicatlons and proceedings to appropriate offlces
of the Trade Marks Registry —Every applicalion and proceeding pending before
the Registiar=at the notificd dale in relation to a trade mark shall be deemed
to have been transferred to the appropriate office of lhe Trade Maiks Registry.

8, Leaving of Documents elc.—All applicalions, nctices, statements or other
documients or any fees authorised or required by tho Act or the rtules to be
made, served, left, or sent or paid at or to the Trade Marks Registry in
relation to a trade mark on the Register of Trode Marks on the notified date or
for which an application for regisiration is pending on, or js made on or after,
the notifled date, shall be made, served, left or sent or paid at or to the appropriate
office of the Trade Marks Reglstry.

9. Documents etc, filed or Ieft not at the appropriate ofice—Where anv applica-~
tion. nolice, siatement or olher document or any fec authorised or required
by the Act or the rules is made, scrved, lefi or sent or paid, at or to an office
which I3 not the appropriate office of the Trade Marks Regisiry, the Registrar
shall retgrn such application, notice, stalement or document or lev to the persorn
concerned.

10. Issus of notices etc.—Any nolice or communication relating to any applica-
tion, malter or proceed.ng under the Act or the rules shall ordinarily bhe issued
from the appropriate office of the Trade Marks Registry but mav, nevertheless,
be issued from any offlice of the Trade Markg Registry.

11. Fees.—(1) The fces to be paid in respect of applications, opposilions, regis-
tration and other matters under the Act and the rules shall be thoie specified
In the First Schedule, hercinafter referrcd to as the prescribed fces.

(2) Where in resgect of any matter a fee ig required to be paid under the
rules, the form or the applicalion or the request or thc petition, therefor, shall
be accompanied by the prescribed fee

(3) Fees may be paid in cash or sent by money order addrcssed to the
Registrar of Trade Marks or hy postal order or by a bank draft jssued by, or by a
cheque drawn on and guaranieed blz', a scheduled hank ass deflned in the Reserve
Bank of India Act, 1934 (2 of 1834).

(4) Postal orderg shall be crossed and made pagable to the Registrar at the
appropriate office of the Trade Marks Registry and bank drafts and cheques shall
also be similarly crossed and made payable to the Registrar but they shall be
drawn on & scheduled bank at the place where the appropriate officc of the Trade
Marks Registry is situate.

(3) Where a fee is payable in respect of the filing of a document, the date on
which the entire fee 13 paid shall be deemed to be the date of filing of the
document.

(6) Where any fee paid by a party is ordercd to bc returned by the Registrar
under any of the provisions of the Act or the rules the amount may be refund-
ed by money order in which cvent money order commission shall be deductable
from such amount,

12. Forms.—(1) The forms set forih in the Second and the Third Scheduley
ghall be uszed in all cases to which they are applicable and may bce modifled as
directed by the Registrar to meet other cases,

(2) Any form, when filed at the Trade Marks Regisiry, shall be accompanied
by the prescribed fee.

13. Size, etc. of documents.—(1) Subject to any other directions that may be
given by the Registrar, all applications, notices, statemcnts, or other documents
except trade marks, authorised or required by the Act or the rules to be
made, served, left or sent, at or to the Trade Marks Registry or with or to the
Registrar or the Central Governmrnt,_Sha11 be wrilten, typewritten, lithogﬁ‘aphed
or printed in the FEnglish language in large and legible characters with deep
permanent ink upon strong paper. and, cxcept in the case of affidavits, on one
aide only, of a sizc of approximately 13 inches by 8 Inches (or 33 centimetres by
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20 centimeires) and shall have on the left hand part thereof a margin of not lgss
than one inch and a half (or 4 centimeires).

(2) Duplicale documents including copies of trade marks shall be filed at the
Trade Marks Regisiry, if at any time required by the Registrar.

14, Slgning of documents,—(1) A document purporling to be signed by a
partnership shall be signed béy at least one of the partners and a document pur-
porting to be signed by a bo fiY corporate shall be gigned by a dircetor or by ihe
secretary or other principal officer of the hody corporate. The capacity in which
an individual signs a document on hehalf of a partnership or s hody corporate
shall be stated below his signature. ’

(2) Signatures to any documents if written in characters other than Roman,
or Lft rlmt egible shall be accompanied by a transliteration in English and in block
oapitals,

15. Service of documents.—(1) All applications, notices, statements, papers
having representations affixed thereto, or other documents authorised or rcquired
by the Act or the rules to be made, served, left or sent, at or to the Trade Muarks
‘Registry or with or to the Registrar or the Central Government, or any other
person may be sent through the post by a prepaid letter,

(2) Any application or any document so sent shall be deemed to have been
made, gerved, left or sent at the time when the letter containing the same would
be delivered in the ordinary course of post.

(3) In proving such sending it shall be sufficient to prove that the letter was
properly addressed and put into the post.

16, Particulars of address etc. of applicants and other persons.—(1) Names
and addresses of the applicants and othcr persons shall be given in full, together
with thelr nationality, calling, and such other particulars as are necessary for
identification.

(2) In the casc of a firm the full name and nationality of every pariner
thereof shall be staled.

(3) In the case of foreign applicants and persons having no ?rincipa_l place
of business in India, their addresses in their home country shall be given in
addition to their address for service in India.

(4) In the case of a body corporale or [irm, the country of incorporation or
the nature of registration, il any, as ithe case may be, shall be given,

17, Statement of principal place of business in Indla in an applleation.—(1)
Every application for registration of a trade mark shall siale the principal place
@f business in India, if any, of the applicant or in the case of joint applicants,
of such of the joinl applicants as have a principal place of business in India.

(2) Subject to the provisions of ruleg 18, 19 and 21, any written communlea-
tion addressed io an applicant, or in the case of joint applicants to a joint appli-
cant, in connection with the registration of a 1radc mark, at the address of his
principal place of business in India given by him in the appiication shall be
deered to be properly addressed,

18. Address for service—(1) An address for service in India shall be given,

(a) by every applicant for registration of a trade mark who has no principal
place of business in India;

(b) in the casc of joint applicants for registration of a trade mark if none
of them has a principal place of business in India;

(c) by the proprietor of a trade mark who had his principal place of busi-
ness in India at the dale of making the goplication for registration
but has subscquently ceased o have such place} and

(d) by every applicant In any proceeding under the Act or the rules
and every person flling a nolice of opposition, who do not have a
prineclpal place of business in India,
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(2) Any written communication addressed to a person
address for servicce in India given by him sghall be
addressed,

as aforesaid at an
deemed to be properly

. (3) Unless an address for service in India ns required in sub-rule (1) is
given, the Registrar shall be under no obligation to send any notice that may be
required by the Act or the rules and no subsequent order or decision in the

p;oce%dings shall be called in question on the ground of any lack or non-service
of notice. I

19. Address for service In applicatlon and opposition proceedings——An appli-
cant for registration of a trade mark or an opponent filing a notice of opposition
may, notwithstanding that he has a principal place of business in India, if he
£0 desires, furnish the Registrar with an address in India to which communications
in relation fo the application or opposition proceedings only may be sent. Such
address of the applicant or the opponent shall be deemec{ unless subsequently
cancelled, to be the nctual address of the applicant or ithe opponent, as the case
may be, and all communicalions and documents in relation o the application or
notice of opposition may be served by leaving them al, or sending them by post to,
such address of the applicant or the opponent, as ithe case may be.

20. Non-availability of an address for service—The Registrar may, at any
iime when a doubt arises as to the continued availatulily of an address for service
in India entered in the register, request the person for whom it is cntered, by
letter directed to any other address entered In the reglster or if no such
address is entered in the register to the address at which the Regizlrar considers
that the letter would reach him, to confirm the address for service in India and
if within three months ol meking such a request the Registrar receives no such
confirmation, he mavy sirike the entry in the register of the addresy for service
in India and require such person to furnish a fresh address for scrvice in India,

or his address at the principal 1!31309 of business in India, if he has any at that
time.

21. Agency.—(1) The nuthorisation of an agent for the purpose of section 123
shall be execuled on Form TM-48 or in such other written form as the Registrar
may dcem sufficient and proper.

(2) In the case of such authorisation, service upon the agent of any document
relating to the proceeding or matter shall be deemed to be scrvice upon the person
so authorising him; all communications directed to be made to such person in
respect of the proceeding or matter may be addressed to such agent, and all

appearances before the Hepistrar relating thereto may be made by or through
such agent. i

(3) In any particular case the Registrar may require the personal signature
or presence of an applicant, opponent, proprietor, registered user or other person.

22. Classiflcation of goods.—For the purposes of the registration of trade marks

and of the rules goods shall be classified in the manncr specified in the Fourth
Schedule. )

23. Prellminary advice by Registrar as to distinctiveness.—An application for

reliminary adviec by the Registrar undor sub-section (1) of scction 103 shall

Ec made on Form TM-55 in respect of any goods comprised within any one class
in the Feurth Schedule, accompanied by threc representations of the trade mark.

24. Request to Registrar for search.—-(1) Any person may request the Regis-
trar, on Form TM-54, to cause a search io be made in respect of specified goods
classifled in anv one class in the Fourth Schedule to ascertsin whelher any mark
is on record which resembles a trade mark of which three rcpresentalions accom-
pany the form. The Registrar shall cause guch search to be made and the result
thercof communicated to the person making the request.

(2) Tf, within three months from the doale of the communication of the result
of the search aforcsaid, an application is madc for the vcgistration of the irade
mark 1h question, and the Rcgisirar takes objection on the ground that the mark
resembles a mark, which was not disclosed in the riarch but was on record on
the date on which the reouest to cause the search was made, the applicant shall
bo entitled, on giving noatice of withdrawal of the application within the period
mentioned in rule 40, to have repaid to him apy fee paid on the flling of the
application, !
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CHAPTER II—PROCEDURE FOR REGISTRATION OF TRADE MARKS

Application for regisivation of trade marks

25. Form and signing of applicatlon.—(1) An application to the Registrar for
the registration of a trade mark shal] be signed by ihe applicant or his agent,

(2) For a trade mark other than a certiflcation or defensive trade mark, the
application shall be made on Form TM-1, if in respecl of non-textile goods.

26. Af)plicatlon tn be confined to one class, elc.—(1) Every application for ihe
registratlon ot a trade mark shall be in respect of goods comprised i1 ohe class
only of ithe Fourth Schedule.

. {2) In the case of an apphcation for registration in respect of all the goods
included in a class or of a large variety ol goods in a class, the Registrar may
refuse to accept the application unless he is satisfied thal the specification is justi-
fied by the ute of the mark which the applicant has made or intends to make
if and whcn it 15 registered.

(3) Applications for the registration of the same trade mark in different
classes shall be frcated as separate and distinet applications, and in all cases
where a trade mark is regisicred under ithe same official number for goods in
more than one class, whether on conversion of the specification under rule 105
or otherwise, the registration in respect of ihe goods included in each separate
clags shall be deemed to be a separate registration for all the purposes of the Act.

27. Statement of user in applications~—An application to register a trade mark
shall, unless the trade mark is proposed fo be used, contain a statement of the
period during which, and the person by whom 1t has been used .n respect of the
goods mentioned in the application. The Registrar mayv rcquire the applicant to
file an affidavit testifying to such user with exhibits showing the mark as used.

28. Representatlon of mark.—FEvery application for the regisiration of a trade
mark, and where addilional copies of the application are required every such
copy, shall contain a representation of ithe mark in the space provided on the
application form for thal purpose. Where the representation exceeds such space
in size, the represeniation shall be mounted upon linen, tracing cloih or such
other material as the Rcgistrar may consider suitable. Part of the mounting
shall be affixed in the space aforesaid and the rest may be folded.

29. Additional representations.-—Every application for ihe registralion of a
trade mark shall, except as hercinafter provided, be made in triplicate and shall
be accompanicd by ten additional representations of the mark. The repre-
sentations of the mark on the application and each of its copies and the additional
representations shall correspond exactly with onc rnother. The additional
represeniations shall in all eases be noted with the speeification and class of goods
for which registration 1s sought, the name of the applicant, the period of use, 1f
any, and such other particulars as may from time to lime be required by the
Registrar and shall be signed by the applicanl or his ageni.

30. Representations to be durable and satisfactory.—(1) All represeniations
of trade marks shall be of a durable nature, and each additional represcntaiion
required to be filled with an application for registration ghall be mounted on n
sheet of strong paper of ithe s:zo of approximalely 13 inches by 8 inches (or 33
centimotres by 20 centimetres), leaving a margin of not less than one inch and
a half (or 4 centimetres) on the left hand part of the sheel.

(2) If the Registrar i= diseatisficd with any representation of a mark he mav
al any time require ancther representation satisfaclory to him to be substituterd
before pracecding with the application.

31. Specimeng of the mark In excepillonal cases.— (1) Where a representation
of a trade mark cannot be given in ihe manncr set forth n rule 30, a specimen
or copy of the trade mark may be seni either of full size or on a reduced scale,
and in such form as the Registrar may think most convenient.

(2) Th~ Regisirar may also in exceptional cases deposit in the Trade Marks
Registry a snecimen or copv of any trade mark which cannot convchiently . be
shown by a reprcsentation and may refer thereto in the register in such manner
as he may think fit.
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82. Borley of irade marks.——Where an application is made for the registration
of a geries of trade marks under sub-section (3) of section 15, copies of repre-

sentation of each trade mark of the series shall accormpany the applicatiom in
the manner set forth in rules 28 and 29.

38, Transliteration and translation.—(1) Where a trade mark contalns s word
or words in characters other than Roman, there shall, unless the Registrar other-
wise directs, be endorsed on the application form and copies theveof and on each
of the accompanying representations, a sufficient transliteration and translation
to the satisfaction of the Regisirar of each of such words, and every such endorse-

ment ahall state the language to which the word belongs and shall be signed by
1he applicant or his agent.

(3) Where a trade mark contains a word or words in a language other than
Englih, the Registrar may ask for an exact translation thereof fogether with

the name of the language, and such translation and name, if he so requires, shall
be endorsed and signed as aforesaid,

34. Names and representations of living persons or persons recently dead.—
Where the name or representation of any person appears on a trade mark, the
applicant shall, if the Registrar so requires, furnish him with the consent in
writlng of such person in case he is living or, In case his death took place within
twenty years prior to the date of the application for registration of the trade mark,
of his legal representative, as the case may be, to the use of the name or
representation and in default of such consent the Registrar may refuse to proceed
with the applicatlon for reglstration of the mark.

35, Name or description of goods on a mark.~(l) Where the name or
description of any goods appears on a trade mark, the Registrar may refuse to

reglster such mark in respect of any goods other thgn the goods 50 named or
described.

(2) Where the name or description of any goods appears on a trade mark,
which name or description in use varies, the Registrar may permit the reglatra-
tion of the mark for those and other goods on the applicant giving an undertaking
that the name or description will be varled when the mark iz used upon goods
covered by the specification other than the named or described goods. The

undertaking so piven shall be included in the advertisement of the application in
the Journal under section 20.

36 Applications under reciprocal arrangements.—Every application claimin

ﬁriority under section 131 by reason of an application te register the trade mar
aving been made in a convention country, so declared under sub-section (1) of
section 131, which country shall be named, shall state the date of that application
and the applicant shall furnish a certificate by the Reglstrar or other registering

authority of that country or shall otherwise verify the application made therein
to the satisfaction of the Registrar.

Procedure on receipt of application for reglstration of a Trade Mark

3. Acknowledgment of recelpt of applications.—Every apphcalion for the
registration of a trade mark in respect of any goods shall, on receipt, be
acknowledged by the Regietrar. The acknowledgment shall be by way of return
of one of the additional reprcsentations of the trade mark filed by the applicant

along with his application with the official number of the application duly entered
thereon.

38. Search.—Upon receipt of an application for the registration of a trade mark
in respect of any goods the Registrar shall cause a search to be made amongst the
regigtered trade marks and amongst the pending applications for the purpose
of ascertaining whether there are on record in respect of the same goods or
description of goods any marks identical with or deceptlvely similar to the
mark sought to be registered and the Registrar may cause the search to be renewed

at any time before the acceptance of the application but shall not be bound to do
£0. [

49. Objection to acceptance, Hearing.— (1) If, on consideration of the applica-
tion, and of any evidence of use or of distinctivencss or of any other matter ‘which
the applicant may or may be requred to furnish, the Registrar hus any objection
to the acceplance of the application or proposes to accept it subject to such con-
ditions, amendments, disclalmers, modiflcations or limitationg as he may think
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right to imfoae, the Registrar shall communicate such objection or proposal in
writing to the applicant.

—

(2) I within three months from the date of the communication mentioned
in sub-rule (1), the applicant does not amend his application according to the
proposal aforesaid, or submit his observations to the Registrar or apply for a
hearing, lhe application shall be deemed to have been abandoned.

40. Notice of withdrawal of application for reglstraiien.—A notice of with-
drawal of an apg)]ication for the registration of a trade mark under sub-section
(2) of section 103, or sub-rule (2) of rule 24, for the purpose of obtaining repay-
ment of uny fee paid on the filing of the application, ghall be given in writing

within three months from the date of the communication mentioned in sub-rule
(1) of rule 38,

41, Decision of Reglstrar~—(1) The decision of the Registrar under rule 39 or
rule 44 aftcr a hearing, or without a hearing if the applicant has duly communicat-
ed his observations in writing and has stated that he does not desire to be heard,
shall be communicated to the applicant in writing, and if the applicant intends te
appeal from such decision he may within one month from the date of such com-
munication apply on Form TM-15 to the Registrar requiring him to state im
writing the grounds of, and the materials used by him in arriving at, his decision.

(2) In a case where the Registrar makes any requirements 1o which the

applicant does not object the applicant shall comply therewith before the Repgistrar
issues a statement in writing under sub-rule (1).

(3) The date when the statement in writing under sub-rule (1) is sent shall
be deemed to be the date of the Registrar’s decision for the purpose of appeal.

42, Disclaimer.—The Registrar may require an applicant as a condition ef
acceptance of his application to agree to such disclaamer as the Registrar may
think fit and the disclaimer so agreed to shall be indicated in the advertisement
of the application in the Journal under sub-section (1) er (2) of section 20 in order
that the public generally may understand what the applicant’s rights, if hiy trade
mark is registered, will be.

43, Correction and amendment of application.—An applicant for registration
of a trade mark may, whether before or after acceptance of hig application but
before the registration of the mark, apply on Form TM-16 accompanied by the
prescribed fee for the correction of any error in or in connection wilh his appl-
cation or any amendment of his application,

44, withdrawal of acceptance by the Registrar.— (1) If, after the acceptance ef
an application but before the registralion of the trade mark, the Registrar has
any objection to ihe acceplance of the application on the ground that it was
accepted in error, or that the mark ought nol to have heen accepled in {he circum-
stances of the case, or proposes thal the mark should be registered only subject le
conditions or limitations, or to conditions additional to or different from ihe
conditions or limitations subject to which ithe application has becn accepted, the
Regisirar shall communicate such objection in writing to the applicant,

(2) Unless within two months from the date of the communication mentioned
in sub-rule (1) the applicant amends his application to comply with the require.
ments of the Registrar or a glies for a hearing, the acceptance of the application
shall be deemed to be \Vit}ﬁ) rawn by the Registrar, and the application shall
proceed as if it had not been accepted.

(3) Where the applicant intimates the Registrar within the period mentioned
in sub-rule (2) that he desires to be heard, the Registrar shall give nolice to the
applicant of a date when he will hear him. Such appointment shall be for a
date at least 15 days after the date of ihe notice, unless the applicant ecnsents
to a shorter notice. The applicant may state that he does not desire to be heard
and submut such submissions as he mpy consider deszlrable.

(4) The Regislrar may, after hcaring the applicant, or considering the sub-
missions, if any, of the applicant, pass such orders as he may deem fit.

45. Appleation for registration of a defensive trode mark.—An application for
the rogistration of a defensive trade mark under section 47 shall be made on Form
TM-3 7nd shall be accompanied by a slatement of case setting forth full parti-
culars of the facts on which the applicant relies in support of his application,
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verified by un affidavit made by the applicant. The applicant may send, with this
aftfidavit or subscquently, such olhcr evidence as he may desire 1o furnish, and
the Registrar shall consider the whole of the evidence before deciding the applica-
tion. In all other re: pects and where they are apptopriate and it is not otherwise
stated, the rules shall apply 1o such application as thcy apply to applications for
the registration of ordinary trade marks.

Advortisement of Application

468. Manner of advertlsement—An applicalion for the registration of a trade
mark required orfermitted to be adverlised by sub-scetion (1) of seclion 20 or
lo be re-advertised by sub-scction (2) of that section shall be advertized in the
Journal during such {imes wnd in such manner as the Registrar may direct. If
no repeesentation of the trade mark be included in the advertisement of the
application, the Regisirar shall mention in such advertisement the place or places
wherc a specimen or representation of the trade mark may be inspected.

47, Fee and Piinling block.——For the purposes of sdvertisement or re-advertise-
ment in the Journal as mentioned in rule 46 the applicant shall pay the prescribed
fee and may be required to supply a printing block (or more than one, if necessary)
of the trade mark satisfactory to the Registrar, of such dimensions as may from
time to time be approved or directed hy the Registrar, or shall supply such informa-
tion or other means of advertising the {rade mark as muay be required by the
Registrar; and the Registrar, if dissalisfled with the printing block supplied by
the applicant or his agent, may require a fresh bloek before proceeding with the
advertisemenl or rc-adverlizement, as the case may be:

Provided that the fee payablc in respect of an application for which directions
as to advertisement or re-advcertisement have been issucd by the Registrar before
tge notifled date shall be those, if any, prescribed under the rules In force before
that date.

48, Advertizsement of series.—Where an application relates to a series of irade
marks differing {rom one another in respect of the particulars mentioned in sub-
section (3) of section 15, the applicant may be required to supply a printing block
(or more than one, if necessary) satisfactory to the Registrar of any or each of
the trade marks constituting the series; or the Registrar may, if he thinks fit,
inscrt with the advertisement of the application a statemeni of the manner in
which the several trade marks differ {rom one another.

49. Notlfication of correction or amendment of application.—(1) In the case
of an application 1o which clause (b) of sub-section (2) of section 20 applies, the
Registrar may, if he so decides, instead of causing the application to be advertised
again, insert in the Journal a notiflcation setting out the number of the applica-
tion, tho clags in which it was made, the name and address of the principaf’ placne
of business in India, if any, of the applicant or where the applicant hag no prinei-
pal place of business in India his address for service in India, the number
of the Journal in which it was advertised and the correclion or amendment
made in the application

(2) If the amendment aforesaid involves an amendment of the trade mark,
the Registrar may, for the purpore of the notification, call on the applicant to
supply a prinling block of the mark a» amcnded satisfactory to the Registrar.

50. Request Lo Reglsirar for particulars of advertlsrment of a matk.--—-Any
person may request the Regietrar on Form TM 58 to be informed of the number,
datlc and page of the Journal in which a trade mark specified in the form=-was
advertised and the Registrar shall {urnish such particulars to the person making
the request. '

Opposiiion to Reglstration

51. Notice of opposition.—(1) A nolice of opposition to the registration of a
trade nictk under sub-scchion (1) of section 21 shall be given in triplicate on
Form TM 5 with.n threc months fiom the date of the advertisemcent or re-adver-
tisement, as the case may be, of the applicalion for icgistration in the Journal.
The nolice shall include a statement of the grounds upon which the opponent
objects to the registralion. 1f the regisiration is opposed on the ground that the
trade mark in guestion resembles marks already on the repister, the repgistration
numbers of such trade marks and the dates of the Journals in which they have
been advertised shall be set oul.
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(2) An application for an extension of the period within which a notice of

epposition to the registration of a tradc mark may be given. shall be made on

orm TM-44 accompanied by the prescribed fee. Such pcriod of extension shall
not exceed one month in the aggregate.

(3) The requesi for cxtension of time under sub-tule (2) shall be made to the
Repistrar beforc the expiry of threc monihs from the date of advertisement or
re-advertisement of the application for registration in the Journal

52, Counler-statement.—The counter-statement required by sub-section ()
of section 21 shall be sent in triplicate on Form TM-6 within iwo months from the
receipt by the applicant of the copy of the nolice of opposition and shall set out
what facts, if any, alleged in the notice of opposition, are admitted by the appli-
cant. A copy of the counter-statement shalf) be served by the Registrar on the
person giving notice of opposition.

53. Fvidence in support of opposition.—(1) Within two monthg from the service
on him of a copy of the counter-statement by the Registrar, the opponent shall
either Icave with the Registrar such evidence by way of affidavit as he may
desire to adduce 1n wuppoit of his op(f)(\sition or shall intimale to the Registrar and
to the applicanl 1n writing that he does not desire to adduce ewvidence In support
of his ollbpomtion but intends to rely on the facts stated in the notice of opposition.
He shall deliver lo the applicant copies of any evidence that he leaves with the
Registrar under this sub-rute,

(2) I an opponent lakes no action under sub-rule (1) within the time therein
prescribed, he shall, unless the Registrar otherwise directs, be deemed to have
abandoned his opposition.

54. Evidence In support of application.—Within two monihs from the receipt
by the applicani of the copies of affidavits in support of the opposition or of the
intimatlion that the opponent does not desire to adduce any evidence in support
of his opposition, the applicant shall leave with the Registrar such evidence by
way ol aflidavit as he desireg to adduce in support of his application and shall
deliver Lo the opponent copics thereof or shall mntimate to the Registrar ang the
opponent that he does nol desire lo adduce any evidence but intends to relty on
the facts stated 1n the counter-statement and/or on the evidence already left by
him in conneclion with the application in question. In case the applicant relies
on any evidence already left by him in connection with the application, he sghall
deliver to the opponent copies thereof.

55. Evidence in reply by opponent.-Within one month from the recelpt by
the opponent of thc copies of the applicant’s affldavits, the opponent may leave
with the Registrar evidence by aflidavit in reply and shall deliver to the applicant
copieg thereof. This evidence shall be confined to matters striclly in reply.

56. Further Evidence.—No further evidence shall be left on either side; but in
any proceedings before the Regustrar, he may at any time, if he thinkg fit, give
leave 10 either the applicant or the opponent to leave any evidence upon such
terms a8 lo costs or otﬁerwise ag he may think fit.

57. Exhibits.—Where ihere are exhibits 1o affidavils flled in an opposition a
copy or mmpression of each exhibit shall be sent to the other party on Ifns request
and at his expense, or, if such copies or impressiong cannot conven ently be
furnished the originals shall be left with the Registrar in order that they may
be open ilo inspection. The original exhibiis shall be produced at the hearing
unlegs the Regisirar othcrwise direcls.

58. Translation of documentis.—Where a documcnt in a language other than
English, is roferred to in the notice of opposition, counter-statement or an affidavit
filed in an opposition, an atiested translation thereof in English shall be furnished
in duplicate.

53. Hearlng and decision.—(1) Upon completion of the evidence (i any), the
Regisirar shall give notice to the parlies of a date when he will hear the argu-
ments in the case. Such appointment shall be for a daie at least one month after
the date of the nolice, unless the parties consenlt to a shoster notice. Within
fourtcen days from the receipt of the notice, Any party who intends to appecar
shall so notify the Registrar on Form TM-7, Any party who does not so notify
the Registrar within the time last aforesaid may be treated as nol desiring to be
heard and the Registrar may act accerdingly.

(2) The decision of the Registrar shall be nolifled to the parties in writing.
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68 Seeurity for costs.—The securily for costs which the Reglatrar may require
under sub-section (6) of geclion 21 may be fixed at any amount which he may
congider proper; and such amount may be furither enhanced by him at any stage
in the opposition proceedings.

Notice of non-completion of Reglstration

tl. Procedure for giving notice—The noticc which the Registrar la required
by sub-scction (3) of section 23 to give to an applicant, shall be sent on Form O-1
to the applicant at the address of his principal place of business in India or if he
has no principal place of business in India at the address for service in India stated
an the application but if the applicant has authorised an agent for the purpose of
the applicaiion, the notice shall be sent to the agent and a duplicate thereof to
the applicant. The notice shall specify {wentyone days time from the date
thereo. tor such further time as the Registrar may ellow, for completion of the
registration.

Registration

62. Entry in the Register.—(1) As soon as may be after the expiration of three
montihe from the date of ihe advertisement or re-advertisement, as the case may
be, in the Journal of any application for the registration of a trade mark, the
Registrar shall, subject to the provisions of sub-section (1) of section 23 and upon

payment of the prescribed fee on Form TM-11, enter the trade mark in the
register.

(2) The entry of a trade mark in the register shall sgecify the date of the
registration, the goods in respect of which it is registered, and all particulars
required by sub-scction (1) of section 6 including—

(r) the address of the principal place of business in India, if any, of the
proprietor of the trade mark or in the case of a jointly owned trade
mark, of such of the joint proprietors of the trade mark as have a
principal place of business in India,

(b) where the proprielor of the trade mark has no place of business in India
his address for scrvice in India as entered in the application for
registration together with his address in his home country,

(¢) in the case of a jointly owned trade mark, where none of the joint pro-
prietors has a principal place of business in India, the address for

service in India as given in the application together with the address
of cach of the joini proprietors in his home country,

(d) particulars of the irade, busincss, profession, occupation or other
description of lhe proprietor or, in ihe case of a Jointly owned irade
mark, of the joint proprietors of the trade mark as entered in the
application for registration,

(e) particulars affecting the scope of the registration or the rights conferred
by the registration, and

(1) the appropriate office of the Trade Marks Registry in relation o the
trade mark.

63. Assoclated marks—(1) Where a trade mark 1s registered as assoclated
with any other marks, the Registrar shall note in the register in connection with
the first mentioned mark the registration numbers of the marks with which it is
associated and shall also note In the register in connection with each of the
associated marks the registration number of the first-mentioned mark as being
a mark associated therewith.

(2) An application under sub-section (4) of section 16 to dissolve the associa-
tion as respecits any of ihe {rade marks registered as associated trade marks
shall be made on Form TM-14 and shall mcluds g statement of the grounds of the
application,

64. Death of appiecant before reglsiration.—In case of deuth of any ap licant for
the registration ofp a trade mark olter the datc of his application und before the
trade mark has been cntercd in the register, the Registrar may, on proof of the
applicant’s death and on proof of the transmission of the interest of the deceased
person, substitute m the application bLis successor in interest in place of the name
of suc'h decensed - applicant and the application may proceed ihercafter ag so

amended.
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65. Certificate of registration—(1) The certificate of registration of a trede
mark to be issued by the Registrar under sub-section (2) of section 23 shall be
on Form O-2 with such modification as the circumstances of any case may require;
and the Registrar shall annex a copy of the trade mark to the certificate.

. {2) The certificate of registration referred to in sub-rule (1) shall not be used
in legal proceedings or for obtaining registration abroad.

(3) The Registrar may issue a duplicate or further copies of the certificate of
registration on request by the registered proprietor on Form TM-59 accompan.ed
by the prescribed fee, An unmounted representation of the mark exactly as
shown in the form of application for registration thereof at the time of registra-
tion shall accompany such request in case a printing block had been furnished
for the advertisement of such application.

CHAPTER III--RENEWAL OF REGISTRATION AND RESTORATION

66. Renewal of Registration—An application for the renewal of the registra-
tien of a trade mark shall be made on Form TM-12 and may be made at any time
notdmore 1;fhan gix months before the expiration of the last registration of the
trade mark.

67. Notice before removal of frade mark from register.—~At a date not less
than one month and not more than two months before the expiration of the last
registration of a trade mark, if no application on Form TM-12 for renewal of the
registration together with the prescribed fee has been rece.ved, the Registrar shall:
notify the registered proprietor or in the case of a jointly registered trade mark
each of the joint registered proprietors and each registered user, if any, in writing
on Form O-3 of the approaching expiration at the address of their respective
principal places of business in India as entered in the register or where such
registered proprietor or registered user has no principal place of business in India
at his address for service in India entered in the register.

68. Advertisement of removal of {rade mark from the register.—If at the-

exy’ T o of e tast registration of a trade mark the renewal fee has not been
paul e Reo: o may remove the trade mark from the register and advertise
the Do foethae o h in the Journal.

69. Restoration and renewal of registration.—An application for the restora-
tion of a trade mark to the register and renewal of its registration under sub-
section (4) of section 25, shall be made on Form TM-13, within one year from
the expiration of the last registration of the trade mark accompanied by the
prescribed fee.

70. Notice and advertisemént of renewal and restoration—Upon the renewal
or restoration and renewal of registration, a notice to that effect shall be sent to:
the registered proprietor and every registered user and the renewal or restora-
tion and renewal shall be advertised in the Journal.

CHAPTER IV—ASSIGNMENT AND TRANSMISSION

71. Application for entry of assignment or transmission.—An application to-
register the title of a person who becomes entitled by assignment or transmission
to a registered trade mark shall be made on Form TM-24 or TM-23 according as
it is made by such person alone or conjointly with the registered proprietor.

72. Particulars to be stated in application.—An application under rule 71 shall
contain full particulars of the instrument, if any, under which the applicant or,
in the case of a joint application, the person othey than the registered proprietor
olaims to be entitled to the trade mark; and such instrument or a duly certified
copy thereof shall be produced at the Trade Marks Registry for inspection at the
time of application. The Registrar may require and retain an attested copy of
any instrument produced for inspection in proof of title, but such copy shall not
be open to public inspection.

73. Case accompanying application—Where a person applying under rule 71
for registration of his title, does not establish his claim under any document or-
instrument which is capable in itself of furnishing proof of his title, he shall,
unless the Registrar otherwise directs, either upon or with the application, state a
cage setting forth the full particulars of the facts upon which his claim to be-
proprietor of the trade mark is based, and showing that the trade mark has been
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asslgned or transmitted to him. If the Registrar so requires, the case ghall be
verifled by an affidavit on Form TM-18.

74. Proof of title—The Registiar may call upon any person who applies to be
rcgistered as proprictor of a reg stered (rade mark to furnish such proof or
additional proof of 1ille as he may require for his salisfaction.

75, Impounding of Instruments.—1f in thc opinion of the Registrar any instru-
ment praduced in proof of title ef a person is not properly or sufficiently stamped,
the Registrar shall impound and deal with it in the manncr provided by Chapter
IV of the Indian Stamp Act, 1899,

76. Assignments Involving transmission of moneyg outside India.—If therc is
In force any law reﬁulating the transmission of moneys outside India, the Registrar
shall not register ihe title of a person who bccomes entitled to a trade mark by
an assignment which involves such iransmissjpn except on production of the
permission of the authority specified in such law for such transmission.

77. Applcation for Reglstrar’s directlon as to advertisement of an assignment
of a trade mark without goodwill of the business —(1) An application for directions
-under section 41 shall be made on Form TM-20 and shall state the date on which
the assignment was made. The applicalion shall give particulars of the regisira-
tion in the case of a registered trade mark, and in the case of an unregistered
mark shall show the mark and give particulars including user of the registered
as well az of the unregistered irade mark that has becn assigned therewith in
accordance with sub-seclion (2) of section 38. The Reglstrar may call for any
evidence or further informsation and if he is satisfled with regard to the various
matters he shall issue directions in writing with respeect to the adverlisemeni of
the assignment.

(2) The Registrar may refuse to consider such an applicallon in a case te
which section 40 applies, unless his approval has been obtained under the said
section and a reference identifying the Registrar’s notiflcation of approval is
included in the application.

(3) A request for an exlension of the period within which the application
mentloned in sub-rule (1) may be made shall be on Form TM-21.

78. Application for eniry of assignment without ﬁoodwill.——An application
under rule 71 relating to an assignment of a trade mark n 1espect of any goods
shall state—

(a) whether the trade mark had been or was used in the business in any
of those goods; and

(b) whether the assignment was made otherwise than in connection with
the goodwill of that business,

and if hoth those circumstances subsisted, then the applicant shall leave at the
Trade Marks Registry a copy of the directions to advertise the assignment
obtained upon application under rule 77, and such proof, mncluding coples of
advertisements or otherwise, as the Registrar may require, to show that his
directions have been fulfilled and if the Registrar is not satisfled that the direclions
have bcen fulfilled, he shall not procced with the application.

70. Separate registrations.—Where pursuant to an opplication under rule 71,
and ag the result of a division and separation of the goods of a registralion or a
division and separation of places or markets, differrnt persons become registered
separately under the same registration number as subsequent proprietors of a
trade mark, each of the resulting separaile registrations m ihc names of those
diﬂeﬁ'en}\ persons chall he deemed to be a separate registration for all the purposes
ol the Act.

80. Reglstrar's ceilificale or appreval as to cerlain assignmients ang irans-
missions—Any person who desires to obtain the Rogistrar's certificate under sub-
section (2) of seclion 39 or his notification of approval under scetion 40 shall send
to the Registrar with his application on Form TM-17 or Form TM-19, as the case
may bc, a statement of case in duplicate setling oul the circumstanceg and a copy
of any instrument or proposcd insfrument effecting the assignmeni or transmission.
The Registrar may call for any evidence or further information that he mny
consider necessary and the stalement of case shall he amended if required in
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include all the relevant circumstances and shall, if required, be veriflied by an
aftlidavit. The Registrar, after hearing (if so required) the applicant and any
other person whom the Registrar may consider to be interested in the transfer,
shall consider the matter und 1ssue a certificate thereon or a notification 1n wriling
ol approval or disapproval thercof, as the casr may be, to the applicant and shall
aiso inform such other person accordingly. Where a statement of case is amend-
ed, lhree copies thereof in 114 final form shall be lefi at the Trade Marks Registiry.
The Registrar shall seal a copy of the slatement of case in its fina] form to the
certificate or notification.

81 Registration of assignment to company under section 45.—For the purposes
of sub-section (3) of section 45, the pcriod within which a company may he
registered as the subseguent roprietor of 0 registered trade mark upon applica-
tion made under rule 71 shall be six months from the date of advertisement n
the Journal of the registration of the trade mark or such further period not
exceeding &1x months as the Registrar may allow on application being made on
form TM-25 by the applicant for registration of title or the registered proprieter,
ag the case may be, at any time before or during the period for which the cxtension
can be allowed.

CHAPTER V—REGISTERED USERS

82. Application for reglstration ag registered user.—(1) An applicalion to the
Registrar for the registration under section 49 of a Eerson as a registered user of
a registered trade mark shall be made jointly by ihal person and the regisiered
proprietor of the trade mark on Form '?[‘M-fl and shall be eccompanicd by the

following documents—

(a) the agreement in writing or a duly authenticated copy thereof, entered
into between the regisiered proprietor and the proposed registered
user with respect to the permitted use of the trade mark;

(b) ithe documents and correspondence, if any, mentioned in the agreement
referred to in clause (a) or duly authenticated copies thercof;

(¢) agreements, if any, or duly authenticated copies thereof, entered into
between the registered proprietor and the proposcd regisliered user
requirning the proposed registered user to purchasc from the registered
proprietor or his nominees or prohibiting him from purchasing except
from the registered proprictor or his nominces, any materials whether
for the purpose of manufacturing the goods in respect of which the
use of the trade mark is to be permitted or otherwise, or conta.nin
or providing for any conditions a3 rcgards the price al which suc
goods should be sold or the maintenance of particular prices for such
goods;

(d) where the proposed registered user 1s a licensce of a patent granted
under the Indian Patents and Designs Aet, 1911 (2 of 191') to the
regisiered proprietor or some one from whom he claims, a copy of
the licencc agreement on record at the Datent Office and of the
corresponding cntry in respect of the licence agreement in the
Register of Patents maintained under that Act, duly certified as such
by the Controller of Patenls and Deslgns;

(e) where the registered proprietor or the proposcd registered user 1s a
body corporate or a parinership firm, a copy of the Memor ndum of
Assoclation, or the dced of artnership (or an authenticaled copy
thereof), as the case may he, of such registered propriefor, or proposed
registered user; and

(f) where the permitted use involves the tran-mission of moneys outzide
India and there is in force any law requiring the, permission of an
authorily for such transmission, the consent in writing of such
authority to allow such tvansmission 1f the registration is (llowed.

(2) There shall also be filed along with the application an affidavit made by
the registered propriclor or by rome porsiom aulhorised to the satisfaction of the
Regisirar to art on hiz bchalf {estifylng to the <:puinencss  of the documents
accompanying the avplicalion and containing;

(2) the particulars and slalements requred by clouse (ii) of sub-sectinn (1)
of seclion 49;

{(b) the precise rclationship bewween the registered proprietor and the
preposed registered user, If any; for instance, whether thelr relstion-
ship i ns managing agent and managed company, or as principal and
subsidiary company or whether there is common control between their
businesses;
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(¢) a statement as o the goods in which the registered proprletor is dealing,
to%ether with detalls as to whether the trade mark which s the
subject of the application has been used by him in the course of
trade before the date ¢f the application and if so the amount and
duration of such user;

() the detalls ag to when and how the registered proprietor acquired {itle
to the {rade mark and {f this was by assignment, whether he had
acquired any other trade marks by the same assignment and if so
how he had dealt with such other maiks:

(c) a statement that the registered proprictor had not before the date of
the anplication allowed or acqu.esced in, 1he use by any person
other than a regi tered user registered under the Act or under the
Trade Marks Acf, 1940 of the trade mark and an undertaking that the
registered proprietor would neot afler such date allaw ov acquiesce
in lhe use by any person other than a registeved user registered undler
the Ant or under the Trade Marks Act, 1940; and

(£) a statcment whether or notl the promosed permitted use is intended
snlely in relatlon to goods for export from Indiu,

(3) The regivlered proprietor and the vroposed rceistered user shall also
produce and file wuch other docameats and furnish such other evidence and
information at muyv he vequired in {that behalf by the Registrar.

(4) No application shall be entertained unless the same hag been filed within
s1x months irom the date of the agreement roferred 1o in c'ause (a) of suh-rule
(1).

33. Particulars to be stated in the agreemenf.—The agreement referred
to in clause (a) of sub-vle (1) of the last foregoing rule shall—

(8) set out the particulars specified in sub-clauses (a) to (d) of clause (i)
of sub-soction (1) of section 49:;

(b) disclose the terms as to royalty and other remuneration payable to
the registered proprietor by the proposed registered usey for the
pcrmitied use of the trade mavk;

(c) provide means for bringng the permilled use to an end when  the
relationship between the parties or the control by the registered pro-
prietor over the permitted user ceascs;

(d) contain g condition that when the registered trade mark is used by the
proposed registered user in relation to his goods, the mark shall be
so described as clearly to indicate that it is the trade mark of the
registered proprietor and that it is being used only by way of per-
mitted use by the registered user; and

(e) state whether or not the registered uscr has the right to ac uire the
mark after any stipulated period by payment of any specifled amount
to the registered proprietor,

84. Refusal to forward by Registrar an avpplication for non-compliance with
the rules.—(1) No application for registration shall be forwarded by the Registrar
to the Central Government unless the requirements of rules 82 and 83 are complied
with.

(2) Where- the Registrar refuses 1o forward the application he shall inform
the applicants in wriling his reasons therefor.

85. Cunszideration hy the Central Government.—The Central Government, on
receipt of an applicalion for registration as rerislered user forwarded to it by
the lgogistrar under sub-gection (2) of seclion 49, shall, if satisfied that the appll-
cation and the accompanying documents comply with the provisions of the Act
and the rules, consider whether the application should be allowed having regard
to the maiters spenfied in sub-section (3) of that seclion, and in doing so may
iake into account all or any of the following mattersi—

(1) whether the permitted use if allowed would contravene the policy of the
Act whieh Is to prevent traffleking in trade marks;

(2) whether the registered proprictor has registered the trnde mark with-
out any bona fide intention to use it i relation to his goors in the
course of trade or solely or mainly for the purpose of permitting
others to use it under agreements for registered user; and
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(3) whether the registered proprietor has acquired title to the trade mark by
agsignment wilhout any hona fide intentlon 1o use it in relation to his
woods in the course of trade or solely or mainly for the urpose of
permitting otherg to use it under agrecments for registereg user,

Explanation I.—For consldering the bona fides of the registration of the trade
mark under clause (2) regard shall be had inter alie to—

(a) whether the goods for which the trade mark is registereq are similar
lo or are different from the goods in which the registered proprietor
hag been trading or dealing before the regisiralion of the mark;

(b) whether the repistered proprictor has cver used the mark in question
in relation to his goods in the course of trade before the date of the
agrﬁement for registercd user, and if so, the amount and duration of
such user;

(¢) whether the terms as io royalty and other remuneration payable by the
proposcd registered, user are reasonable taking into account the
expenses which the registered proprietor is likely to incur in exer-
cising control over the permitted use.

Explunation II.—For considering the bona fides of the acquisition of title under
clausc (3) regard shall be had, besides the matters sct out in Explanation I, to the
following further matter, namely, whether the registered proprietor has obtained
assignment of other registered trade marks and if so, whether he has dealt with
suich other marks by wa_\a of assignment or registered user,

$6. Hearing before issuing direction to refuse an application or to accept it
sonditionally.—(1) Before the Central Government dccides to direct the
Regisirar to refusc an application for registration as registered user or to accept
the application subject to any conditions, restriclions or limitations, it shall
glve nolice thereof in writing to the applicants through the Registrar, The
notice shall state the grounds on which the Central Government proposes to
issue such direction and shall inform the applicants that they are entitled to
be heard.

(2) Unless within two months from the receipt of the notice mentioned in
sub_rule (1) the registered proprietor and the progosed registered user apply
for a hearing through the Registrar, the Central Government may direct the
Eegistrar to refuse the application or to accept it conditionally, as the case may

e,

(3) If the registered proprietor and the proposed registercd user apply for
a hearing, the Central Government shall appoint a time for thc hearing and
shall give them not less than a month’s notice of the time so appointed.

(4) After hearing the registered pro%riotor and the d};roposed registered user,
the Central Government shall decide whether to give direction to the Registrar
to accept the application or to rcfuse it or to accept it conditionally.

(6) The Registrar shall, on receipt of the directions of the Central Goverti-
ment. communicate in writing his order on the application 1o the applicants and
to other registered users of the mark, if any.

87. Entry In the register.—(1) Where the Central Government directs the
Registrar under sub-sectlon (3) of section 49 fo accept an application for regis-
tra%}on as registered user, the Registrar shall register the proposed registered
user as regisiered user in accordance with such directions.

(2) The entry of a registered user in the register shall state the date on which
the application for registration of registered user was made, which date shall be
deemed to be the date of registration as registcred uscr ol the person mentioned
in the entry. 'The entry shall also stale, in addition to the particulars and state-
ments mentioned in clauge (i) of sub-scetion (1) of section 49, the name descrip-
tion and principal place of busincss in India of the registered user and if he does
not carry on business in India his addregs for service in India.

Bg. Notiflcation of registration as registered user.—A notification in  writlng
of the registration of a registered uscr rhall be sent by the Registrar to the
registered proprietor of the trade mark, to the registered user and to every other
registered user whose name is entered in relation to the same trade mark and
shall also be inserted in the Journal.

80. Reglstered proprietor’s appleation to vary entry.—An application by the
regislered proprietor of a trade mark for ihe variation of the registratlon of a
registered user of that trade mark under clause (a) of sub-section (1) of section
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52 shall be made on Form TM-29 and shall be accompanied by a staicment of
the grounds on which it 158 made, and where the registered user in questiom
consents, by the writlen consent of the repistered user.

80. Cancellation of the registration of registered user.—(1) An application for
the cancellation of the registration of a registered user under clause (b) or clause
(¢) or clause (d) of sub-section (1) of section 52 shall be made on Form 'TM-30
or Form TM-31, as the case may be, and shall be accompanied by a statement
of the grounds on which it is made.

(2) In case of the registration of a registered user for a period, in accordanoce
with sub-clause (d) of clausc i) of sub-section (1) of section 49, the Registrar
shall cancel the entry of the registered user at the end of that periocd. Where
some or all of the goods are omutied irom those in respect of which a trade
mark is registered, the Registrare shall at the same time omit them from those
specifications of re%istered users of the trade mark in which they are comprised.

e Registrar shall notify every cancellation or omission under this sub-rule te
the rcgistcred users whose perinitted use is affected thereby and to the register-
ed proprietor of the trade mark.

(3) The Registrar shall also cancel every regisiralion made before the com-
mencement of the Act of a registered uscr after the expiration of three years
from such commencement.

91. Power of the Reglstrar to require information for enforclng quality con-
trol—(1) The Registrar may at any time or from tunc to time require the
registered proprietor or the registe, ed uwser of a trade murk to furnish him with
such information as he may require for satisfying himeelf that the siipulations
in the agreemcnt between the registercd proprietor and the registered user
regarding the quality of the goods mn relation to which the {rade mark is to be
used are being enforced or being complied with.

(2) Where any such informalion as iz referred to in sub.rule (1) is not
furnished within the time wllowed by the Registrar, the Registrar may presume
that the stipulation in the agreement regarding the quality of the goods ix not
being enforced, or is not being complied with. ’

92, Procedure on application to vary entry or cancel registration.—(1) The
Registrar shall nolify in writing applications under section 52 to the registered
%I;oprietor and each registered user (not being the applicant in either case) of

e trade mark.

(2) Any person notified under sub-rule (1) who intends to intervene in the
E:‘oceedings;, shall within one month of the receipt of such notification give notice

the Registrar on Form TM.32 to thal effect and shall send therewith a stote-~
ment of the grounds of his interveniion. The Registrar shall thereupon serve or
cause to be served copies of such notice and statement on the other parties,
namely, the applicant, the registecred proprietor, the registered user whoae
registration is the subject matter of the proceeding in guestion and any other
registered user who intervenes.

(3) In the case of any application made under clause (b) of sub-section (1)
of section 62 or under sub-clause (i) of clause (¢) or under clause (d) of that
sub-section, thc applicant and any person notified under sub-rule (1) may, with-
in such time or times as the Registrar may appoint, leave evidence in support of
his case, and the Registrar after piviag the parties an opportunily of being heard,
may accepl or refusc the application or accept it subject to mny conditions
amendmenis, modifieations or lmutations he may think right to impose and shall
inform the parties in writing accordingly.

(4) In ihe case of an application for varying any rcgistratlon under clause (a)
of sub-section (1) of section 52 or cancelling any registration on any of the
grounds mentioned in sub-clause (1) or sub-clause (iil) or sub-clause (iv) of
clause (c) of that sub-section, the Registrar shall forward such application to-
gether with any notice on Form TM-32 and statement of case ﬂledpunder gub-
rule (2) to the Ceniral Government and shall dispose of the application as
directed by the Central Government ang also inform the parties in writing
accordingly.

83. Registered user’s application under section 57(2).—Applications under
sub-gection (2) of gection 57 shall be made on Form TM-16 or Form TM-33 or
Form TM-34 or Form TM-50 a3 may be appropriate by a registered user of a
trade mark ot by such person ms may catisfy the Registrar that he iz entitled to
act in the name of a registered user; and thé Registrar may require such evidence
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by affidavit or otherwisc as he may think fit as to the circumstances in which
the application is made,

CHAPTER VI—RECTIFICATION AND CORRECTION OF REGISTER
Alteration or rectification of regisier

4. Applicatlon to rectify or remove a trade mark from the rerisier—An
application to the Registrar under section 44, 47(4) or 58 for the muhing
expunging or varying of any entry relaling to a trade mark 1 the register whail
be made in duplicate on Form TM-20 and shall be accompanied by a slalement
1 duplicate szetting out fully the nature of the applicant’s interest, the facts
upon which he bases his case and the relicf which he seeks. Where the appli-
cation 15 made by a person who is not the registered proprietor of the trade
mark in qucstion, the application mnd the statement aforesuid shall be left at
the Trade Marks Registry in iriplicate. In case there are registered users, such
applicetion and statement shall he accompanied by 88 many copies thereof as
there are registered ugers. A capy cach of the application and statement shall
be irsnsmitted forthwith by the Repistrar to the regictered proprieior and to
each ol the registered users and to any other person who appears from the regia-
ter to have an interest in the trade mark.

95. Further procedure—Within two tonths from the receipt by a registered
roprielor of the copy of the appiicalion meniioned in rule 94 he shall send to
he Registrar on Form TM-5 2 counter-stalement in triplicate of the rounds
on which the application is coanlestad and if he does so the Tepgistrar shall scrve
a copy of the counler-statviment on the person making the application. The
provisions oi rules B3 lo 60 shail thereafier avp'v muialis rautandiz to the further
proceedings on the application. The Regwstrar shall not, bowever, rectify the
register or remove the mark from lhe register merely because the registered pro-
prietor has not filed a countcr-slatement. In any case of doubt any party may
apply to the Registrar for directions.

96. Intervention by third parties.—Any person, other than the registered
proprietor, alleging interest In a recgistered trade mark in respect of which an
application is made under rule 94 may apply on Form TM-27 for leave 1o inter-
vene, stating the nalure of his interest, and the Registrar may refuse or grant
such leave after hearing (if so rcquirods the parties concerned, upon such condi-
tiong and terms including undertakings or conditions as to security for costs ae
he may deem fit to impose.

97. Rectification of the register by the Registrar of his own motion—(1) The
notice, which the Registrar is required to give under sub-section (4) of section 66
shall be sent in writing to the 1epistere ?roprietor, to each registered uscr, it
any, and to any other cFerson who appears from the register to have any interest
in 1he trade mark, and shall state the grounds on which the Registrar proposes
to 1ectify the register and shall also specify the time, not hbeing less than one
month from the date of such notice, within which an application for a hearing
shall be made,

(2) Unless within the time specified in the notice aforesaid, any person so
notifled sends to the Registrar a statement in writing setting out fully the facts
upon which he relies to mect the grounds stated in the notice or applies for a
hearing, he may be freated as not desiring to take part in the proceedings and
the Registrar may act accordingly.

(3) If the Registrar decides to rectify the rcpister he shall communicate his
decisinn in writing to the registercd proprietor and to cach registered user, if
any.

Alteration of Address

98 Alteration of address in rogister—(1) A registered proprietor or a regis-
tered user of a ilrade mark, the address of whose principal place of businegs in
India or whose address in his home country, as the case may be, is changed so
that the entry in the register is rendered incorrect, shall forthwith request the
Registrar on Form TM-34 to make the appropriale alteration of the address in
_‘cheux]'eglstet% and the Registrar shall alier the register accordingly it he is sati-fled
i the matter.

(2) A registered proprietor or a registered user of a trade mark, whose address
for service in India eniered in the register is changed, whether by discontinuance
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of the entered address or otherwise, so that the entry in the register 1s rendered
mcorrect, shall forthwith request the Registrar on Form TM.30 to make the ap-
propriate allcralion of the address in the register, and the Registrar shall alter
the regisict accordingly i1f he 13 satisfled in the matter,

(3) A registcred proprietor or a registercd user of a trade mark the address
of whose piincipal place of business in India or whose addiess in his home coun-
try or who.t¢ address for service in India 15 altered by a public authority, seo
that the changed address designates the zame premises as cntered in the register,
may make lhe aforcsaid request io the Regstrar on Form TM-34 or TM 50, as
the case mav be and 1f he does so he shall {eave therewith a certificate of the
alteration given by the said authority. If the Registrar is satisfied as to the facts
of the case, he shall alter the register accordingly but shall not require any
fees to be paid on the forms, notwithstanding the provisions of sub-rule (2) of
rule 11 or sub-rule (2) of rule 12

(4) (1) Where a registered pro;)rletor makes a request under sub-rule (1),
(2) or (3), he shall serve a copy of the reciuest on the registered user or users,
if any, and inform the Reglstrar accordingly

(i1) Where the request aforesaid 1s made by a registered user, he shall serve
a copy thercof on ithe registered Eropmetm and other reglsterec'l users, 1f any,
and inform the Registrar that he has done <o

(0) In case of the alteration of the address of a person entered in the register
as the address for service in India of moie than one registered proprietor or
registered uzer of trade marks, the Registrar may, on proof that the said address
15 the address of the applicant and 1f satisfied that 1t is just to do so, accept am
aﬁphcatlon from that person on Form TM-50, amended so as to swt the case, for
the approp-iate altcration of the entries of his address as the address for service
in the several reglstrations, particulars of which shall be given in the Form, and
may alter the entries accordingly.

(8) All applications under this rule on Form TM-50 shall be signed by the
registered proprietor or the retgmtered user, as the case may be, or by an agent
expressly puthorised by him for the purpose of such an application, unless im
exceptional circumstances the Registrar otherwise allows

Correction of Register

09 Agplicatlon under section 57(1) —Where an application has been made
under sub-gection (1) of -ection 57 for the alteration of the register by correction,
change, cancellation or striking oul goods or for the entry of a diselaimer or
memorandum, the Registrar may require the apﬁhcant to furnish such evidence
by affidavit or otherwise an the Regi~ti ir may think fit, as to the elrcumstances
in which the application 14 made Such application shall be made on Form
TM-16, TM-133, 34 TM-35 TM-38, TM-37 or TM-50 as may be appropriate and
a8 copy thereof shall be served by the apglicant on the reglstered user or users,
if any, under the I‘Efi‘ﬁt‘&tlon of the trade mark in question and to any other
person who appears from the register to have an interest in the trade mark

100 Advertisement of certaln applicatlons —(1) Where application is made
under clause (e) of sub-section (1) of section 57 on Form "T"™™-37 to enter & dis-
claimer or memorandum relating to a trade mark, the Registrar before deciding
upon such application shall advertise the ap lLicatlon in the Journal in order to
enable any person to file at the Trade Marks Registry a statement in writing,
showing the reasons for his objections to the proposed entry, within three months
from the date of the advertisement or within such further time not exceeding
one month as the Registrar may allow

(2) The Registrar shall, after considering the application and the statement
aforesaid and hearing the parties, if so required, decide 1o allow or refuse the
application and shall communicate his decision 1n writing to the applicant as well
as any other party to the proceedings

Alteration of Registered Trade-Mark

101 Alieration of reglstered trade mark.—Where a person applies under see-
tion 58 for leave to add to or alter his registered frade mark, he shall make his
application m writing on Form TM-38 and shall furnish twelve coples of the
mark as it will appear when -0 added to or altered A copy of the appleation
and of the mark so amended or altered shall be served by the applicant on every
registered user, if any
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102, Advertisement before declsion and opposition, ete.—(1) The Registrar
shall consider the application and shall, if it appears io him expedicnt, advertise
the application in the Journal before deciding it.

(2) Within three months from the date of advertisement under sub.rule (1),
or within such further period, not exceeding one month i1n the aggrepate, as the
Regstrar may allow, any person may give notice of opposition to the application
'm Form TM-39 and may also send therewith a slatement of his objeclions, The
nolwee and the statement, if any, shall be sent in triplicale. In cage there are
any registered users under the reglstration of the trade mark in question, such
notice and statement shall also be accompanied by as many copies thereof as
there are registered users. A copy each of the notice and statement shall be
transmitted forthwith by the Regisirar to the registered proprietor and to each
registered user, if any, and within two months from the receipt by the registered
proprietor of such copies he shall send lo the Registrar on Form TM-6 a counter-
statement in {riplicate of the grounds on which the opposition is contested. If
the registered proprietor sends such a counter-statement the Reglstrar shall
serve a cogay thereof on the person giving notice of opposition and the provisions
of rules 53 to 60 shall apply mutatis mutandis to the further proceedings on the
opposilion. The Registrar shall nol refuse the application merely because the
registered proprietor has not filed a counter-statement, In any case of doubt
any party may apply to the Registrar for directions.

(3) If there is no opposition within the time specified in sub-rule (2), the
Registrar shall, after hearing the a;iwlphcant if he so desires, allow or refuse the

application and shall communicate his decision in writing to the applicant,

103. Declsion—Advertisement—Notification.—I? the Registrar decldes to
allow the application he shall alter the mark in the register accordingly and
insert in the Journal a notification that the mark has been altered. If the appli~
cation has not been advertized under rule 102, he shall also advertise in the
Journal the trade mark as alfered.

104. Printing block and fee for advertisement.—In connection with an appli-
cation to alter a registered trade mark the Registrar may at anﬁ time c¢all on
the applicant to supply a printing block satisfaclory io the egistrar and
guitable for advertizsing the mark with the addition or alleration as aforesald,
together with the prescribed fee, if in the opinion of the Registrar an advertise-
ment describing in words the addition or rlteration would not be likely to he
understood by persons interested in the mutter,

Re-classification of goods in respeect of exlsting reglstration

105. Re-classification in respect of existing registration.—(1) On the classi-
fication sct forth in ihe Fourth Schedule being amended, the registered pro-
prietor of a trade mark may apply to the Registrar on Form TM-40 for the
conversion of the specification relating to his {rade mark, so as to bring that
specification into conformity with the amended classification, The application
aﬁall include a request for the like conversion of the gpecification in respect of
any registered users under that registration, and the registered proprietor shall
ilfrve a copy of the application on the registered user or users of the {rade mark,

any.

(2) The Registrar shall, thereupon, notify in writing to the registered pro-
prietor and to the registered user or users, 1f any, a proposal showing the form
which, in the Registrar's view, the amendment of the register should take in
consequence of the proposed conversion. Two or more registrations of a frade
markqhaving the same date and in respect of goods which fall within the same
class under the amended or substituted classification, may be amalgamated upon
conversion in accordance with this rule,

(3) The proposal referred to in sub-rule (2) shall be advertised in the
Journal.

(4) Notlce of opposition to such proposal shall be pgiven on Form TM-41
in triplicate within one month from the date of the advertisement and shall be
accompanied by a statement in {riplicate showing how the proposed amendment
would contravene the provisions of sub-section ?1 of section 59, Where there
are any registered users under the registration of the trade mark in question
such notice and statement shall also be accompanied by as many copies thereo
a3 tnere are registered users. The Registrar shall forthwith send a cogy each
of the nolice and the statement to the registered proprietor and to each regis-
tered user, if any, and within two months from the receipt by him of such
copies the repistered proprietor may send to the Registrar on Form TM-6 a
counter-statement in triplicate setting out fully the grounds on which the oppo-
sition is contested. If the registered proprietor sends such counter-statement
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1
the Registrar shall serve a copy thereof on the person giving notice of oppo-
sition and the further procedure for the disposal of the opposition shall be re-
gulated by the p ovision. of rules 53 to 60 mutatis mutandis, In any case of
oubt, any party may apply to the Registrar for directions.

(5) If therc is no opposition within the time specified in sub-rule (4), or
In case of opposition if 1he conversion of the specification iz allowed, the pro-
posal as allowed shall be advertised in the Journal, and all necessary entries
shall be made in the regisler, The date when such entries are made in the
register shall be recorded therein. Any entry made in the register in pursuance
of this sub-rule ghall not affect the date of the renewal of registration under
eection 256 which shall be determined in the same manner as before the
allowance of the conversion,

CHAPTER VII-MISCELLANEOUS

106. Extension of ilme.—(1) An application for extension of time wunder
section 101 [no! heing a time cxpressly provided in the Aect or prescribed by
rule 81 or lgr sub-rule (4) of rule 82 or a time for the extenslon of wuich pro-
vision iz made in the rules] shall be made on Form TM-56.

(2) Upcn an applica on made under sub-rule (1) the Reglstrar, if satisfied
that the c'rcumstlances are such as to justify the extension of the time applied
for, may, subject to the provisions of the rules where a maximum time limit
ig prescribed and subject to surh counditions as he may think Ait to impose, extend
the time and notify the parties accordingly and the extension may be granted
though the time for doing the act or taking ihe proceeding for which it is ap-
plied for hax already expired.

107. Exercise of discretionary power of Reglstrar.—The time within which
m person enlitled under scetion 93 to an opporlunily of being heard shall exer-
cise his option of requiring to be heard shall, save as otherwise expressl
provided in the Act or the rules, be one month from the date of a notlce whic
the Regi-trar shall give fo turclk person before determining the matter with
reference to which such person is cntitled to be heard. If within that month
guch person is required {o be heard, the Registrar shall appoint a date for the
hearing and shall give 10 days’ notice thercof.

108. Notificatlon of decision,—The deccision of the Registrar in the exercise
of any discretionary power given to him by the Act or the rules shall be notified
to the person affccted.

109. Amendmenty and correction of irregularity in  procedure.—(1) Any
document or drawing or other reprcsentation of a trade mark maﬁ be amended,
and any irregularity in procedure which, in the opinion of the Registrar, ma
be obviated without detriment to the interests of any person, may be correcte
# the Regusirar thinks fit and on such terms as he may direct.

(2) The Regisirar mal.)[' require the amendment of mny application or repre-
gentation of a trade mark or any other document or the addition of any matter
}&creto in order to bring it in accordance with the formal requirements of the

t. .

110, Directions not otherwise prescribed—Where in the opinion of the
Regisirar, it is necessary for the pro%)er prosecution or completion of any pre-
ceedings under the Act or the rules for a person to perform an act, file a docu-
ment or produce cvidence, which is not p.ovided for by the Act or the rules,
the Registrar may by notice in writing require the person to perform the act, file
the document or produce the evidence, specified in the notice.

Hearings

111, Hearings.—(1) In rclation to a trade mark for which an application for
registration is made on or after the notified date, the application as well as any
proceeding under the Act and the rules chall, in the event of a hearing becom-
ing peces-ary, be heard at the office of the Trade Murks Registry at which such
application was made under sub-section (3) of section 18, or at such place within
the {e.ritorial junsdiction of that coffice as the Regisirar may decm proper.

(2) In relation to a trade mark for which an application for reglstraifon
13 pending before the Registrar at the notifled date, the hearing, if any, in reg-
pect of such application or any proceeding under the Act and the rules shall
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be taken at the appropriate office of the Trade Marks Registry or at such place
within the territorial jurisdiction of that office as the Registrar may deem
proper.

(3) In relation to a trade mark on the Register of Trade Marks at ithe notifled
date, the hearing, If any, in respect ol any procceding under the Art and the
rules shall take place at the appropriatc nffice of the Trade Marks Registry
or at such place within the territorial jurisdiction of that office g the Reg:istrar
may deem proper. -

(4) Where an officer exercising the powers of the Registrar who has heard any
mailter under the Act or the rules has reserved orders thereon, is transferred
from one offi~e of the Registry 1o another or reverts to another appointment befgre
passing an order or rendering decision thercon, he muy, it the Registrar so directs,
pass the order or render the decision as if he bad continued to be the officer in the
office of the Registry wherc the matter wags heard.

Award of cests oy Reglstray

112. Costs In uncontested cases.—Where any opposition duly instituted undeg
the rules is not contesied by the applicant. the Registrar in decidlnpg whether
costs should be awarded to the opponent shall consider whether the proceedings
might have been avoided if reagonable notice had been given by the opponent to
the opplicant before the notice of opposition was flled.

113. Exceplion to rule 112 —Notwithstanding anvthine in  rule 112 costs in
respect of fees specified under entries. 10, 12 and 13 of the First Schedule and of
nll stamps uscd on and affixed lo aflldavits used in the proceeding shall follow
the event.

114. Scale of costs,—Subjcet to the provisions of rules 112 and 113, in all
proceedings before the Registrar the Registrar may, save as otherwise expressly
provided by the Act, award =such costs, not exceeding the amount admissible
therefor under the Sivth Schedule, as he considers reasonable having regard to
a1l the circumstances of the case.

Review of decision by Registrar

115, Applicatton for review of Registrar’s decision—An application to the
Repistrar for the review of his decision under clause (c) of section 97 shall be
made on Form TM-57 within one month from the date of such decision or with-
in such further period not exceeding one month thereafter ns the Registrar may
on re(éuest allow, and shall be accompanied by a statement setting forth the
grounds ~n which the review is songht. Where the declsion in question concerns
any other person in addition to the applicant, such application and statement
shall be lefg in triplicate and the Registrar shall forthwith transmit a copy each
of the application and statement to the other person concerned. The Registrar
may, after giving the partles an opporiunily of being heard, reject or granat the
application, either unconditionally or subject to any conditions or limitations,
as he thinks fit.

Affidavits

116, Form, etc., of Afldavits—(1) The affidavits required by the Act and
the rules to be flled at the Trade Marks Registry or furnished to the rRegis-
trar, unless otherwise provided in the Second Schedule, shall be headed in the
matter or matters to which they relate, shall be drawn up in the first person,
and shall be divided into paragraphs consecutively numbered; and each para-
graph ghall, as far as practicable, be confined to one subject. Every affidavit
shall state the description and the true place of abode of the person making the
same, shall bear the name and address of the person fillng it and shall state
on whose behalf it is filed.

(2) Where twn or more persons inin in an affidavit, each of them shall denose
geparately to such facts which are within his personal knowledge and those
facts shall be stated in separate paragraphs.

(3) Affidavits shall be taken—

{3) in Tndla—hefore any Court or person having by law gutherity to
roceive ovidence, or hefore any officer empowcred by such court as
aforesaid to administer aaths or to take aflidavits;

(b) in any country or place outsids India—before a diplomatic or consular
officer, within the meaning of the Diplomatic and Consular Officers
{Oaths and Foes) Act, 1048, of such country or place or bhefore a
notary of the country or place if the Central Government has recog-
nised under section 14 of the Notarles Act, 1952, the notarial acts
done by notaries, within guch country or place.
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(4) The person before whom an ailidavit is taken shall state the date on
which and ihe place where fthe same is taken and shall affix his seal, if any,
or the seal of e court to which he is attached, thereto and sign his name and
degcription at the end thereof.

(6) Any affldavit purporting to have affixed, impressed or subscribed thereto
or thereon the seal or signature of any f%rerson authorized b{ sub-rule (3) to
take an affidavit, in testimony of the affidavit having been taken before him,
may be admitted by the Reglstrar without proof of the genuineness of the seal
or signature, or of the official character of that person.

(8) Alterations and interlineations shall, before an affidavit is swomn or
?ﬂﬂtrr]n‘ed, be authenticated by the initials of the person before whom the affidavit
s taken,

(7) Where the deponent is illiterate, blind or unacquainted with the language
in which the affidavit is written, a certificate by the person taking the affidavit
that the affidavit was read, translated or explained in his presence to the depo-
nent, that the deponent seemed perfectly to understand it and that the deponent
made his signature or mark in his presence, shall appear in the jurat.

(8) Every affidavit flled before the Registrar in connection with any of the
groceedin_gs under the Act or the rules shall be duly stamped under the law
or the time being in force.

Inspection of docomenis by the public

117, Inspection of documents—The documents mentioned in sub-section (1)
of sectlon 126 shall be available for inspection at the head office of the Trade
Marks Registry. A copy of the register and such of the other documenls men-
tioned In section 125, ‘as the Central Government may by notification in the
Official Gazette direet, shall be availlable for inspection at each branch office
of the Trade Marks Registry. The inspection shall be on payment of the pres-
cribed fee mand at such times on all the days on which the offices of the Trade
Marks Regisiry are not closed to the public, as may be fixed by the Registrar.

118, Distribution of coples of Journal and other documents.—The Central
Government may direct the Registrar to distribute the Journal and any other
document which it may consider necessary, to such places as may be fixed by
the Central Government In consultation with the State Governments and notified
from time to time in the Officlal Gazette.

Certiflcates

119, Certifled coples of documents.—The Registrar may, furnish certifled
coples of any entry in the register or certified copies of any document referred
to in sub-section (1) of section 125 or of any decision or order of the Registrar, or
give a coertificate [other than a certificate under sub-section (2) of section 23]—
as to any entry, matter or thing which he is authorised or required by the Act
or the rules to make or do, upon receipt from any person of an application therefor
on Form TM-46 accompanieg by ihe prescribed fee. The Registrar shall not be
obliged to include in any ceriificate or certified copy a copy of any mark unless
he is furnishcd by the applicant with a copy thereof suilable for the purpose.

120, Certificate for use in obtalning registration abroad.—(1) Where a certl-
ficate relating to the registration of a trade mark is desired for use in obtalning
registration In eny territory outside India the Reglstrar shall include in the
certificate a copy of the mark and may require the applicant for the certificate
to furnish him with a copy of the mark suitable for the ﬁurpose_, and if the
applicant fails to do so, the Registrar may refuse to lssue the certificate.

(2) Where a trade mark is registered without limitation of colour, the copy
of the mark to be included in the ceriificate, may be either in the colour in
which il appears upon the register or In any other colour or colours and it shall
be st:}ted in ihe certificate that twe trade mark is registered without limitation
of colour.

(3) The Reglstrar may slate In the certificate such partlculars concerning
the registration of the mark as may seem fit to him, and may omit therefrom
references to* any disclaimers appearing In the reglster, The purpose for which
the certiflcate is issued shall be stated therein.
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Appeals to High Court

121. Time for appeal—An appeal to a High Court from any decision of the
Registrar under the Act or the rules shall be made within three months from

tlllle date of such decision or within such further time as the High Court may
allow

Application o High Courts

122. Application made lo the Iligh Court to be served on the Registrar—A
copy of every application to a High Cnurt under the Act shall be gerved on
the Registrar.

Certificate of validily

123, Certificate of validity fo be noted.—Where & High Court has certified
ag provided in sectlon 119 with regard fo the validity of a registered trade mark,
the registered proprietor thereof may request the Registrar on Form TM-47
to add {o the entry in the re%ister a note that the certificate of validity has
been granted in the course of the proceedings, pariiculars of which shall be
given in the request. An officially certificd copy of the certificate shall be sent
with the request, and the Registrar shall record a note to that effect in the
register and publish the note in the Journal.

Return of exhibits and priniing blocks and destruction of records

124, Return of exhibits and printing blocks.—(1) Where the exhibits produc-
ed in any matter or proceeding under the Aect or the rules or the printing block
supplied for the purpose of advertisemeni in the Journal are no longer required
in the Trade Marks Regisiry, the Regisirar may call upon the party concerned
to take back the exhibils or the printing block, as the case may be, within a
time speclfied by him and if the party fails to do so, such exhibits or prinling
block, as the casc may be, shall be destroyed.

(2) Where, before the notified date any printing blocks have been supplied
for the purpose of advertisement in the Journal or any exhibits have been pro-
duced In any proceeding, the Re%listrar, may, if satisfled that it iz no longer
necessary to relmin them, cause them to be destroyed, after the expiration of
one year from the notifled date.

125, Destruction of records.—Where an application for the registration of a
trade mark has been withdrawn, abandoncd or refused or a trade mark has
been removed from the register, the Registrar may, at the expiration of twelve
vears after the application is withdrawn or is abandoned or 1is refused or after
the trade mark is removed from the register, as the case may be, destroy all
or any of the records relating to the application or the trade mark concerned.

PART 11

SPECIAL. PROVISIONS FOR CERTIFICATION TRADE MARKS

126. Rules to apply to certification trade marks—The provisions of Part I,
Part III and Part VI of the rules shall, in their application to certification trade
marks, apply only subject io the provisions of this Part.

127. Application for registration and proceedings relating thereto.—(1) An
application for the rcgistralion of a certification trade mark under sub-scction
(}1)) of section 62 shall be made to the Reglstrar upon Form TM-4 in quadrupli-
cate and shall be accompanicd by ten additional representations of ithe mark.
The draft regulations to be forwarded with the application under the said sub-

section (1) of section 62 shall be in guadruplicate and shall be accompanied by
Form TM-49.

(2) References in Part 1 of the rules to the acceptance of an application
for the registration of a trade mark, shall, in their applicatlon to a certification

trade mark, be gubstituted by references to &uthorisnlion to procced with the
application.

(3) An applicant for the registration of a certification trade mark shall
not be deemed to have abandoned his application, if, in the circumstanceg of
rule 39 he does not apply for a hcaring or reply in writing,
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+ (4) The address in India, if any, of an applicant to register tifleati
sade mark shall be deemed to be the address of his r'mci%al pk?ce (:)efr bug?xg?;
A India for all the puiposes for whicn such an address is required by the

Jales.

128. Case accompanying application.—The applicant shall send to the Regis-
trar with hig application a casc setting out the grounds on which he relies ia
support of his application. Such casc shall be furnished in triplicate.

129, Hearing by the Central Government before issulng directlons to t
Reglstrar to accept an gpplicatlon or to accept it conditanally.—The antxg‘i
Government shall not direct the Registrar to refuse an application for regis-
iration of a ccrtificalion trade mark or to accopt the application subjecl to any
conditions or limitations or to any amendments or modificalions of the appli-
catlon or of the regulations without giving to the applicant an opporfunity of
being heard aund the procedure shall be regulated by the provisions of rule 88

nutatis mutandis,

130. Opposition to registration of certification trade marks,—(1) On accept-
ance of the application the Registrar shall cause the application to be advertised
m the Jownal gnd the provisions of rules 51 w 60 shall aprly mutatis mutardis
as they apply in relation to an application under section 18. The referencea to
Forms TM-5, TM-6 and TM-7 In rules 5l to 80 ghall, in thelr application to
proceedings on the opposition to the registration of certification trade marks
ander sub-section (3) of scction 64, be substituted by references to Forms
TM-8, TM-9 and TM-10 respectively, .

(2) In any case of doubt with regard to the ppplication of the provisiona
of rules 51 to 60 lo procecdings on the opposilinn to the registration of a certi-
fication trade matk, any party may apply to the Registrar or the Central Gov-

ernment, as the case may be, for directions.

131. Rectification of certification trade mark entrles—An application for
cancollation or variation of registration ef a certification trade mark on an
of the grounds mentioned in scction 69 shall be madc on Form TM-43 and sha
gset forth full particulars of the grounds on which the appleation is made.

142. Alteratlon of regulations relating to certification trade marks.—An appll-

rietor of a cerbification trade mark under sub-

cation by the registered pro
gection (2) of section 65 gha]l be made on Form TM-42 and where the Central
Government decides to advertise such application under sub-section (3) of sece-

tion 65, the advertisement shall be made In the Journal.

133. Consent of Central Government to assignment or transmission of certifi-
ks.—An application for the consent of the Central Government

cation trade may!
under section 42 shall be made on Form TM-22.

PART III
SPECIAL PROVISIONS FOR TEXTILE GOODS

134. Definitions.—For the purposes of rules 144 and 145—
{a) “balanced numeral” meons a trade mark consisting of either identical
numerals or identical letters of not less than three nor more than

seven digits;

(b) “digit” includes m single letter;
(¢) “letter fraction” means a fraction containing one or more letters.

135, Rules to apply to textile marks.—Subject to the provislons of this Part,
{ I, Part 11 and Part VI of the rules shall apply to frade

the provislons of Part I,
marks in respect of textile goods as they apply to trade marks in respect of non-

textile goods.

138 Textle Marks.—The exmnression “taxtile mark” means a irade mark used
or proposcd fo he used in relation tc goods specified in rule 137 as “textile
goods” for the purpose of Chapter IX of the Act.

137. Textile Goods.—The classes of goods in relation to trade marks to which
Chapter X of the Act shall apply and which are in the Act and the rules
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referred to as textile goods shall be classes 22 to 2T (inclusive) of the Fourth
Schedule,

138, Application to register word mark.-—An application for the registration
of a trade mark (other than a ceriiflcalion trade mark) consisling exclusively of
a word or words (mot being an invenled word or invented words) relating te
texile goods shall be made on Form TM-51.

130. Application te regisier letiers or numerals or any combinailon thercof.—
Subject to the provisions of rule 140, an application for the registration of a
trade mark (other ihan a certifleation trade mark) consistin of letters or
numerals or any combinalion thereof relaling to lextile goods shall be made om
Form TM-52.

140, Application to register letters or numerals or any combination thereof
in respect of items of textile goods.—(1) A separate application for the regis-
tration of a trade mark (other than a certification trade mark) shall be
made on Form TM-53 in respect of each of the items of textile goods mentioned
in the Fifth Schedule where the mark consists exclusively of letters or numerals
or any combination thereof. ‘

(2) The items of the Fifth Schedule shall be grouped as follows; and goods
falling in each group shall be deemed to bc geods of the same descriplion, and

oods falling in diflerent groups shall not be decmed to be goods of the same

escription for the purposc of an application for the registration of trade marks
consisiing exclusively of letters or numcrals or any cumbination thereof made
under gub-rule (1) and proceedings iclating ithereto but not for any other pur-
poge—

Group 1—Items 1, 4, 5, 8, 9, 10, 11, 12, 16, 19, 20, 22, 23, 24, 25, 26, 27, 30,
33, 36, 37, 39, 41, 42, 44, 43, 48, 49, 54, 55, 59, 61, §2, 65 and 9L

Group 2--Items 2, 2, 14, 17, 18, 24, 35 and 47.

Group 3—Items 6, 7, 21, 38 and 52,

Group 4—Ttems 13, 29, 75, 77 and 78

Group S——Iitems 15, 28, 31, 40, 60, 66, 7. 8% t and 93.

Group 6-—Itcms 32, 43, 64 and 94

Group T7—Itcms 46, €3 and 85.

Group 8—Itcms 50, 51, 56, 57, 63, 76, 80, 84, 86, 87 and 89,

Group 8—Item 53.

Group 10—Items 58, 82 and 92.

Gioup 11—Items 67, 68, 69, 70 and 71,

Group 12—Item 72,

Group 13—Item 73.

Group 14—TItem 74

Group 13—Item 81,

(3) Notwithstanding anytlhing contained in sub-rule (2), in :iespect of any
proceeding reclating to trade marks consisting exclusively of lettcrs, numerals
or any combination {hcreof for the vegistration of which applications were made
on Form TM-53 beio.c the 31st July 1945, the goods falling in different items
of the Fifth Schedulc shall not be deemed to be goods of the same description,

141. Application for registration of other textile marks.—Every application
for the vegistration of a irade mark (other than a trade mark to which rule
138, 139 or 140 applies und other than a certliflcation or defensive trade mark)
rclating to textile goods shnll be made in triplicate on Form TM-2 and shall
be acompanicd by ten addilional sepresenlations of the mark, The represen-
tations of ithe mark on the application and each ol is copics and the additional
representations =hall correspond  exactly with one anolher. The additional
rerre entations shall in all cases be noted with the specifieation and class of
goods for which 1eris‘eation iz sousht, the name nf the applicant, the period
of use, if any, and such other particulars as mav from time to tiine be required
by the Regisirar and :holl be sicned by {he avplicant or his agent.

142. 8earch.—Upon receipt of an application for the registration of a trade
mark relating to textile goods, the Registrar shall cause a search to be made
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among the registered trade marks, the Refused Textile Marks List maintained
under the Tra‘de Marks Act, 1940 and pending applications for registration 11rj‘for
the purpose of ascertaining whether there are on record in respect of the same
goods or descriplion ol woods any matks identical with or deceptively similar
to the mark sought {o be registered and the Registrar may cause the search
to be renewed at any time hefore lhe acceptance of the application, buil shall
noi he bound to do so. '

143, Continuance of a mark in the Refuged Textile Marks List—~—An application
under the ptoviso to sub-section (2) of section 73 for continuance of a mark
already cntcred on the Refused Texlile Marks List maintained under the Trade
Marks Act, 1940, shall be made by the applicant for registration thereof, or his
successor in business, on Form TM-45, accompanied by the prescribed fee.

144, Non-reﬁlstmbﬂlty of certain marks.—In respect of textile goods the
following marks shall not be capable of registration, namely:—
(a) any numeral of one digit or of more than six digits not being a
balanced numeral;

(b) a single lctter or any combination of letters of more than six letters,
nol being a balaticed numeral;

(e) any combination of numerals and leiters of more than eight digits;

() any fraction or letter fraction consisting of more than eight digits
together;

(e) any fraction or letter fraction having less than three digits together;
() any combination of numerals, and fractions of more than six digits;

(g) any combination of numerals, letters, fractions and letter fractions
gither having more than cight digits or ending wilh a fraction of
mote than onc digit in the numerator or in the denominator;

(h) numerals or lelters 1epresenting cloth dimensions;

(1) a balanced numeral which does not consist of at least two more or two
less digits than a balanced numeral of the same series already regig-
tered 1n the name of a differcnt person, in respect of the same gonds

or description of goods,

145. Marks likely to decelve or to cause confuslon.—(1) A trade mark consiat-
ing of numerals, letters, {ractions, letler fractlons or any combination thereof,
and not being a balanced numeral, shall not be capable of being registered as
a textile mark if it does not differ from a trade mark regigtered In the name of
a different person in respect of the same goods or description of goods—

(a) in the case of a numcral not exceeding four digits, in at least one

corresponding digil;
(b) in the case of a numeral of filve digits in at least two corresponding

digits;

(¢) in the case of a numeral of six digits, in at least.three corresponding
digits; .

(d) in the case of a combination of two letters, in at least one ¢orresponding
letter,

(e) in the case of a combination of ihree or four letters, in at least two
corresponding letters;

(f) in the casc of a comhination of five or six letters, in at least three
corresponding letters;

(g) in the casc of a mark congisling of one letter and one numeral digit,
in al least one of them;

(h) in the casc of a mark consisting of one leiter and two or three numeral
digits, in ai lcast one corresponding numeral digit;

(i) in the case of a mark consisting of one lctter and four or more numeral
digits, in al lcast two corresponding diglts;

() in the case of a mark consisting of two or more letters and one or more
numeral digits, in at lcast one corresponding letter and one corres-
ponding numeral digit;
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(It) in the cose of a Laclion or letter fraction or any combination thereof
in which the total number of digits in the numerator and denominator
iz three or four, in at least one cosresponding digit {rom either the
numerator or the denominatos;

(1) in the case of a fraction or letter fraction or any combination thereof
in which the tolal number of digits in the numerator and decnomina-~
tor is five or more, in at least one corresponding digit in the
numeralor and one corrcsponding digit in the denominator or two
corresponding digits in eitger the numerator or the denominalor;

(m) in the case of a combination consisting of a numeral and a fraction
in at least one corresponding numeral digit;

(n) in the case of a combination of letters, numerals, and fractions (includ-
ing letter fractions)—
(1) where the total number of diglts excluding the fraction is not more
than three in at least one corresponding digit;
(ii) where the total number of dig:.ts, excluding the fraction, is four or
more, In at least two corresponding digits.

(2) Nothing in sub-rule (1) shall be construed to signify that where a irade
mark does not come within the scope of any casc specified in the said sub-rule,
thefm:grk shall necessarily be regarded as not being likely to deceive or to cause
confusion.

PART IV

REGISTRATION OF TRADE MARKS AGENTS

146. Register of Trade Markg Agenis.—The Central Government shall main-
tain a Register of Trade Marks Agents wherein shall be entered the name,
address of the place of residence, address of the principal place of business, the
natio?ality, qualiflcations and date of registration of every registered trade marks
agent.

147. Registration of existing registered trade marks agents.—(1) Notwith-
standing anything in rulc 148, every person whose namc is, on the notifled date,
on the Register of Trade Marks Agents rnaintained under the Trade Marks
Rules, 1942, shall be deemed io be regisiered as a trade marks agent under the
Act and the rules.

(2) The continuance fee of trade marks agents deemed to be registercd under
sub-rule (1) shall be payable as and from the notified date,

148. Qualifications for registration.—Subject to tha provisions of rule 149,
A person shall be qualifled to be registered as a trade marks agent if he—
(i) is a citizen of India;
(ii) is not less than 2b years of age;
(il1) hags passed the examination prescribed in rule 152;

(iv) is a graduate of any university in India or possesses an equivalent
qualification; and

(v) is considered by the Central Government as a fil and proper person
to be registered as a trade marks agent.

149. Persong debarred from registration—A person shall not be eligible for
registration a2 a trade marks agent if he—

(i) has been adjudged by & competent court to be of unsound mind;
(ii) is an undischarged insolvent;

(iii) being a discharged insolvent has not obtained from the court a certi~
ficate to the effect that his insolvency was caused by misfortune
without any misconduct on his paift;

(1v) has been convicted by a competent court, whether within or without
India of an offence punishahle willh transportation or imprisonment
unless the offence of which he has been convicted has been p&rdoned
or unless on an application made by him, the Central Government
has, by order in this bchalf, removed the disability;
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(v) being a legal practitioner has been held guilty of professional mis-
conduct by any High Court in India or by any court beyond the
limits of India; or

(vi) being a charlered accountant, has been held guilty of negligenos or
musconduct by a High Court.

150. Manner of making applicatlion.—All applications under the rovisiona
of thix Part shall be made in triplicate, shall be sent to, or left at, tha? office of
the Trade Marks Registry within whose territorial Jimits the principal place of
business of the applicant is situate.

131, Application for registration as a trude marks agent— (1) Yvery person

desirin%]v}:o be registered as a trade marks agent shall make an application on
Form A-1.

(2) The applicant shall furnish such further information bearing on his appli-

cation as may be rcquired of him at any time by the Central Government or the
Repgistrar,

152. Procedure on appllcation.--(1) On receipt of an application for the
registration of a person us a trade marks agent the Registrar shall appoint a
date on which the candidate will appear before him for a written exanmunation
In trade marks law and practice followed bv an inlerview, 'The candidate will
be expected to posscss o detailed knowledge of the provisions of the Act and
the rules and a knowledge of the elements of trade marks law.

(2) After a candidate has heen nterviewed, and auy further information
bearing on his application, whirh the Revisirar may consider necessary, has been
obtained, thc Registrar shall forward to the Central Government the application
and other relevant papers together with the details of the result of the examina-
tien held bv him andralong with his recommendations thereon.

153. Certiflcate of registration.—If the Central Government considers an appli-
cant eligible and qualified for registration as a trade marks agent, it shall send
an Intimation to that effect to the aE)plicant, and any person so intimated may
pay the prescribed fees for his registration as a trade marks agent. On receipt
of the prescribed fees, the Registrar shall send an intimation thereof to the
Central Government; and the Central Government shall thereupon cause the
applicant’s name to be entered in the Register of Trade Marks Agentz and shall
issue to him a certificate on Form O-4 of his registration as a trade marks agent.

154, Continuance of a name in the Reglster of Trade Marks Agents.—The comn-
tinuance of a person’s name in the Register of Trade Marks Agents shall be sub-
ject to his payment of the fees pre=cribed in that behalf,

153, Removal of agent’s name from the Register of Trade Marks Agents.—(1)
The Central Government shall remove from the Register of Trade Marks Agents
the name of any registered trade marks agent—

(a) from whom a rcquesl has been received to that effect; or

(b) from whom the annual foc has not been received on the expiry of three
months from the dale on which 1t became due.

(2} The Central Government shall remove from the Register of Trade Marks
Agents the name of any registered trade marks agent—

(a) who iz found to have bren subject at the time of his regisiration or
thereafter has become subject. to any of the disabilities staled in
clauses (1) to (vi) of rule 149; or

{b) whom the Central Gove'nment has declared not to be a fil and proper
person to remain in the Register by reason of any act of negligence,
misconduct or dishonesiv committed in his professional capacity;

Provided that before making such leclaration under clause (b) the Central
Government shall call upon the person concerned to show ceuse why his 1egistra-
tion should not be cancelled and shall meke such further enquiry, if any, as If
may consider necessary.

(3) The Ceniral Government shall remove from the Regis'er of Trade Marks
Agents the name of any registered irade marks agent who is dead.
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(4) The removal of the name of any pcrson from the Register of Trade Marks
Agents shall be notified in the Official Gazctte and in the Journal and shall, wher-
ever possible be communicated to the person concerned.

156. Restoratlon of removed names—(1) The Central Government may, on an
application made on Form TMA-2 wilhun six months from the date of removal
of his name from the Reestcr of Trade Marks Agents accompanicd by the fee
specified in the Firsli Schedule from a person whose ngme has been removed under
alause (b) of sub-rule (1) of rule 155, restore his name to the Register of Trade
Marks Agents and continue his name theremn for a period of one year from the
date on which his last annual fce became due.

(2) The restoration of a name to the Register of Trade Marks Agents shall be
notified 1n the Official Gazette 1nd in the Journal and shall he communicated to
the person concerned.

15%7. Alteration in the Register of Trade Marks Agents.—(1) A regisiered irade
mark agent may apply on Form TMA-3 for alteration of his name, addre.s of
the place of residence, address of the principal place of business or qualifications
entercd in the Register of Trade MarEs Agents. On receipt of snch application
and the fee pucscribed in that behalf, the Central Government shall cause the
nacessary allesnlinn to be made in the Repisier of Trade Marks Apents.

(2) Eveiv alteration made in the Register of Trade Marks Agents shall bo
notified jn the Official Gazette and in the Jowinal.

158 Iubiicallon of the Register of Trade Marks Agents—The Register of
Trade Marks Agents shall be published from time to time, as the Central
Governmenl may deem fit, the entries helng arranged in the alphabetical order
of the surnames of the registercd trade marks agents and, coples thereof shall
be placed on sale.

PART V

PROVISIONS RELATING TO TESTING AND MARKING OF PIECE-GOODS
AND YARN

189. Definitions.—For the purposeg of this Part, unless the context otherwise
Tequires—

(a) “count” in relation to yarn means the relation of lengith to weight
thereof either in the English system or Metric system, as follows:—

(i) The English count for yarn shall be the number of hanks each of
840 yards in Icngth that weigh one pound avoirdupois or in other
words the number of yards o, yarn that weigh 83 grains.

(ii) The mefric count for all yarn with the exception of raw and prepared
sillc shall represent the relation between 1,000 metres of yarn to
500 grammes or 2 metres to 1 gram or in other words half the
number of hanks (each of 1,000 metres in length) thot weigh 500
grammes.

The English system of counts may be converted into the metric system
of counts and wvice versa by the following formulae:—
The English count No. of yarn x 0-847-the mictric count.
The metric count No. of yarn x 1'181-the English count.

(1ii) The metric count for raw and prepared silk shall be the weight in
grammes of 10,000 metres of yarn.

(b) “‘customs collector” shall have the meaning assigned to the term in the
Bea Customs Act, 1878,

. 180. Testing for length and width of piece-gnods.—(1) In testing for length of
piece-goods such as are ordinarily sold by the Tength or hy the piece the measure-
ment shall be made along the selvage.

(2) In testing piece-goods aforesaid for width the cloth shall he nicasured hy
each of the following methods and the mean of the measurements so taken shall
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abnermally moist or over-conditioned or where the importer demands the tiest.

of the cloth where the creases are fewesl, and the warp and weft respectively as
straighl as possible.

(a) A double-fold of the cloth shall be laid on the table and the creases
smoothed out, so that it may lie perfectly flal. The measuring rod
shall then be placed across the cloth, and the finger and thumb run
down the rod on each side of if across the cloth s0 as to once more
flatten the creases, Care shall be taken in doing thiz to see that
whilst the creases are smoothed out, stretching is avoided and the
warp threads remain perpendicular to the rod. The measurement
shall then be recorded.

(b) A fold of the cloth shall be taken, and the doubled edge held between
a finger and thumb at each end, and extended over the measuring
rod which shall be kept flat on the table. The extension shall be

sufflcient to remove the creases but not to stretch the warp out of
the perpendicular.

161. Allowanceg for peculiarities of cloth and for stretching.—(1) In taking the
sneasurements aforesaid the peculiarities of the cloth under measure shall be taken
into consideration and due allowance be made for these characteristics,

(2) If owlng to the peculiarities of the cloth it is found difficult to determine a
reasonuble depree of tengion for purposes of measurement, the mean between
stretching to the full, and not stretching, shall be adopted,

(3) The influence of stretching for length on the width shall always be taken
into account in measuring cloth. Where the cloth has been stretched lengthwise
in the making, it will lose in length as the weft is straightened to measure the
width. It may then have to be ascertained, whcther the trade description of
length does not become false in the process of making that for width correct.

To asceriain this a measurcment along the selvages both lenpgthwise and across
shall be made.

182. Testing of yarns—Yarns may be tesled by the customs-collector for length
and count when he has rcason to suspect or on information by any informant that
the trade description is false.

163. Number of samples to be selected.—An examination of yarns to test the
accuracy of the description of count or length shall be made, in the [irsi instance,

upto the limit of one bundle in every one hundred bales or fractions of one
hundred baleg in & consignment,

164. Further examination.—If, on such examination the difference between the
average count or length and the described count or length is in excess of the varia-
tion permitted in the notiflcation issued by the Central Government under sec-
tion 95 of the Act, the importer or any other person having any claim to, or in

relation to, the goods in question or otherwise interested may apply for a further
examination,

165. Manner of selectlon and testing of samples—The test to determine
length of yarns shall be as follows:—

(i) From every one hundred bales, or fraction of 100 bales, in a consi;ﬁ-
ment one bundle shall be selected at random. The hanks in thie
bundle shall then be measured on the warp wheel one after the other,
m the prescnce of the importer or any other person interested as is
referreg to in the last foregoing rule, or his representative and the
lengths noted, the process being continued (within the limits of the
bundle) until either the imporier or other person as the case may
be, is satisfled that the yarn is short, or the average of the lengths
noted shows that it is of full length.

(it) When the importer or other person is dissatisfleq with the test afore-
said he may, on payment of the cost, require the customs-collector
10 measure more hanks upto 1 per cent of the total number of hanks
in the consignment, such hankg being taken at random by an officer
of the customs out of any bundles in the consignment.

16, Stove Test—(1) The stove test may be apglied by the customs officers
onl In cases wnere welghment by the ordinary methods shows the weight of t
yarn 1o be short or in which the feel and appearance of yarn indicate that it is
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abnormaly moist or over-conditioned or where the improper demands the test.
Where the test is carried out on demand by the importer, the fce levied for carry-
ing out the test shall be returned if tge test fails to support the original determi-
nation of count and length by the customs officers. If more than one application
of the test is demanded, a furiher fee shali be levied for each fresh test; the whole
sum charged being retamed or refunded according to his final decision on the
results ol the tests.

(2) (a) In carrying oul the stove test, in the ease of cotlon yarn a regamn of
8} per cent chall be added to the weight obtained after the yarn is reduced to an
absolutely dry condition, and the fizure so obtain~d thall be regarded ag the actual
weight of the yarn under normal conditions.

(b) In the case of silk, or woollen or other yuarns other than cotlon yarn the
regain in be added to the woight obtained after reducing such varns o dry condi-
tion shall be according to the table of official standards supplied with tha stove
test apparatus.

167. Place of testing.—The testing of piece goods and yarn referred to in
rules 160° to 166 shall be made at the customs laberaiomes or at such place and
by such officer as the customs-collecior may direct

168. Security.——The customs-collector may require from any informant referred
to in rule 162 security not excecding five hundred rupees and where he 15 satis-
fied that the information given is wilfully false, the security shall be forfeited.

STAMPING OF PIECE-GOODS COTTON YARN AND THREAD UNDER
SECTION 74

160. Plece goods.—fiece-goods such as are ordinarly sold by length or by
the piece” (hereinafter referred lo as ‘picce-goods') shall for the purposes of section
74 of the Act or section 18 of the Sca Customs Act, 1878 include cotton piece-goods
woollen piece-goods, silk piece-goods, art silk piece-goods, piece-goods o
gynthetic fibre and other plece-goods of mixed fabrics, but shall not include the
following descriptions of goods, namely:—

(a) Alhambras, except Alhambras quiltings.
Blankets.

Blind Cloth in cut-pieces.

Book-Binding cloth in cut-pieces.

Buckrams in cut pieces,

Carpets (in rolls).

Counterpanes

Decatising wrappers.

Dusters in woven pieces.

Embroidered all-overs and embroidered saris of all gorts.
Embroidered flounces.

Filter cloth.

Glass cloth in woven pieces.

Handkerchiefs in woven picces.

Laces and ncts including Cotton Brettone nets
Lace curtain cloth.

Pillow Calico (Tubular).

Prayer Mats. .
Press cloth in cut pieces,
Quilts.

Rugs.

Sarongs upto 2-1/2 yards or 2-28 metres in length.

Shawls (finished) with ends hemmed or fringed. imported singly or in
picces, containing two or more shawls.

Sponge Cloth (for swabs).
Teddy Bear or imitation Seal Skin Cloth,
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Towels in woven pieces.
Woollen cleaner cloth.
Woollen knitted cloth.
Woollen roller cloth.
Woollen sizing Flannel.

(b) (i) Cotton remnants or cut lengths measuring less than 15 yards ﬂgr
14 metreg) which are not in current ordinary trade practice sold by
length or by the piece;

(ii) Fents regardless of their length, which are so defective owing to acci-
dents in the weaving dyeing or printing that they are not ordinarily
capable of being sold by length or by the piece.

170. Stamping of plece-goods.—(1) Piece-goods which have been manufactured
bleached, dyed printed or finished in India in premises which are a factory as
defined in t%e Factories Act, 1948 shall be stamped with the particulars required
under sub-section (1) of section 74.

(2) In the case of piece-goods manufactured ouiside India, each piece shall

be marked with the name of the manufacturer, exporter, or wholesale purchaser

in India of the goods and with the real length of the piece in standard yards or

i{r&) sta%c'li%rd metres as required under clause (f) of section 18 of the Sea Customs
ct, 1878.

171. Cases where requirement as to stamping may be Walved.—-(le The cus-
toms-collector may not detain any unstamped piece-goods if he is satisfied that,
although they are not mentioned in the list of excepted goods under rule 169 they
are of such a nature that they would be liable to serious depreciation in value

it stamped:

Provided however, where a customs-collector exercises his discretion under
this sub-rule, he shall forthwith rcport the case, sending a sample of the goods,
to the Central Government through the Central Board of Revenue, so that the
question of issuing general orders in favour of such goods may be considered.

(2) Cotton and woallen piece-goods imported for the personal use of individuals
or private associations of individuels and not for {irade purposes need not be
stamped.

172. Nature of stampinx required.-—(1) In marking the length of the piece-
goods the word “yards” or “yds” or “metres” shall accompany the numerals, and
i the case of cut-lengths or pieces of the kind other than that described in
clause (b) of rule 169, the number of fpieces shall be marked as well as the yards
or metres on the front or outer face fold of the cut-piece, the figures being pre-
sented in a way to show clearly what they are intended to mean.

(2) The length shall be in standard yards or fractions of such a yard or in
standard metres or fractions of a metre and shall represent the actual length
of the goods, and not the length before shrinkage or dryage, resulting from pro-
cesses such ag dyeing, or from atmospheric changes which can reasonably  be
foreseen. Marking in inches or centimetres may hc permiited on cloths of small
dimensions and delicale make in accordance with the custom of the trade.

(3) The marking shall be such that it is not likely to be removable except
by washing the fabric, or in the case of goods that are not ordinarily washed,
it shall be of such a nature that it 1s not likely to be obliterated in the ordinary
course of handling hefore the pgoods reach the purchaser

(4) The marking shall be consplcuous and in a different colour from that
of the fabric, upon the fabric itself, and not upon a removable label or ticket.
The marking shall not be upon an inner fold which ecannot rcadily be seen.
nor upon a wholly detached piece, but it may be upon a piece that is partly
detached without being entirely severed. In the case of sarongs whic% are
required to be stamped, the stamping may be made on the selvage in the inner
fold instead of on the uppermost fold of the cloth. Marks which are stitched
on the fabric and are easily removable by cutting shall not be permitted.

173. Language and numerals to be nsed for marking.—All markings required
b}r sub-gection (2) of section 74 shall be in Englith and the international form
of Indian numerals shall be used.



Sec. 8 (ii)] THE GAZETTE OF INDIA EXTRAORDINARY 617

174, Indications of weight, length, name of manufacturer, etc.—(1) The
welght of yarn or thread in each bundle or unit shall ordinarily be indicated
thereon in pounds or ounces in the English systemn or in grammes according to

the metric system.

(2) The length of thread in each bundle or unit shall be indicated thereon
in yards or metres.

(3) The name of the manufacturer or of the wholesale purchager in India
shall be indlcated in full or, provided that the said name is clearly and unambi-
guously indicated thereby, in an abbreviated form, on each bundle or unit,

175. Manner of marking cotton yarn and cotton thread.—(1) Each bundle
of cotton yarn shal] be marked with the particulars required under section 74(2
of the Act by one or more inscribed wrappers, labels or cards a %lied, affix
or stiiched thereto, provided that all the required particulars shall be contained
on the exposed surface.

(2) Units of cotton thread shall be marked with the required particulars—

(a) when made up _in skeins, by an Inscribed label applied round each
skein or bundle of gkeins or secured by twine thereto;

(b) when made up in balls, by an ingcribed label attached to each ball,
or inserted therein but remaining exposed;

(¢) when wound on cards, wheels or stars, by inscription on the exposed
portion of the card, wheel or star;

(d) when wound on reels, by one or two Inscribed Ilabels applled to the
end or ends of the reel:

(e) when wound on paper tubes or cones, by an inscribed label applied
round or otherwise affixed to the thread or to the exposed portion
of the outer surface of the tube or cone, or, where the diameter
of the tube or cone is sufficient for the label to be clearly exposed
to view, to the inner surface of the tube or cone, or, by inscription
on the exposed portion of the outer surface of the tube or cone;

(f) when made up in any other form, by an inscribed label or card appli-
ed, affixed or stitched to or enclosed or inserted in, such make up.

(3) Labels or cards used in accordance with sub-ruleg (1) and (2) shall be
s0 applied as not to be easily detachable or removable from a bundle of cotton
zarn or from each unit of cotton thread in the ordinary course of handling

efore it reaches the normal consumer.

176. Marking of cover.—Where unils of cotton thread are enclosed in a cover,
such cover shall be marked with the roquired particulars.

177. Markingg to be clear and distinct.—All markings on bundles of cotton yarn
or units of cotton ihread shall be legible, distinet and in a colour which is mot
likely to be easily obliterated and which shall be different from the colour of

the surface marked.

178. Manner of expressing count of cotton yarn—The count of cotton yarn
shall ordinarily be expressed in the English or metrle system by adding the
letier ‘8’ after the numeral or numerals. Wherc, however, a bundle 18 packed
on the metric system, the count shall be accompanied by the words “metric count”
or by some other clear and definitc indication conveying the fact and In the
absence of such words or indication the marking shall be regarded as indicating
that it is in the English system.

179. Indlcaﬂon.of' other particulars.—Nothing in rules 173 to 178 shall be
construed as prohibiting the indication in any manner of other particulars relat-
ing to the cotton yarn or cotton thread so long as the conspicuousness of the
required particulars ls not affected thereby.

180. Exemptlons.—All premises where the work iz done by members of one
family with or without the assistance of nol more than ten other employees,
and all premises controlled by a co-operative society where not more ‘than
twenty workers are employed in the premises shalli he exempted from the
operation of rules 173 to 178.
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181. Repeal.—The Trade Marks Rules,
Thread (Marking) Rules 1948 and the Stamping of Picce-goods and the Tesiing
of Yarns Rules, 1949, are hereby repealed wiathout prejudice to anything done

PART VI
RETPEAL

1942, the

under such rules before the coming into force of the rules.

THE FIRST SCHEDULE

(See rule 11)
FEES

Cotton Yarn and Cotton

Number
of
entry

On what payabie

Amount

Correspouding
form
number.

10

11

On application not otherwise charged to registar
a trade mark for a specification of goods in-
cluded in onc class (scction 18) . . .

On a%p].ication to register a series of trade marks
under section Is foraspecification of goods
included in one class . . . .

On application to register a defensive trade mark
under scction 47 for a specification of goods in-
cluded in one class . . . . .

On application under section 62 to register a cer-
tification trade mark for a specification of
goods included in one class . .

On application made at the same time under
sectlon 62 to register one certification trade
mark for specifications of goods not all inclu-
ded in one class—in respect of every class.
(Total fee in no case to exceed Rs. 600). .

On application to register a textile mark, other
than a certification trade mark, consisting of
ntimerals or letters or any combination there-
of in on+ class for a specification of goods not
included in any ol the items of the Fifth
Schedule . - . . . .

On application to register a textile mark, other
than a certification trade mark, consisting ex-
clusively of a word or words (not being an
invented word or invented words) in one class

On application to register a txxtile mark, other
than a certification trade mark, consisting
exclusively of numerals or letters or anv
combination thereof for u specification of
roods included in one item under rule 140

(Total fee on any number of such applications
made at the same time by the same person
and relating to one and the same trade mark,
in respect of the different items under rule
140 not to exceed Rs. 150).

Un a request under rule 41(1) to state grounds
of decision . . . . . .
On notice of opposition under section 21(1) for
each application opposed . . . .

On application [or extension of time for filing
notice ol oprosition under sec. 21(1) .

Rs. nP.

30+00

30:00

30+ 00

30- 00

30+ 00

30°00

3000

3002

10-00

30°00

1000

TM-1 or TM-2

TM-1 or TM-2

TM-3

TM-4

TM-4

TM-52

TM-s1

TM-53

TM-14

TM-5

TM-44
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Number
of
entry

On whar pay ible

12

13

14

15

16

17

I8

19

20

21

22

23

On a counter-slatement in answer 1o & notice
of opposition under szction =21, for cach
application opposed, or in answer to an appli-
cation under any of the sections 46, 47(4)
und 56 in respect of each trade mark, or in
answer to notices of opposition under scction
58 ot rule 105 for each "ippllCﬂtIDIl or conver-
sion opposed . . .

On notice of mtention to attend hearing under
any of the sections 21, 46, 47(4), 56 and 58
or under rule 105 by each party 1o the pro-
ceeding concerned .

On notice of opposition before the Central Go-
vernment under sectiyn 64(3) fm cach appll—
cation opposed.

On a counter-statement in answer to a notice of
opposition before the Central Government
under section 64(3) for each apphcntlon
opposed.

On notice of intention to ar tcn.l h::axing uf cach
opposition before the Central Government
under scction 64(3) by ﬂpphcant and by
opponent respectively

For one registration of a trads mgrk not 0Lhcr~
wise charged for a spucmcanon of goods
included in one class . .

For one registration of a scries of trade marks
under section 15 fora specification of goods
included in one class—

For the first mark .
For every additional mark of the series .

For one registration of a textile mark, other
than a certficatlon trade mark, consisting
exclusively of letters or numecrals or any
combination thereof for a specification of
goods not included in any one of r_hc items
of the Fifth Schedule .

For one tegistration of a textile mark, othcr
then & certification trade mark, consisting ex-
clusively of a word or words (not being an in-
vented word or invented words) for a speci-
fication of goods included in one class .

For one registration of a textile mark, other
than a cerufication trade mark, consisting

exclusively of letters or numerals or any com-

bination thereof for a specification of goods
included in any one item of the Fifth
Schedule . . . . . .

For registration under section 62 of a certifica-
tion trade mark for a spcciﬁcauon of goods
included in one class . .

For registration upon applications made at the
same time of one certification trade mark,
under section 62 for specifications of goods
not all included in one class—in respect of
cvery class. ( Total fee in no case 1o exceed
Rs. 1,200) . . . . . .

Auapant

15°00

20-00

40400

2002

20-02

60-072

60+00
5100

6000

6000

6000

6or00

60=00

Corresponding
form
number

TM-6

TM-7

TM-8

TM-9

TM-10

TM.11

TM-11

TM-112

TM-11

TM-11

TM-11

TM-11
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Number

of

eatry

On what payable

Amount

Corresponding
form
number

24

25

26

27

28

29

30

31

32

33

34

For one registration of a defensive trade mark
under section 47 for a specification of goods
included in one class . .

For each addition to the registered entry of a
trade mark of a note that the mark 1s associa-
ted with a newly registered mark,

On application under section 16(4) to dissolve
the association bctween rcgistered tradc
marks .

For renewal undcr section 25 of thc rcg15trn-
don of a trade mark at the expiration of the
last registration not otherwise charged

For renewal under section 25 of the registration
of a textile trade mark, other than a certi-
fication trade mark, consisting of letters or
numerals or any combination thercof, for
specification of goods included in one item
of the Fifth Schedule at the explration of
the last registration—

If the mark is registered before the commence-
ment of the Act . . .

If the mark is reglstered after the commence~
ment of the Act . .

For renewal under section 25 of the registration
of a series of trade marks at the cxplrauon of
the last regisiration— . .

For the first mark of the series . . .
For every additional mark of the series -

For the renewal under section 25 of reglstrations
of the same certification trade mark with the
samec date for %oods in more than one class
—in respect of every class. (Total fec in
no case to exceed Rs. 1200) . .

On application under section 25(4) for restora-
ton of a trade mark removed from the register

On application for certificate of the Registrar
under section 39(2)—

For the first mark proposed 1o be assigned .

For every addidonal mark of the same proprie-
tor included in that assignment . .

On application for approval of the Registrar
under section 40—

For the first mark .
For every addidonal marL of Lhc samc pro—
prictor included in the same transfer .

On apﬁ)hcahon under section 41 for directions
of the Registrar {for advertisement of assign-
ment without goodwill of trade marks in
use—

For one mark assigned

Por cvery addisiomal mark asnlgncd with the
same develumon of Wtle .

Rs, nP.

60+ 00

20400

6000

2000

6000

60+ 00
500

60°00

T.M,-11.

T.M.-11.

T.M.-14.

T.M.-12,

T.M.-12.

T.M.-12.

T.M.-12,

30400 T.M.-S.
(Plus renewal fee as prescribed in
any of the entries Nos. 27 to 30

above)

30:00

5-00

30:00

500

T.M.~17.

T.M.-19.
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Number
of
entry

On what payable

Amount

Cearresponding
form
number

35

36

37

38

39

40

41

42

O=m application for extension of time for apply-
ing for directions under section 41 for ad-
vertisement of assignment without goodwill
oftrade marks in use in respect of one
devolution of title —

Not exceeding one month .
Not exceeding two months . . . .
Not exceeding three months. . . .

On application under scction 42 for consent of
the Central Government to the assignment ot
transmission of a certification trade mark) .

On application under section 44 to register a
subsequent proprietor in a case of aasiinmcnt
or transmission of a single trade mark—

If made within six months from the date of
acquisition of proprietorship . . .
If made after expiration of six months from

the date of acquisition of proprictorship

On application under section 44 to register a
subsequent proprietor of more than one trade
mark registered in the same name, the devo-~
lution of title being the same in each a2 --

If made within six months from the date of
acquisition of proprietorship—

For the first mark . . . . .

For every additional mark . . a

If made after expiration of six months from the
date of acquisition of proprietorship—

For the first mark . . . . '
For every additional mark . . .

On application under section 45(3) for exten-
sion of time for registering a company a9
subsequent proprictor of trade marks on one
assignment—

Not exceeding two months . . .
Not exceeding four months . . .
Not exceeding slx months . . .

On application under any of the sections 46,
47 (4) and 56 for rectification of the register
orremoval of trade mark from the register

On application under rule 96 for leave to inter-
vene in proceedings under any of the sectons
46, 47 (4§)and 56 for rectification of the regis-
ter or removal of trade mark from the register

On applleation under section 49 to register a
registered user of a registerd trade rark in
respect of goods withln the specification
thereof . . . . . . .

15°00
30°00
45200

20800

15%00

50+00

15+00
5+00

50%00
500

20000
40-00
60+00

4008

20400

189+00

T.M.-21.

T.M.-22.

T.M.-23 or T.M.-24.

T.M.-23}0t T.M-24.

TM-23 or TM-24,

TM-25.

TM-26,

TM-27.

TM-28.
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Number Corresponding
of On what payable Amount form
entry number
. Rs. nP
43 On application under section 49 to register the

same registered wser of more than one ragis-
tered trade mark of the same registered pro-
prictor, wherc all the trade marks have been
cntered in the register as associated reade
marks, in respect of goods within the respec-
tive specifications thereof and subject to the
same conditions and restrictions 1n each case—

For the first mark . . . . . 100400 TM-28,

Ter every additional mark of the proprie-
tor included in the application . 10706
44 On application under clausc () of section 52(1)
to vaiy the entry ot a registered user of one
trade mark . . . . . . 40° 00 TM-29.
Where the trade marks are entered 10 the regis-
ler as associated trade marks and the same
registered user 18 registered in respect of
cach of them-—

For the first mark . . . . 40°00
For ¢very addition Jd ma-k inc'ulded in the
applicarion . . . . 1000

45 On application under clause (b) of section 52( ?
for cancellation of the entry of a registere
uger of one trade mark . . " . 4000 TM-30.
Wherc the marks are entered in the register as
associated trade marks—

For the first mark . . v . . 4000

TFor every additdonal mark included in the
application . . 10-00

46 On application under clause (¢) or (d) of section
52(1) to cancel the entry of a registered user
of one trade mark . . . .
Where the marks are entered in the register as
associated trade marks—
For the first mark . . . . . 40°00
For cvery additional mark inclaled in the
application . . . . . 10-00
47 On notice under rule 92(2) of intention to inter-
vene in one proceeding for the variation or

cancellation of entrles of a registered user of
a trade mark . . . . . . 20°00 TM-32,

40:00 TM-31.

F48 On application under section 57 to change the
name or description of a registered proprie~ .
tor or a registered user of a trade mark where
there has been no change in _the proprietor-
ship or in the identity of the registered
user (except where the application is made as
a result of an order of a public authorlty or
in consequence of & statutory requiremernt,) 10°00 TM-33,

Where the marks are entered in the register as
associated trade marks—
For the first mark . . . . 10°00

For every additional mark included in the
application . . . 5-00
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Number

B, of On what payable Amount
entry

Corresponding
form
number

49 OnTapplication under sectton 57 to alter an
entey of the address of a registered proprietor
or aregistered userof a trade mark unless
exempted from fee under rule 98(3) . . I0°00 TM-34.

Where the marks are entered in the register as
associated trade marks and where the
address in each case is the same and is altered
in the same way—

For the first entry . . . . . 10°00

For every other entry included in the appli~
cation . . . . . . 5+00

50 On application to make an entry of an address
for service in India of a registered proprietor
or a registered user of atrademark, . . 10°00 TM-sc.

Where the marks are entered in the register as
associated trade marks and the address for
service to be entered is the same in each
case—

For the first entry . . . . . 10400

For every other entry inluded in the appli~
cation . . . . . . . 5°00

51 On application to alter or substitute an entry of
an address for service in India in the register
unless exempted from fee under rule 98(3) 10°00 TM-.s0.
Where the marks are entered in the register as
associated trade marks and where the address
in each case is the same and is altered or
substituted in the same way—

For the first entry . . . . 10°00

For every other entry included in the appli-
cation . . . . . . 5+00
52 On application under clauses (¢), (d) or (&) of
section 57 (1) for cancelling the entry or part
of the entry of a trade mark or for entry of dis-

claimer or memorandum upon the register . I0+00 TM 35 orJTM-36 or
TM-37,

53 On appliction under section 58 for leave to add
to or alter a registered trade mark (except
where the application is made as a result of an
oraer of a public authority or in consequence
of a statutory requirement) . . . 30°00 TM-38,

Where-the marks are entered in the register as
associated trade marks and the addition or
alteration to be made in each case being
the same—

For the first mark 30°00
For eveyy other mark included in the

application 1000
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[ParT II

Number
of

eniry

54

55

56

57

38

39

6o

.19

On what payable

On notice of opposition under section 58(2) to
an _applicauon for leave to add to or alter a
registered trade mark, for each application

opposed . i

On application under section 59 for conversion
of specification . . .

On notice of opposition under section 59(2) o 8
conversion of the specification or specifica-
tions of a registered trade mark . . -

Where the marks arc entered in the register as
associated trade marks and have the same
specification—

For the first mark .
For every additional mark included in the
notlee of opposition. . .

On application under section 65 for alteration
of the deposited regulations of a certification

trade mark

Where the marks are entered in the register
us associated trade marks—

For the regulations of one registration

For the same or substantially same regula-
tions of each additional registration pro-
posed to be altered in the same way
and Included in the same application

On application to the Central Government
under section 69 to expunge or vary the regis-
tration of a certification trade mark or to vary
the deposited regulations of a certification
trade mark or certfication trade marks of
the same registered proprietor where the

regulations are substantially the same

For1 a search under rule 24 (1) in respect of one
class . . .

On request for the Reglstrar’s preliminary
advice under section 103 for each trade mark
submirted In respect of one class

On application for the continuance of a mark
in the Refused Texrile Marks List under the
proviso to sub-section (2) of section 73, 1n
each class or in cach item of the Fifth
Schedule as the case may be—

If made within six months from the date of
commencement of the Act . .

1f made after expiration of six months from
the date of commoncomeont of the Act

Corresponding
Amount form
number
Ra. nP,
30.00 TM-3s9,
10+00 TM-40.
3000 TM-41.
30.00
5 00
30-00 TM-432.
20°00
5" 00
40+00 TM-43.
10° 00 TM-§4.
10+ 00 TM"”-
1000 TM-45.
20:00
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Eumbey On what payable Amount Corresponding
of form
sntry aumber
Rs, nP.

6a On request for certificate of the Registrar under

Section 115 [other than certificate under

section 23(2)] - . . , . , 10 0O TM-46.
63 On request for certificate of the Registrar [other

than certificate under sec, 23(2)] of the regls-
tration of a series of tradc marks under sec,

14 . . . . . 20° 00 TM-46.

54 On request for a certified copy of any entry in
the register or of any document under sec-

ton 125(2) . . . . . *3 00 TM-46,

*plus typm%)chargca of the entry or document
as prescribed in entry No. 72 of this Schedule

63 On request to enter in the register and edvertise
a note of certificate of validity, under rule
123 in respect of one mark . 10 00 TM-47.

66 On request, not otherwise charged, for correc-
tlon of cler;cal error or for amendment, ex-
c?l where the request is made as a result
an order of a public authority or in conse-
quence of a statutory requirement . . 10,00 TM-16.

(.74 On application for extension of time under sec.
mrk not being a time expressly provided in

¢t or prescribed by rule 81 or by rule

82(4) or a time for the extension of which

provision is made in the rules] .

For doing an act in a proceeding under any
of the sections 21, 46, 47(4), 56 and 58(2)
ot under rule 105 for every month or part

thereof . . . 10700 TM-56.
For doing any act in any other matter or pro-
ceeding for every month or part thereof . 500
68 On application for review of chxam\r’s dccmon
under section 97 (¢) . 10.00 TM-17,

& On petitions (not otherwise charged) for obtain~
ing Registrar’s orders on any interlocutory

matter i a contested proceeding . . I0-00
70 ﬁucst to Registrar for particulars of ad«
ement of a mark under rule 50 . . 500 TM-58,
71 For inspecting the documents mentioned in
gection 125?1) for every half hour or part
thereof . . . . 5.Q0
minynum
oc at & time

Rs. 10)
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Number Correspondin
of On whaip payable Amount to?x)n? ding
Hniry namber
Rs. npP,
72 For typing documents, {o1 cvery 100 words
or part thereof . 0-25
(subjectto a
minimum
of Rs, 2)
73 On a request for a duplicate or further copy of
cerdficate . . . . . . 10-00 TM-5p.
74 For advertisement or re-advertisement of an
application for registration of a trade mark .
under sactlon 20 or for advertisement of an
addition to or alteration of a registered trade
mark under section 58—
(8) Where no printing block of the mark is
required . 5:00
(b) Where 2 printing hlock of the mark is
repuired for advertisement which doze
no. cxceed 2 inches (5 centimetr:s) in
breadth or depth . . . 5-00
Plus the fee
of Rs, 5-00
under (a)
supra,
75 For cxtra space in the Journal for advertise-
ment or re-advertisement in cases where the
printing block for thetrade mark exceeds 2
inches (5 centimetres) m breadth or depth,
or in breadth and depth,
For every inch or part of an inch over 2 in-
ches (or every 2- 5 centimetres or part thercof
over § centimetres) in breadth . . . 5:00
For every inch or part of an Inch over 2 inches
(ot every 2-5 centimetres or part theresf
over {‘cenumet:cs) in depth . 500
76 On application for registration as a trade marks
agent under rule 151 . 20700 TMA-1.
77 For registration of a person as a tradc marks
agent under rule 153 . . . 60°00
78 For continuance of the name of a person in the
chistcr of Trade Marks Agents under rule
For evcry ar (excluding the first year) to be
paid on t¥1e 18t of April in each year . 25:00 .
For the first year to be paid along with the fec
for registration, in the casc of a person regis-
tered at any time between the 1st April and
3oth of September 25-00
In the case of a person rcgistcred at an tim:
between the 15t of October and 318t of March
following 15-00
N.B.—A year for this purposc will commcncc
on the 19t day of April and end on the
alst day of March followin
79 On application for restoration of the name
of a person to the Register of Trade Marks
Agents under rule 156 . 2000 TMA-32
Plus cont-
nuance fee
under entry
No. 78,
80 On application for an alteration of any entry in
the Reglster of Trade Marks Agcnts under
rale 157 . 5100 TMA-3
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THE SECOND SCHEDULE
FORMS
I.ist of Forras
Entrv
Sectlon of number
Form No. the Act Title of First
Schedule
TM-1 . 18 . Application for registration of a tradew;1 & 2

TM™M-a

TM-3

TM-4
TM-3
TM-6
TM-7

TM-8 {

T™)j

TM-10

TM-11
TM-12
TM-13
TM-14

TM-1%
TM-16

TM-17

TM-18

« I8 (rule 141)

. 47
62 . . .
21 (1) .

21, 46, 47 (4), 56,
58 (2) and rule

105.
« 21 (65), 46, 47 (4),
56 and 58 (2)
and rule 105,
64 (3) .
64 (3)
64 (3) . .
« 23 . . .
- 25 . . .
o 25 (4 .
. 16(4) . . .
. rule 41 (1) . .

« 1I8(4), 22 and 57 .

+ 39(2). . .

rule 73 .

mark (other than a textile mark or
4 certification trade mark or a de-
fensive trade mark),

Application for registration’of a trade mark
in respect of textile goods.

Application for registration of an inven-
ted word (or words) as a defensive
trade mark.

Apgv]ication for registration of a certi-
cation trade mark.

Notice of opposition to an application
for registration of a trade mark.

Form of counter-statement . . .

Notice of intention to attend hearlng

Notice to the Central Government of
opposition to an application for re-~
gistration of a certification trade
mark.

Form of counter-statement in reply to
notice to the Central Government
of opposition to an application for
registration of a Ccrtiﬁcation trade
mark.

Notice of intention to attend hearing be-
fore the Central Government of an
opposition to an application for registra-
tion of a certification trade mark.

Fee for registration of a trade mark

Rencwal of registration of trade mark .

Restoration of trade mark removed from
register for non-payment of renewal
fee.

Application to dissolve the agsociation
between registered trade marks.

Requeat for statement of grounds of

ecision.

Request for correction of clerical error
or for amendment.

Application for the certificate of the
Registrar with regard to a proposed
assignment of a registered trade mark,

Affidavit in support of statement of
case,

1 &2

4&5
10

12

13

13

16

17 to 25

27 to 30
h31

26

9
66

32
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Torm No. 3 Section of Tite] nombes
the Act of Fimn
Schedule

TM-19 . . 40 . . . Application for the approval by ¥the 33
Registrar of a proposed assi ent,
or of & transmission of a tradc mark
resulting in exclusive rights in different
persons for different paris of India.

TM-20 . . 4T . . . Application for directions for the ad- 34
vertisement of an asslgnment of trade
marks otherwise than in connection
with the goodwill of the business.

TM-21 . . 4T . . . Application for extension of time in 8s
which to apply for the Registrar’s
directions for the advertisement of an
assignment of trade marks other-
wise than in connection with the
good will of the business.

TM-22 . . 42 . . . Application for consent of the Central 86
(govcrnment to the assignment or
transmission of a certfication trade
mark.

TM-23 . . 44 - . . Joint request by registered proprictor 37, 38
and rransferee to register the trans-
feree ag subsequent proprietor of
trade marks upon the same devolution
of title,

TM-24 . . 44 . . . Request to register a subsequent pro-| 37, 38
prietor of a trade mark or trade marks
upon the same devolution of title.

TM-25 . . 45 (3) - . Application for extension of time for the 39
registration of the name of a company
ss subsequent proprietor of a trade
mark in the register.

TM-26 . . 46,47 (4) or 56 . Application for the rectification of the 40
register or the removal of a trade
mark from the register,

TM-z7 . . rule 96 . . Application for leave to intervene in 41
procecdings relating to the rectifi-
cation of the register or the removal
of a trade mark from the register.

TM-28 . . 49 (1) . . Application for registration of regis- 43, 43
- tered user, .
TM-29 . . 52(1)(m) . . Application by the registered proprietop “

of a trade mark for variation of the
registratdon  of & registered user
thereot with regard to the goods or
the conditions or restrictdons,

TM-30 . . 52 ()b) . . Applicarion by the registered proprietor of 43
a trade mark or by any of the re-
gistered users of the trade mark
for the cancelleton of entry of a re-
gistered user thereof.

TM-31 . . 52{1) () or(d) . Apvplication for cancellation of entry of & 46
registered user of a trade mark,
TM-32 rule 92 (2) Notice of intentlon to intervene in pro- 47

ceedings for the variation or cance-
Lationn of an entry of a registered user
of a trade mark.
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Bec. 3 (ii))

Entry

Form No. Sechion of Trtle number

the Act of First
Schedule

TM-33 . 57 Request to cnler change of name or 48
description of proprictor (or regis-
tered user) of tragc matrk upon the
Icgisier.

TM-34 . 87 Request fur alteration of address in  the 49
register of trade marks.

TM-35 57 (1)) Application by registered proprietor of 52
trade mark for the canceflation of
entry thereof in register.

TM-36 57 (1) (d) Application by registered proprietor of 52
trade mark 1o strike out goods from
those for which the trade mark is
registered,

TM-37 57 (1) (&) Request by registered proprietor of a 52
trade mark that a disclaimer or
memorandum relanng therelo may be
registered,

TM-38 58 . . Application by registered proprietor 53
for an addition to or altcration of 8
registered trade mark.

TM-39 58 Notice of opposition to application for 54
addition o or alteration ofpa registered
trade maik.

TM-40 59 (rule 105) Application by the proprictor of a fe- 55
gistered trade mark for the conversion
of rhe specification.

TM-41 59 (2) Notice of onposuion te proposal for con~ 56
version of specification.

TM-42 . 63 Request for the alteration of the deposited 57
regulations for use of a certification
trade maurk,

TM-43 69 A[z_plicalion (o the Central Government 58
or an order expunging or varying an
entry in the register relating to a cer-
tification trade mark or varying the
deposited regularions.

TM-44 21 (D) A}g\licatinn fur extension of time for II

ling notice of opposition.

TM-45 73 (2) (proviso) Continnance of & mark in the Refused 61
Tex e Marks List,

TM-46 115 and 125 Request for certificate of the Registrar 62, 63, 64
o1 corufied copies of documerts.

TM-47 rule 123 Request for cntry in the register and 6%

advertisement of a note of certificate
of wvalidity o¢f the Court.

TM-48 123 Form of authirisation of agent In a

matter or proceeding under the Act.
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— 1

Entry
Form No. Section of Tutle number
the Act of First
Schedule

TM-49 . . 6z (D). . . Regulvioas for governing the use of cer- ‘e
tificariop trade mark.

TM-s50 . . rules 93,98,99 .  Form of request by a registered pro- 50, $I
pric'or or & registered user of a4 trade
mrrk to enter, alrer or substitute an
ad1r_ss for service in TIndin.

TM-51 . . rule 138 , . Apniicg 1o for registranon of trade 7
mirks (o'her (han  Ccernfication trade
marks) consisting exclusively of word
or words (not being an invented word
or iivented words) reluting  solely to
texrile goods.

TM-52 . . orule 13y, . Application for regstraiion of rrade marks
’ (other than certification trade marks)
consisting  exclusively of lerters or
numerals or any combination thercof
relatng solely to rextile goods for
speatfication of goods not included in
any of the items of the Fifih Sche-
dul. . . . . . 6

T™-s3 . . rule 140 . Application for registration of trade marks
(other than certification trade marks)
consisting exclusively of letters or
numerals or any combination thercof
relating solely to texlile goadsa for apeci-
fication of goods mcluded in any of the
items of the Fifth Schedule. . 8

TM-s4 . . rule 24(1) . . Request for search under rule 24(1) . 59

TM-55 . . 103 . . . Request for Registrar’s advice on regis-
trability of a trade mark. . e 6O

TM-56 . . I0T . . . Application for cxtension of time [not
being # time expressly provided in the
Act or prescribed by rule 81 or by rule
82(4) or a time for the extension of
which provision is made in the rules]
wider section 101 . . . . 67

TM-s7 . . 97(c) - . . Application for review of Registrar’s de-
cition . . . . . . 68

TM-58 . . rule 50 . . Requss' to Registrar for partienlars of
adverrisement of a mark . .70

TM-59 . . rulc 65(3) . . RCC}uCSI for a duplicate or further copy
of a certificate of registration, .73

TMA-1 . . rule 15T . Applicaton for registration as a irade
marks agent . . . . .76

TMA-z . . rule 156 . Applicaiion for restoration of the name
of u person to the Register of Trade
Mirks Agents . . . . .79

TMA-3 . . rule 157 . Apnlicattoa for the alteration of an entry
11 th: Regisier of Trade Marks Agents 8o
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FORM TM-1

Fee : Ra, 30—
See entries Nos.
1 and 2 of
First Schedule
S —

TRADE AND MERCHANDISE MARKS ACT, 1958

Application for registration of a trade mark (other than a textile mark or a certification trade
mark or a defensive trade mark) in Part Al of the register,

B
Scction 18(1).Rule 25,
(To be filled in triplicate accompanled by ten additional represeptations of the trade mark)

One representation to be fixed within this
space and tem others to be sent scparasely.

Representation of a larger size may be folded
but must then be mounted upon linen or
other guitable material and affixed hereto-—
a0 rule 28,

Application is hereby made for registration in Part A! of the register of the accompany-

B
ing trade mork In class* ............ inrespect of ".... ..., in the name(s) of*
m—— whose address 188 . . ... ... .. i il i, .
.......................................... who claim (8) to be the proprietor(s) thercof
(2nd by whom the said mark is proposed to be used)® or (and by whom and his (their) predecessor
{$) in ritle 7 the said mark has been continuously used since.............. ++19....) in respect of
the said goods®.
]

To

The Registrar of Trade Marks,
The Office of the Trede Marks Registry at ..., .. ...... e .

1, Strike out whichever is not necessary.
%, The Registiar's dircction may be obtained if the class of the goods is not known,

*. Specify the goods. Only goods included in one and the same class should be specified
A separate application form is 1equired for goods falling in each class.

¢, Insert legibly the full name, description (occupation and talling) and nationality of the
applicant, In the casc of a body corporate or firm the country of incorporation or the
names and descriptions of the partners composing the firm and the neture of registra-
tlon, if any, as the casc may be, should be stated. See rule 16.

%, The applicant must state the address of his principal place of business in India, if any.
Sce rules 3 and 17, (If the applicant carcles on business in the goods for which registration
is sought at only one place in Indie such fact should be stated and the address of the place
given. If the applicant carries on business in the goods concerned at more places than
one in India the applicant should state such fact and give the address of thet place of
business which he consideres to be his principal place of business. If, however, the apph-
cant does not carry on business in the goods concerned but carries on business in othar

goods at only one place in India this fact should be stated and the address of that place

ven ; and where the applicant carries on such business at more places than one in
ndia such fact should be stated and the address of the place which he considers to ha
his principal place of business given, Where the applicant is not carrying on sny business

98 C&1
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in India the fact should be stated and the place of his residence in Indie, if any, should
be stated and the address of that place given, In addition to the principal place of businesa
or of residence in Indla, as the case may be, an applicant may if he so desires give an address
in India to which communications relating to the application may be sent) See rule 19,
Where the applicant has neither a place of business nor of residence in India the fact
should be stated and an address for service in India given along with his addroes in hie
home country abroad.

6. Strike out if the mark is already in use,
7. Strike out the words in italics if not applicable. If user by predecessor(s) In title is claimed

the name(s) of such person(s) together with the date of commencement of use by
the applicant himself should be stated at 9.

8. If there has been no use of the trade mark in respect of all the goods specified at 3, the
items of goods in respect of which the mark has actually been used should be stated.
9. For additlonal matter If required : otherwise to be left blank.

10, Signature of the applicant or of his agent (legal practitioner or registered trade marks
agent or person in the sole and regular employment of the applicant—See Section. 123}

11. State the name of the place of the appropriate office of the Trade Marks Registry—-See
rule 4.

FORM TM- 2

Fec : Rs. 30
See  entries
Nos. 1 and 2z
of Firet Sche-
dule.

TRADE AND MERCHANDISE MARKS ACT, 1958

Application for registration of a trade mark [other than a mark consisting exclusively of a
word or words (not being an invented word or invented words) or & mark consisting exclusively
of letters or numerals or any combination thereof or a certification trade mark or a defengive
trade mark] in respect of textile goods in Part Al of the register. Rule 141,

B

(To be filed in tyiplicate accompanied by ten additional representations of the trade mark.)

One representation to be flxed within this space and ten
others to be sent separately, K.

Representation of a larger size may be folded but must then
be mounted upon linen or other suitable material and
athxed hereto. See rule 28,

Application 13 hereby made for registration in Part A! of the register of the accompanying

B
trade mark in Class *....... e beaencaaiaree s in respect ofF. ... .. i ie il i
M othe MAMIE(8) O ottt ittt e tres e er e e e it et .
I whose address is%...... ... eaan

PR T Y ] P R N T R R

w40 claim’s) to bz the proprietor(s) thzrzof (and by whom the said mark is proposed to be used)®
or [and by whom and his (their) predecessor(s) in title’ the said mark has been used sluce....19....]
in respect of the said goods.*

The Registrar of Trade Marks,
The Office of the Trade Marks Registry at 11, ... vvvnnunns e

sStejke out whichever i3 not necessary.
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—— —

"The Registrar’s direction may be ohtained if the class of the goods ia not known,

35pecify the gouds. Only goods included in one and the same class should be specified.
A separate application form is required for goods falling in each class,

AInsert legibly the full name, description (occupation and calling) and pationality of the
applicant, In the case of a body corporate or firm the country of ificorporation or the names and
descriptions of the partners composing the firm and the nature of registration, if any, as the case
may be, should be satated. See rule 16.

"The applicant must state the address of his principal place of business in Indis, if any.
See rules 3 and 17. (If the applicant catries on business in the goods for which registration is sough®
at only one place In India such fact should be stated and the address of the place given. If the
applicant carries on business in the goods concerned at more places than one in India the applicant
should state such fact and give the address of that place of business which he considers to be his
principal place of business. If, however, the applicant doecs not carry on business in the goods
concerncd but carries on business in other goods at only one place in India this fact should be
stated and the address of that place given ; and where the applicant carries on such business at
more places than one in India such fact should be stated and the address of the place which he
considers to be his princlpal place of business given. Where the applicant i3 not carrying on any
business in India the fact should be stated and the place of his residence in India, if any, should
be stated and the address of that place given. In addition to the principal place of business
or of residence in India, ag the case may be, an applicant may if he so desires give an address In
India to which communications relating to the application may be sent). Sge rule 19,

Where the applicant has neither a place of business nor of residence in India the fact should
ba stated ani an address for service in India given along with his address in his home country
abroad.

sStrike out if the mark is already in use.

*Strike out the words jin italics if not applicable, If user by predecessor(s) in title i3 clalmed
the nama(s) of such person(s) together with the date of commencement of use by the applicant
hinmelf should be stated at 9.

8Tf there has been no use of the trade mark In respect of all the gooda specified at 3, the items
of goods in respact of which the mark has actually been uscd should be stated.

vFor additional matter if required : otherwise to be left blank,

Lo Signature of the applicant or of his agent (legal practitioner or registered trade marks agent
or psrson in the sole and regular employment of the applicant —See Sec. 123.)

B State the name of the place of the appropriate office of the Trade Marks Registry——Sos
pule 4.
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FORM TM-3

Fee ¢ Ra. 30 11

TRADE AND MERCHANDISE MARKS ACT, 1958
Application for registration of an invented word (or words) as & defensive trade mark in Pam
1

— of the register. Section 47. Rule 45.

(To be filed In triplicate accompanicd by ten representations of the trade mark and a state-
ment of case in triplicate),

One representation to be fixed within this space,

1
Application is herby made for reglstration in Partgof the reglster of the above word(s)

o8 a defensive trade mark In class® . .........., B it itr et re e i
in respect of®....... i e et ernas PR
in the pame oft ........ et et e a et tareeaer et areians
e off ... e v e e ety eyt e e e
N who is (are) the proprietor(s) of the same trade mark registered in
aimmet, .. .. et beo..dn xespect of ... L..iiiiis e,
under No. ........ rea et e

The particulars of the facts on which I (we) rely in support of this application are set forth
in the accompanying statement of case.

Dated thia......... Ceriaaeaaaaes day of....... e 19....

The Reglatrar of Trade Marks,
The Office of the Trade Marks Registry at®. _......... e,

15trike out whichever is not applicable.
'Registrar’s direction may be obtained if the class is not known.
*Specify the goods.  Only goods included in one and the same class should be specified.

tInsert legibly the full nama, description (e. g. occupation and calling) and nationality of
e ?plicam_:. In the case of 2 body corporate ot firm the country of incorporation or the names
and cacrignona of the partners composing the firm and the nature of registration , if any, as the
case may be, showuld be stated. Ses rule 16.

fState here the aldress a3 ensered in the register in respsct of the ordinary registration
of she trade mark. T res

$5tate the class in which th2 applicint’s muk is registered.
TState wae goods in respect of which the mark is reglstersd.
$3ignature of the applicant or of his agent,

" *State the name of the plass of the appropriate office of %he Trade Marks Registry— Sez
rule 4.
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FORM TM-4

Fee ; Sco entries
Nos. 4 and 5 of
the First Schedule

TRADE AND MERCHANDISE MARKS ACT r9s8

Application for registration of a Certification Trade Mark under secton 62. Rule 127.
(To be filed in quadruplicate accompanied by four coples of the draft regulations with
form TM-49)

One representation to be fixed within this space and ten others
to be sent scparately. Representation of a larger size may be fold-
ed but must then be mounted upon Unen or other suitable material
and affixed hereto : See rule 28,

Application Is hereby made for registration In Part A of the register of the accompanying

Certification Trade Mark in class®. . _...,........ eaean Jin respect of* ....... e hreeranes
in the name of*t ..... e e teraseatarn s . ererenaaaes P Craaanan
B ot TR = [ s ). TR o A Cereniereae .

The applicant () {s (are) not carrying on businoss in the gooda of the kind for which
reglstration of the sald Certificaton Trade Mark is sought.

The Reglistrar of Trade Marks,
The Office of the Trade Marks Registry at®. o .. .ovv v vivnninnen Cerraearaeaanaa

1Registrar’s direction may be obtained if the class is not known,

tSpecify the goods. Only goods included in one and the same class should be specified,
A separate applicaton form is required for each class,

STnsert the full name, description (occupation and calling) and nationality of the applieant.
If the applicant is a body corporate, the nature and country of incorporation should be stated, See
rule 16,

4Here insert the full address of the applicant. [Address of the prinelpal place of businces
or of residence in India, if any (see rules 3 and 17) or address for service in India together with the
address i the home country abroad (See rules 16 and 18)].

sSignature of the applicant or of his agent (legul practitioner or registered trade marks
agent or person in the sole and regular employment of the applicant, Sas Sec. 123).

*State the name of the place of the appropriate office of the Trade Marks Registry—Sse
4.
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FORM TM-s

Fee : Rs. 30

TRADE AND MERCHANDISE MARKS ACT, 1958

Notice of opposition to applicaton for registration of a trade mark. Section 21 (1). Rule 51.
- (To be filed in wriplicate)
ket # IN THE MATTER OF Application Ne........... by............ I (or Wei
bereby give notice of my (or our) infention 10 oppose the registratlon of the trade mark advertised
under the above number for clasa. . ........ in the Trade Marks Journal, dated the..........
day of .............. 9., NOo .. ovuaat, PagE. . .o

The grounds of epposition are as follows —

1 dﬁ{ communications in relation to these proceedings may be sent to the following address
T

ro s e
The Registrar of Trade Marks,
The Office of the Trade Marks Rigistry at*

......................

15tate ful name and address. An alddress for service in India should be given if the oppo-
nent has no place of business or of residence in India,

8If registration is opposed on the ground that the mark resembles marks already on the re-
gister the numbers of those marks and of the Journals in which they have been advertised arc
to be set out. The nmumbers of any marks in the Refused 'Textile Marks List that src relied
on shoutd also be given .

¥T'o be stated only by an opponent who has given the address of his principal place of business
or of residence in India but who desires to give for the purpose of ric opposition proceedings
an address in India  different from that address.

43ignature of the opﬁ.mcnt or of his agent,

I 83mie Lh; nama of the ; plice of the appropriate office of the Trade Marks Reglatry—See

rule 4.

FORM TM-6

——— s

| Fee _: Rs. 15 |

TRADE AND MERCHANDISE MARKS ACT, 1958

Form of craater-statement (Sectlons 21, 46, 47, 56 and 58, Rwas 52, 95, 102 and 105
(To befiled in triplicate)
IN'THE MATIER OF an opposition No.,............... 10 epplication No
for the registrarion of & trade mark,
I(or We)' ........... P ..
the applicant (s) for registration of the above trade mark, hereby give notice that the followin
are the grounds on which I (or we) rely for my (ot our) application;—

7 (or W) admut the following allegations in the notice of opposition ..........cc.couu
PR

All ¢rm n wications in relation to these proceedings may be sent to the following address in
India:*—

"The Registrar of Trade Marks,
The Office of the Trade Marks Regiatry att

1State the full name and address as srated in the application for regiscea ion,
*T'o be stated only by an applicant who has given the address of his principal place of

business in India but who desires to give for the purpose of the opposition procredipgs an address
in India different from thar address,

SSiguature gof the applicani or of his agent,

rul tstare the nama of the place of the appropriute office of the Trade Marks Registry —Ses
e 4.
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FORM TM-7

| Fee : Ra, 20 |

TRADEAND MERCHANDISE MARKS ACT, 1958

Notice of intentlon to attend hearings, Sections 21, 46, 47 (4), 56 and 58, Rules 59 (1),
95, 102 and 10§,

IN THE MATTER OF! .........occoh0es N

E (or W) 1 et a e
hereby give notice that the hedring in reforence to the above mattar. which by the official Totice
to me (or us), dated the....... e dayof .......ccoeivrinnans b (- TR .
Is fixed for ......... ... iiiiene AMor.....ccoviiiiiin PM at........ freranen
the ... on theday of ..........civineeee-vuns
versrraaaaes 19, ... will be nrtunded by me (or ug) or by some person on my (ou.r) behalf,

Dated....oa.uuuvenathis oo ivnansn. i..drty of ......cuk. 19....

“d v aasaaa RN TR R RN RN

To
The Registrar of Trade Marks,
The Office of the Trade Marks Registry at® ................ e

‘Insett particulars as in the official notice.

Mnusert name and address.

*Ingert the office of the Trade Marks Registry or place at which hearing will take place
according to the official not'ce.

4Signature of parson giving the notice ot of his agent.

‘Statlc the name of the place of the apprepriate oflice of the Trade Marks Registry—Ses
rule 4.

FORM TM-8

1 Fee : Rs. 40 |

TRADE AND MERCHANDISE MARKS ACT, 1958

Notice to the Central Government of o tppomnon to an application for reglatration of a Corti-
ficatjion Trade Mark under sub-section (3) of section 64 of the Act, Rule 130 (1),
(To be acchmpanied by four coples edch of the application and a statement of case),

IN THE MATTER OF an application No.. . ..o v iannaniacriinssitrnerancsnnn
Am s A r s e e r ey forthe registration of a Ccrdﬂcatjon Trade Mnrk
P et teaesears i e beeranaa et

L - B T T

hereby give notice of my (or our) inteation to oppose the registration of the Certification Trade
Mark advertised under the above number for Class ................ in the Trade Marks
Journal ofthe ............ccciiiiiniin.s . w..day of Lo, verese..I9,,. No, . ,
FoL:T-

The grounds of opposition are as follows®:—

The facts and matters sct forth in the enclosed statement of case are true to the best of my
{our) knowledge, information and be ief,
. Iﬁudj c:)rnmumcatlous in relation to these procsadings miy be sent to the following addreas
n &% .. e

To
The Central Government,
Through the Regtatrar of Tarde Marks,
The Office of the Trade Marks Regastry L

1State full name and ad dress—An address for service in India should be stated if the persom
glving netice has no principal place of busineas in India—See rules 16 and 18,

*The grounds should be limited to the matters specified in section 63 of the Ant.

¥L'o be staied only by an opponent who has given the address of his principal place of
busimess in India but who desires to give for the purpose of these proeeed ngs an address in India
different from  that  address,

4Signature of the person giving notice ur of his agent.
e $State the name of the place of the appropriate office of the Trade Murks Registry —Ses

4.
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FORM TM-9

| Fee : Ra 20 |

TRADE AND MERCHANDISE MARKS ACT, 1958
n

Form of counter-statement in reply to Notice to the Centra; Government of Oppositio
to an apptlcation for registration of a Certification ‘Trade Mark, Section 64(3). Rule 130 (1).

(To be filed in quadruplicate )

IN THE MATTER OF an opposlton No.. ... oo iiiiiniiiacieereaaananas .
to appleation No, ...ooovviiiaans Leenenn for registration of a Certification Trade Mark.
I(or We }*......... hereans Chiaresararannian

....... TR R T R e N R R L R I ]

the applicant (8) in respect of the above-numbered appiication, hereby give notice that the fol-
owing are the grounds on which I (or we) rely as supporting my (or our) application........

I (or We) admit the following allegations in the notice of Opposition:
Indi lAll communications relating to these proceedings may be sent to the following address in
ndla* :
Dated this ..... Crriieanaas oo day of Ll R {+ TR
[ ]

The Central Government,
Through the Registrar of Trade Marks,
The Office of the Trade Marks Registry at............ e errereeesas .

1Insert name and address as stated in the application for registration,

*To be stated only by an app’icant who has given the address of his principa! place of
business or of residence in India but who desires to give for the purposes ofg:hcse proceedings
only an address in India different from that address.

1Signature of the appllcant or of his agent.

‘Stat;&he name of the place of the appropriate office of the Trade Marks Registry—See

e 4.

FORM TM-10

cho : R;._zo !

TRADE AND MHERCHANDISE MARKS ACT, 1958

Heafing by the Central Government of an Opposition under sub-section (3) of section 64
of the Act to an application for reglatration of a Certification Trade Mark, Rule 130 (I).

Notice of Artendance at Hearing.

heteby give notice that the Hearing by the Central Government of the arguments in the case of

position NO.. ., .ovvceennii iy .to application No............... for the reglstration
of a Certification Trade Mark which is fixged for............. ...A. M, or PM. at the*..
........................................... . ...on the ............day of ......
b (- JA will be attended by me (or us) or by some person on my (or our) behalf,

The Central Government,
Through the Registrar of Trade Marks,
The Office of the Trade Marks Registry at®. .. .coviviiviann

lnsert name and address,
nscrt the place at which hearing will take place according to the official notice.

"Signature of the applicant or of his agent.
aState the name of the place of the appropriate office of the Trade Marks Registry—See

rule 4.
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FORM TM-11

Fee : Sas ontriesﬂ
Nos. 17 to 25 of
the Flrst Schedule

TRADE AND MERCHANDISE MARKS ACT, 1954

Fee for registration of a trade mark. Rule 62 (1)
(If the applicant hag furnished a printing block for advertlsement, this Form must be
accolll'npamcc)l by one unmounted representation of the mark exactly as shown in the Form of
application

R G L L T N Ly L LR criae
transmit the prescribed fee for the registration of the Trade Mark NO.uvoviianmnniis ceeen
i Class....

Dated this ...........coiviinieanen day of .................. 9. .0.....
]
Te
The Registrar of ‘Tade Marks,
The Office of the Trade Marks Registry at®, . ................
Tpsert full name , address and nationality. Ses rule 16,
1Signature of the applicant or of his agent.
;Eltate the name of the place of the appropriate office of the Trade Marks Registry— Seas
¢ 4
FORM TM-i12
"Pee : Ses entries
Nos. 27 to 30 of the
First Schedule
TRADE AND MERCHANTISE MARKS ACT, 1958
Renewnl of registration of trade mark,
Section 25. ,Rules 66 and 67.

I (or We ieiiiiiirriainnvannes e iseeieierratares e Ciereees
hereby ' leave the prescribed fee Oof Rs. .........r.eus..fOr tencwal ‘of ‘registration of  the-
Trade Mark No. ............. e iiaaieanae s ‘aa ass.

LA T
The notice of renewal of the registrition may be sent to the following address Ip India
Dated this o...covvvvvenvnnt. day c,\f.......i ............ 19.. vee
To |

The Registrar of Trade Marks,’
The Office of the Trade Marks Reglstry at?,........ e reaas

Tnsert here the name and address of the reglstered proprietor.
*Signature of the registered proprietor or of his agent,

sState the name of the place of the appropriate office of the Trade Marks Registry—
Ses rule 4.

Note~This form will be returned if it is filed more than six months before the expira~
tion of tLe last registratlon.
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FORM TM-13

Fee : Rs, 30 plus
renewal fee
prescribed inany of
the entries Nos, 27
to 30 of the First
Schedule

TRADE AND MERCHANDISE MARKS ACT, 1958

Restoration of trade mark removed from register for non-payment of remewal fee.
Section 25 (4). Rule 69.

00 - .
thereby apply that the Trade Mark numbered . ... ....oiiiiiiiiiriiiiiiia e
in ClA®B.......vvseverness.e..be restored to the rogister [and the registration of the sald
“Trade Mark in the class aforesaid . be renewed; and that the notice of restoration and
renewal be sent to the following eddress In India —

Dated this .....conueiiiiiinrenns ...day of

The Registrar of Trade Marks ,
The Office of the Trade Marks Registry at*

Ingert full name, address and natlonality of the registered propristor.
8Signature of the registered proprietor or of his agent.

* Stute the name of the place of the appropriate office of the Trade Marks Registry—
Ses tule 4.

FORM TM-14

1 Fes : Rs, 20 |

TRADE AND MERCHANDISE MARKS ACT, 1958

Application under Section 16 (4) of the Act to dissolve the Association between a registered
trade mark and (an) other registered trade mark (s). Rule 63 (2).

(To be accompanied by a statement of case),

al IN THE MATTER OF a Trade Mark No.......... e registered in
«Class  ....... Ceeisreeeaas Ceeearmrareaaas et et e e
I (or We )

....................................................................

being the registered proprietor (3) of the above-numbered Trade Mark, hereby apply that the
assoclation of this Trade Mark with the following Trade Mark (s) registe in my (our)
name —
1fNo.....oveveannn. Jrogistered 1o Class
No........... feeaaaaas registered in Class
may be dissolved and the roglster amended accordingly.

The grounds for this  application are set forth in the accompanying statement of case
Dated this ................ day of

..............

To
The Registrar of Trade Marks,
The Office of the Trade Marks Registry at *

1Additional numbers may be given in signed schedule on the reverse of the Form.
tSignature of the registered proprietor (s) or of his (their) agent,

*State the name of the place of the appropriate office of the Trade Marks Regisury—
See 1Tule 4.
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FORM TM-15

| Fes -Rs. 10 |

TRADE AND MERCHANDISE MARKS ACT, 1958

Request  for staternent of grounds of decision. Rule 41(1)
IN THE TTER OF!

the Registrar i3 hereby requested to state in writing the grounds of his decision dated the

...................................... day of ....................19........¢fter the
hearing on the ...... ... ... ..., day of ....vevaan.... 19.,..and the materials used
byjhim In arriving at the decision,

Datedthis.........c..cohvianns. day of ...........iiiiltn b £+

The Registrar of Trade Marks
The Office of the Trade Marks Regiatry at?

1tnsert particulars Identlfying the application.
tSignature of the applicant or of his agent,

8State the name of the place of the appropriate offico of the Trade Marks Registry—
Sea rule 4.

FORM TM-16

Fee : See foot-
note below

TRADE AND MERCHANDISE MARKS ACT, 1958
Request for correction of clerical error, or for amendment.
Rules 43, 93, 99.
IN THE MATTER OF 1. ..., . . ... i iiiiirierninnns ety
F(Or W€) .ttt e e e et ieeeiie e, .
being the*  applicant(s) in the above matter hereby

opponent(s)

Sectiona 18 (4), 22 and 57.

registered  proprietor(s).

registered user(s)
request  that

PR TN I R R L R R T T T T T T T T T

* A copy of this request has been served on the registered proprietor(s).

the registered user(s)
Dated this ..............

The Registrar of Trade Marks,
The Office of the Trade Marks Registry et*

nsert words and reference number identifyingjthe entry or application or oppositisn.
*Strike out words not applicable,

3Stike out if not applicable,

Signature.

‘Smg‘ the t:lanmc of the place of the appropriate office of the Trade Marks Registry—
a0 e 4.

Foomote.—Rae  of Rs. 10/~ No fee is, however, payable where the request for correction

or amendment is made as’a result of an order of & public authority or inn consequence of a statu-
tory requirement.
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FORM TM-17

Fee : Rs. 30 for the first
trade mark and Rs. 5 for
eve: additional trade
Included in the as-

[ gignment ol
TRADE AND MERCHANDISE MARKS ACT, 1958

Application for the certificate of the Regiatrar under section 39(2) with refcrcncu to a proposed
assignment of a registered trade mark. Rule 8o,

(To be accompanied by a statcmsnt of case in duplicate and a copy of the proposesd

signment.

IN THE MATTER OF Trade Mark(s) () JO Ceeieesanerr e,
registered in the mame of.............iiiiiiiiiiiian, e caenaa PP 1.
ClasBes) L i Crmrenis e,
bemg the

Application is hereby made b L et
reglstered proprictor (s? the abovemermoned registered trade mark(s) for the Registrar's certl-

ficate under section 39 2) with reference to a proposed assignment of the registered trade mark(s)
in circums

No.® ..ooovviin L tances
that are stated fully in the accompanying statement of case.

Dated this ..... vereen. day of L.l
To

The Reglstrar of Trade Marks,
The OmceTof the Trade Marks Reglstry att............

ngert the name and address®of the'registered fgmpﬂetor
Mngert the full name, address and natfonali the propoted assignee,

*Signature of the reglstered proprictor or of his agent.
4State the name of the place of the appropriate office of the Trade Matks Reglstry—Ses

rule 4.

FORM TM-18

To be stamped under the
law for the time being in
force.

TRADE AND MERCHANDISE MARKS ACT, 1958

Affidavit {only to be furnished when required by Reglstrar in support of statement of cage filed
under Sectlon 39(2)Jor accompanying @ tequest under rule 71},

........................

e rretesarrieestrtirearanas thlttbepart[ uetoutinthcntntement ofcase,

h;rreby solemnly and uincercly
.......... Crrbiseretatiaasesaaeitresnasanssannianraass,.00d left by me in
connection with LA Cereraeeeraaas eevvearaaan Cererbarerana s In respect of
Inclass .v.vviiinnniiarnennnians are true mdcumriue

the Trade Mark No. covveivvanaens
terial fact and document affecting the prescnt propnetomhlp of the Trade Mark,

ma
cvur{ut of my knowledge, information and bclic.

DI

this ...... day' of.... 19.......
Beforeme 4............ .-

nsert full name, address and natinna]ity of deponent.

Wnsert particulars of the proceedin nﬂn concerned.
#To be signed here by the person making the declaration,
*Signature and title of authorlty before whom affidavit is taken . In Indin affidavit may

be taken before any Court or person having by law nuthonry to reccive cvidence or
before an officer empowered by a Court to administer oath. Qutside India affi-
davit may be taken before a Diplomatic or Consular Officer within the meaning of the
Diplomatic and Consular Officers (Oaths and Fees) Act, 1948, of such country or

of the place if the notarial ucts done by notaries of the

place or before a Nof
place have been rcomt;ﬂncd by the Central Government under section 14 of the No-

varies Aet, 1952,
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FORM TM-19

Fee @ Rs. 30 for the first

trade mark and Rs. 5§
for every other trade
mark.

TRADE AND MERCHANDISE MARKS ACT, 1958

Application for the approval by the Registrar under section 40 of a proposed assignment, or of a
transmission of a trade mark, resulting in exclusive rights in different persons for differemt
parts of India. Rule 8o.

{To be accompanied by a statement of case in duplicate and a copy of the instrument proposaed
for the assignment or effecting the transmission.)

IN THE MATTER OF Trade Mark(s)............ B T T T vens

"[Registerad under NoJ(8) .vvvvvevininvinnanns etnraaaans in Class(e)....oveviiiiunns eie]
Applicaton is hereby made by
£ 6 3 L Creeaaaaes s P PP PP ..the proprictor
of the trade mark(s) shown In the accompanying statement of case (registered in his name)
and (used by him)® in respect of the following goods ........ for the approval by the Registrar
of a proposed assignment of the trade mark(s) to 4..,., R e  eenaes ...In respect
of the followlng goods .....cvevnvnrs to be sold or otherwise traded in in®....... Cerenaiaianas
L T '
gn respect of all the following goods................. Ceaveas to be sold or otherwise traded in
TR } in circumstances
that are stated fully in the accompanying statement of case,
*(ID "..... . ...who claims that the trade mark(s) shown in the accompanying stase-
ment of case was (were) in respect of the following goods, namely ...... PP and on the
i rasasmteeseranaenes dayof .......cvcivnnns 19...., transmitted to him [*............ ‘..
who was his predecessor in title,] by or from®®, .............ccoiiat by whom the Trade Mgk
waa then used in respect of the following goods namely ... .o eaii i,

alllin circumstances that are stated fully in the accompanying Statement of Case, for the approval
by the Registrar of the aforesaid trangmission.

All @ommunications relating to this application may be sent to the following address in India:

Dated thie .......c...... day of..... Ceriraaaans 19....

11

To
The Registtar of Trade Marks,

The Ofjce of the Trade Marks Registey at1%,,......... e

*Strike out elther paragraph (I) or paragraph (IT).

1To ba struck out in the case of unregistered trade marks.
tInsert the nimes and address of the proprietor.

Strlke out ¢ither if not applicable.

AInsert the nam=(s) and address(es) of the proposed assignee(s).
tInsert the name(s) of the place(s) in India.

¢Strike out the bracketed passage if not required.

7Insert the nam= and aldress of the person who claims a transmission to him.
*Ingert the date of the transmission.

*Insert the name and address of the predecessor in title, if ang.
1o]nsert the name and address of the person who transmitted.
1Signature of the applicant or of his agent.

“Sts:st'c the ?]:}me of the place of the appropriate office of the Trade Marks Registry—
s rule 4,
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FORM TM-20

Fee ; Rs. 15 for the first
mark and Rs, 5 for every
additional mark,

TRADE AND MERCHANDISE MARKS ACT, 1958

Application for directions for the advertisement of an assignment of trade marks otherwise thar

in connection with the goodwill of the business. Section 41. Rule 77 (1h
(to be filed in duplicate)

lication i3 herchy mAde By ... ... ...ttt i it nre i e i

for the ﬁcﬁu‘ar 8 directions with respect to the advertisement of an agsignment of the following

trade marks otherwise than in connection with the goodwill of the business in which they *Chad
been) (were) used, namely ;—

* (I) Registered Trade Marks :

Registration Number Class Goods in respect of which the mark has
......................... been or is used and is assigncd

all of which are or were registered In the name of%. ... ..vvvuvvevenssenr. s, Whois the asmgnor;

* (IT) Unregistered Trade Marks! all being  marks which?® (had been) (were) used in his
business in respect of the goods stated below, by*
who is the assignor :

*Representation of Mark . . . . Goods in respect of which the mark has
been or is used and is assigncd

The date of assignment was the ........ day of ...cvvieneesd9
The instrument cffecting the assignment is sent herewith, together with a copy thereof.
It 18 suggested that advertisement shall be directed as follows, namely, in

All communications relating to this application may be sent to the following address in India t—

YT

Dated this................ day of..... erasaaeraaas 19
To
The Registrar of Trade Marks,
The Office of the Trade Marks Registry atf....

R R

*Additional marks and registration numbers which cannot be accommodated may be given in
a sipned schedule on the back of the Form.

1Insert the name, nationality, and address of the assignee (applicant),
2Strike out words not applicable.
8Insert the name, nationality and address of the proprictor (assignor).

4Only those unregistered trade marks passing by the one assignment and used in the same
business and for the same goods as those for which one or more of the registered marks
arc registered may be stated here.

’Signature of applicant or of his agent,

*State the name of the Phace of the appropriate office of the Trade Marks Registry—Se#
rule 4.
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FORM TM-21

’ Fee : Ra. 15, 30 or 45 for
extension of 1. 2 or 3
J monthe respectively.

TRADE AND MERCHANDISE MARKS ACT, 1958

Applicaton for extension of time in which to a Eply for the Registrar’s direction for the advertiso-
ment of an assignment of trade marks otherwise than in connection with the goodwill of
the business. Sec. 41, Rule 77(3).

Application is hereby made by, . ... .t i s e e e n ey s
for extension of tme oft.,...... month(s) in which 1o apply for the Registrar’s directions fox-
the advertisement of an assignment of the following trade marks otherwise than in connection with
the goodwill of the business in which they® (had been) (were) used, namely ¢

(I) Registered Trade Marks :

*Registration Number  Class Goods in respect of which the mark has-
b eeaiareataee aaeeenaeaaaaas been or is uge and is assigned.
all of which are or were registered in the NAIC Of%, . 1.\ 11 1o v ssssnsn 1O snssssssss. WhO

is the assignor,

(IT) Unregistered Trade Marka, all being marks which® (had been) (were) used in  his busi-
ness inrespect of the goods stated below, by's........... of i, .
who is the assignor.

*Representation of Mark Goods in respect of which the mark has been
or is used and is assigned.

The date of assignment was the ....... e day of . ........... 9 .
All communications relating to this application may be sent to the following rddress i India

Dated this .......... day of .oivevinninn 19

The Registrar of Trade Marks,
The Office of the Trade Marks Registry at®. ........ .. ... cvut. .

*Additional marks and registration numbers which cannot be accommodated here may bes
given in a signed achedule on the back of the liorm.

1Ingert the name and address of the assigneo (applicant),
'Tnsert “‘one”, “two”, or ‘“‘three”.

8Strike out words not applicable.

tInsert the name and address of the proprietor (assignor).
'Signature of applicant or of his agent.

*State the name of the place of the appropriate office of the Trade Marks Reglstry—Sen
tule 4.
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FORM TM-z2

Fee : Rs, 20

TRADE AND MERCHANDISE MARKS ACT, 1948

Applicaton for the consent of the Central Government to the assignment or tranemussion of
a Certification Trade Mark. Secton 42, Rule 133,

(Te be flled in triplicate accompanied by three copies of the draft deed of asmignment or by aa
affidavit and two copies ofp the affidavit).

OF ) ittt enrrrrranonnnnrrensnnren sovae b wrareses vemsiiasRsanvsrang
xbdn e registered proprintor of Certification Trade Mark No, . v+ o - rcgis:crcd in
class(es) ........ ....... hereby apply for the consent of the Central Government to the
assignment or transmission of the aforesald Certification Trade Mark to¥ ....... frarsesnranee

3A draft deed of the proposed assignment is transmitted herewlth,

*The crecumstances under which the transmission takes place are set forth In the accompasy«
-ing affidavit,

Dated this ................ day of......... R {- 2N

The Central Government,
Through the Registrar of Trade Marks,
The Office of the Trade Marks Regstry at®, ... ereea ..

iInsert the name, address and nationabity of the registered proprietor.
tInsert name, address, nationality and description of the proposed transferee.
'Strike out one of these paragraphs not required in any particular case,
4Signature of the registered proprietar or of his agent,

43tate the name of the place of the apvropriatc office of the Trade Marks Registry — Se
rul 4
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FORM TM-23

Fee ; Sece entries Nos. 37
and 38 of the Fust
Schedule

CRADE AND MERCHANDISE MARRKS ACT, 1358

Jomnt request by remstered proprictor and transferee to register the trinsferec as subscquent
proprietor of trade marka upon the same devolution of title, Sectx r44. Rule 71,

Wel L. e e e L e e e e e e iy e e araasaaaeaaes
and? .. s ereeeiee e . cenan
hereby request, ‘under rule’ 71, that the name of? . carrymg on
business ag 4 | att . may be entered 1n the Register
of Trade Marks as proprictor of the trade mark(s) No * , in Class RN
as from ther by virtue of 8 . . ..iiiiiie aa of

which the oniginal and an attested copy are enclosed herewith.

The assignment of the trade mark was® (not) made otherwisc than in connection with the
goodwill of the business in wlnch the mark® (had been) (was) used® (and there is sent h-rewith
copy of the Registiar’s direchon to advertise the assignment, a copy of cach of the advertisements,
complymnz therewith, and a statement of the dates of 1ssue of any publications contaming therm)

We declare that the facts and martters stated heroin are true to the best of our knowledg®
nformation  and  belief,

Dated  this ve e day of.. . .. ....19

The Registrar of Trade Marks
The Otfice of the Trade Marks Registry at 12, ,.,........ ..

*Full name address and nationality of registered proprietor, or other assigiior or transmittet”
SFull nayie, address and nationality of transferee.

"Nume of transferee

‘Descruption of transferee (caling or profession).

E4ddress of the prineipal Flnce of busmness 1n Indlia, If any, of transferee. If there 13 no
place of business in India state the address of the place of residence in Indm If
there 13 not even a place of residence i India gtate the address in the home country
abroad and an address for service in India.

*Additional numbers may be given in a signed schedule on the back of the Form.

"Date of acquisiion of proprietorshup

*Fuil particulars of the Instrument of assignment or transmission, if any, or statement of
case

*Strnke out any words not applicable (Ses rule 78).
WSignature of assignor or transmitter or of his agent,
USignature of transferee or of lus agent,

"Stat; the name of the place of the appropriate office of the Trade Marks Registry— Sas
rle 4
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FORM TM-24

Fee : See entnies Nos 37
and 38 of the First Sche-
Jule

TRADE AND MERCHANDISE MARKS ACT, 1058

Request to register a subsequent proprictor of a trade mark or trade marks upon the same
devolution of title, Section 44. Rule 71.

T (or Wo)t oot e e e e Ceianeaaes Ceevaneees . .
hereby request that my (or otr) néme may be entered 1n the Register of Trade Marks as proprictor
of trade mark(s) No(8)?* ... .......... ..... o Class.. Liieiiee.. e aea e a8
from the *._......... Cerees e rreenaeaaay .

I am (or We are) endtled to the trade mark(s) by virtue of ..\ ..vvriiviinnenn. vasene

of ‘which the ;)rig'l.n;ll and an artested copy are enclosed hercwith,

The assignment of the trade mark was® (not) made otherwlse than m connection with the
goodwill of the business n which the mark® (had been) (was) used® (and there 13 sent herewith
a copy of the Registrar’s direction to advertise the assignment, a copy of each of the advertise-
n;]entn) complying therewith, and a statement of the dates of 1ssue of any publications contamng
them).

I (or We) declare that the facts and matters stated herein are true to the best of my (or our)
knowledge, informauon and belef.

Dated this.sieieesvinrneans A2V of oivveiinnenre.aI9

The Registrar of Trade Marks,
The Office of the Trade Marks Registry at?, .

Tnsert full name, address of the puncpal place of business in Tndia, 1f any, nationality
and description of the applicant. If there is no place of business i India, state
the address of the place of residence 1 India of any. If there 18 not even a place of
resldence 1n India state the address in the home country abroad and an address for
service m  India,

2Additional nurbers may be given in a signed schedule on the back of the Form.
3State the date of acquusition of proprietorship.

4Insert full particulars of the instrument of assignment or tranamussion, if any, or state-
ment of case,

$Strtke out any words not applicable (See rule 78).
*Signature of transferee or of his agent.

1State the name of the place of the appropriate office of the Trade Marks Registry—
See rule 4.
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FORM TM-25

!

Fee * Rs. 20, 40 or 60
for 2, 4 or 6 months’
extension regpectively.

TRADL: AND MLCRCHANDISE MARKS ACT, 1058
Application under Section 45(3) for extcnsion of ume for the registration of the name of a
company as subsequent proprietor of & trade mark m the register, Rule 81.

Application 13 hereby made by?!
for an extensmn of time by .. months of the period of six months allowed by sccﬂon 45(3),
and rule 81 for registering the name of * by virtue of a single asmignment as
proprietor of the following Trade Mark(s) registered upon appheation(s) conformung to sub-
secton (1) of secoon 4.
‘Regstranon Number Cluss

All communications relatng to thiy application mav be sent to the following address In
India :—

Dared this . day of . .19 !

To
The Registrar of Trade Marks,
The Office of the Trade Marks Registry at*

nsert the name and address of the applicant

Here nsert ‘‘two” or “four” or “‘<ix”.

Mnsert the name of the company to be remstercd as subsequent proprietor.
4Addional numbers may be given 1n a signed schedule on the back of the Form

5S1gnature
*State the name of the place of the appropriate office of the Trade Marks Registry-—Ses
rule 4
FORM TM-26
bee * Rs. 40

TRADE AND MCRCIIANDISE MARKS ACT, 1958

Application for the rectification of the register or the removal of trade mark from the registe
Scchion 46, 47(4) or 56. Rule o4

(To be filed 1 duplicate/triphicate along with a statement of case in duplicate/triplicate and accoms-

paned by as many copies of each of them as therc are regwstered users under the re-

gI8tration)
IN THE MATTER OF Trade Matk No .
registcred in the name of m class Cre e e e e e
[ .

hereby apply that the entry in the registcr n rcapect of the above-mentioned Trade Ma _ k may be
(removed)? (rectified) m the following manner —

The * .  Officc of the trade marks Registry has been entered in the register as the
appropriate oficc 1 rclation to this trade mark
No action concerning the trade mark 1n quesuon 18 pending 1n any Court.
fud P:ll communicanions relating to these proccedings may be sent to  the following address 1n
ndia’

Dated this day of . 19

The Registiar of Trade Marks,
The Office of the Trade Marks Registry at?

iState full name, address and nationality. An address for service 1n India should be stated
if the applicant has no place of breiness or of residence in India—-See rule 18

iStrike out the word that is not applicable

¥State {hc name of the place of the appropuate office of the Trade Marks Registry—Ses
rule 4.

4To be stated only by an applicant who has given the address of the princpal place of
business or of residence 1 India but who desires to give for the purpose of these
procecdings an address 1n India different from that address.

¥Signature,
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FORM TM-27

Fee: Ra, 230,

TRADE AND MERCHANDISE MARKS ACT, 1958
Application for leave to intervene in proccedings relating to the rectification of the register
or the removal of a trade mark from the regisier. Rule 96.
IN THE MATTER OF the Trade Mark No....vvvivinennnn b e et
............................ tegistered in the nmame of. .. ... .. ... i il i
v e i e, e errtaiaaaeb ey in class..............

.............................................................................. .-

hereby apply for leave to intervene in the pi'occed'mgs relating to the rectification or removal of
the entry in the register in respect of the above-mentioned trade mark.

My (Our) interest in the Trade Mark is,...... e Creeesarasaaas et iieeeann
I d_Al.l communications relating to these proceedings may be sent to the following address in
ndia;--

To
The Registrar of Trade Marks, L

The Office of the Trade Marks Registry at®...,........

1 State full name, address and nationality.
t Signature.

*State the name of the place of the appropriate office of the T'rade Marks Registry-—Ses
rule 4.

FORM TM-28

Fee: See entries Nos,
42 & 43 of the First Schedule

TRADE AND MERCHANDISE MARKS ACT. 1958

Application for registration of reglstered user. Section 49, Rule 82.
(To be filed in triphicate accompanied by the agreement in writing between the registered pro-
prictor and the proposed registered user or a duly authenticated copy thereof, the other docu-
ments mentioned in rule 82(1). an affidavit setting forth particulars and statements as required
by rule 82(2) and by two copies of each of the aforesald documents)

Application is hercby made by*............. e LI
.......................... who is (or are) the registered proprietor(s) of Trade Mark(s) No.(s)!
.................... registercd In class..............inrespect of®. . ... .. L,
amd byt e e thatthesaid®. . ... ................... mltx
be registered as a registered user of the above-mentioned registered trade mark(s) in respect o
.............................................. subject to the following conditdons
and restrictions™:— = ....oi..iaeea.

3(The proposed permitted use is toend on the............ dayof.............. 19...-.. )

%(The proposed permitted use is without limit of period).

Dated this................ . ayof ... ..o il (TR
W
To

The Registrar of Trade Marks,
The Office of the Trade Marks Registry at ..., .....

iTngert full name, address and nationality of the registered proprietor,

sAdditional numbers may be given in a signed schedule on the back of the Form.

3Here insert the specification as in the register. ’

sHere insert the full name, description (calling or occupation) nationality and address of the
principal place of business in India, if any, of the proposed registered user. If there is no  place
of business in India, state the address of the place of resldence in India, it any. If there is not

even a place of residence in India, state the address in the home country abroad and an address
for service in India.
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sInsert name of proposed registered user,

$Insert designation of goods (which must be compnised within the specification).
"Write none if there are no conditions or restrictions.

iStrike out the worde that are not applicable,

*Signature of rcgistered proprictor or of his agent.

w5ignature of proposed registered user or of his agent.

1State the name of the place of the appropriate ofhice of the Trade Marths Regisizy=—Ses
tule 4.

FORM TM-29
|

’7 Fee: See entry No, 44 of

the  First Schedule

TRADE AND MERCHANDISE MARKS ACT, 1958

- Apphication by the registered proprietor of a  trade mark for variation of the registration
of a registered uscr thereof with regard 1o the goods or the condition or restriction.
Secton 52(1) (a). Rule 8o.

[To be filed in triplicate accompanied by & statement in triplicate of the grounds for the
application and the written consent in tripliate (if given) of the registered user}

Applcation is hereby made Byl ... i e ea e

the proprictor of trade mark(s) Not. ... . i i i registered in
ClABE. .. i e inrespectof Mo o that the
registration of 4. .. ... ... .o e as a registered user of the abovementloned
trade mark(s) in respect off. ... ... e may be wvarled in the
following manner®;—. . .............. A

Pated this................c.ivvnn. day of. ..o 19......

?

To

The Registrar of Trade Marks,

The Office of the Trade Marks Registry at*. .. ...........

nsert the full name and address of the registered proprietor.

s Additional numbers may be given in a signed schedule on the back of the Form.
3Insert the specification as in the register.

‘Ingert the full name and address of the registered user.

tInsert the goods in respect of which the registered user is registered.

#State the manner in which the entry should be varied.

"Signature of registcred proprietor or of his agent.

85tate the name of the place of the appropriate office of the Trade Marks Registry—See
Rule 4.

FORM TM-30

Fee: See entry No. 45 of
the First Schedule,

TRADE AND MERCHANDISE MARKS ACT, 1958

Application by the registered proprictor of 2 trade mark or by any of the registered users
of the trade mark for the cancellation of entry of a registered user thereof—Section 52 (1)(h).
Rule 9o (1)
(To be filed in triplicate accompanied by a statement in triplicate of the grounds for the
application,.

Application i8 hereby made byl....................... e aaen e Wi rereieaen
being (the 'rég}{siér'éd proprictor)® (a registered user) of trade mark(s) NO.2 ... v0vrvs.ersrssis
registered In clas®. ... ..ol i e inrespectoff. ... ... iiiiiien.

for the cancellation of the entry under the above mentioned registration(s) O
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JTERRRA L e beaieeeearaas as a rogistered user of the trade mark(s) in respect
The grounds for this application are set forth in the accompanying statement,
Dated this.................... dayof. ............ .. ... ..., £+ TR
; :
To |

The Registrar of Trade Marks,
The Office of the Trade Marks Registry at®..............

nsert the full name and address of the applicant or of the applicants,
A5trike out the words that are not applicable,
*Additional numbers may be given In a signed schedule on the back of the Form.
4Insert the specification as in the register.
ne:llnsert the full name and address of the registered user whose entry I8 sought to be cans
oe
“Insert goods in respect of which registered user mentioned at* is registered.
1Signature.
m'Stltc the name of the place of the appropriate office of the Trade Marks Registry—Sesa
4.

TFORM TM-31

L
Fee : Sce entry No. 46 of
the Firat Schedule.

TRADE AND MERCHANDISE MARKS ACT, 1958
Application for cancellation of entry of a registered user of a trade mark Section 52(1)(c)or(d)

Rule 0(1).
(To be filed in triphcate accompanied by a statement in triplicate of the grounds for the
application)

IN THE MATTER OF TRADE MARI\(S\ B £0 () -
registeredin Class. .. ... ....... e rrererian mthenameof*. ...... ... ccoivveiiinnn. een

Application is hereby made by3. . ... ... . i i e e .....for the
cancellation of the entry under the abovementioned mgmtratlon(s) oft, i e
as the regiarered user thereof m respect of*. .. ... i i i

The grounds of this application, particulars of whuch are given in detail in the accompanying
statement of case are® ... ... . il i e . et erraeas

All communications relating to this application may be sent to the following address in
India?:—

"Dated this...oeeerrenennn. day of. ........ ... ..ol < J
~y s

To
The Registrar of Trade Marks,

The Office of the Trade Marks Registry at®............

..........................

1Additional numbers may be given in a signed schedule on the back of the Form.

1Insert the name of the registered proprietor.

nsert the name, addeess and natonality of the applicant {or cancellation.

4Insert the name, address and deseription of the registered usger as entered in the register.

¥State the goods in respect of which registered user is registered,

$Insert one or more of the sub-clauses of clause (¢) of section 52(1).

1To0 be stated only by an applicant who has given the address of the place of business or of
residence 12 India but who desires to give for the purpose of these proceedings an addrese
different from that address.

*Signature,

*State utlhc name of the place of the appropriate office of the Trade Marks Registry—Ses
rule 4.
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FORM TM-32

|

Fee: Rs. 20 ;

TRADE AND MERCHANDISE MARKS ACT, 1958
Notice of intention to intervene in proccedings for the variation or cancellation of an entry of
8 registered user of a trade mark, Rule 92(2).
(To be filed in triplicate accompauied by a statement in triplicate of the grounds of intervention)

IN THE MATTER OF Trade Mark NoO.. ... ooiiiiniiiriiin e .registered in
L . P in the name of ..., .. v iniiieiiienis .
and
IN THE MATTER OF registration of *.....00vvvunun.. ....thereunder as a reglstered
user of the mark.
)G ) A

hereby give notice of my(our) intention to intervene in the proceedings in the above matter.

. diAll communications relating to these poceedings may be sent to the following address in
ndia:—

Dated this................. ... day of.......oiintn LI9L L,
e
To .
The Registrar of Trade Marks,
The Office of the Trade Marks Registry ad,,..... hen

Insert the name of the registered pruprietor.

ngsert the name and address of the registered user,

#Tnsert the full name, addresa and nationality of person giving notice.

£Signature of the person giving notice or of his agent,

‘Smt:'utlhe name of the place of the appropriate office of the Trade Marks Registry—Se¢
e 4.

FORM TM- 33

Fee: See entrv No. 48 of
the First Schedule and
foomote below.

TRADE AND MERCHANDISE MARKS ACT, 1958.

Request to enter change of name or description of registered proprietor (or registered user)
of trade mark upon the register—Section 57. Rules 93, 99.

A (o L 4= L
hereby request that my (or our) name(s) and description(s) may be entered in the Register of
Trade Marks as *proprietor(s)/registered user(s) of the trade mark(s) No., .. ... ...covvvevoenn
registered in class....................

I am (we are) entitled to ? the said Trade Mark,

use the said Trude Mark as regisrered user(s).

There has been no change in the actual proprietorshipd/identivy of registered user(s) of the
gaid Trade Mark, butt ... .. . ... ... ...

fEhe entry at presenr standing in the register gives my (or our) name(s) and description(s)
a8 1ollows;—

A cony of this request has been served ypon the registered user(s)/proprictor(s).
Dated this.......... ............. dav of....... ...l ...,

To e e e
The Registrar of Trade Marks.
The Office of the Trade Marks Registry at?

Insert present name and address of registered proprietor or registered user.

*Strike out the words thar arc not applicable.

*Additional numbers may be given in a <igned schedule on the back of the Form,

4State the circumstances under which the change of name took place,

8Strike out if not applicable,

*Signarure of applicant or of his agent,

7S§atc the name of the place of the appropriate office of the Trade Marks Registry—Ses

rule 4.

Footnote.—Fee for the first mark Rs, 10; for every additional associated mark Rs, 5. No fee
however, pavable where the application for alteration or change of name is made as a result of an
ordet of a public authority or in consequence of r statutory requircrment.
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FORM TM-34
Fee: See entry No. 49 of
the First Schedule and

footnote below.

TRADE AND MERCHANDISE MARKS ACT, 1958.

Request for alteration of the address of the principal place of business or of residence in
India or of the address in the home country abroad in the Register of [rade Marks, Section 57.
Rules 93, 98, 99.

IN THE MATTER OF trade mark(s) Nos. ........... et a et chrras
Tegistered in ClaS8. .. ur st i ey e e i ven

I (Or We)iuvriiiinivrannn e iaen . of.,....... . e

] proprietor®
being the registered ————~——of the Trade Mark(s) numbered as above, request that the
user .

*address of my (our) prineipal place of business *or residence) in India or address in my (var)
home country abroad in the Register of Trade Marks be altered to. ,............. R eiee

"The change of address was ordered byt, .o i inn it i it e e e e e imeenas
OD The. .. vesnr e inanarnn- day of. ... . i 19.... An officially certified
copy of the order is enclosed herewith.

proprietor®
A copy of this request has been served on the registered
user
Dated this,....vveviiianinenn day of e iiiiin i o I9. .,

To
The Registrar of Trade Marks,

The Office of the Trade Marks Regisiry 8L Yenvnnenine

1Additional numbers may be given in a signed schedule on the back of the Form.
15trike out word(s) not applicable.

1Strike out if not applicable,

#Insert the name of the public authority ordering the change and the date thercof,

proprietor .
*Signature of registered —————————or of hig agent,
user

#State the name of the place of the appropriate offics of the Trade Marks Registry—See
rule 4.

Footnote:—TFee for the first mark Rs, 103 for every additional associated mark Rs, 5. No fee
{s, however, payable 1n case the alteration is made as a result of an order of a public authoxity.
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FORM TM-35

Fee : Ru. 10.

]

TRADE AND MERCIIANDISE MARKS ACT, 1938,

Application by registered proprietor of trade mark for the cancellation of entcy  thereof
in the register. Sceron 57(1)(¢). Rule 9y.

IN THE MATTER OF Trade Mk Noovouetts. Ceeaaeae. e nClass, oo, e

Name of registered proDIietor. ... & ottt e it i et e i e i ey
Address as entered In the register .. vovieiy viiiiiiii i e i eierrraeeeeen .

Application is hereby made by the aforesaid registerc] proprietor that the entry in Part
E-of the Register of Trade Marks of Trade Mark No. . ... ..o tiiiiiiiiiiiinan, . in
L T miy be cancelled.

3 copy of the application has been served on the registered user(s).

Dated this.....o.vineu-r- Loday of el '...19 -
To

The Registrar of Trade Marks,
The Office of the Trade Marks Registryat*,.......

15trike out whichever 18 not necessary,

3Strike out if not applicable.

1Signature of the registered proprietor or of his agent.

'S;atc the name of the plac: of the appropeiate office of the Trade Marks Registry— See
rule 4.

B ]

FORM TM-36

Fee: Rs. 10

TRADE AND MERCHANDISE MARKS ACT, 1958

Application by registered proprietor of rrade mark to strike out goods from those for which.
the trade mark is registercd.  Section §7(1)d). Rule 99.

IN THE MATTER OF Trade MarkNo...............c0ta. ‘en
Name and address of the rexistarcd ProPrietOr. . vt ve i e e esiaen e ennns. i, .
T Y T Y I R N N I BT
Application is hereby made by the aforesald regigtercd proprietor for the striking out of 1., ,
from the goods for which the Trade Matk No................. ... ig reglstered in Class. ... ..

To
The Registrar of Trade Marks,

The Office of the Trade Marks Reglstry at’. ... ..

1Degyignate the gon s to be struck our.
3Strike out if not applicable,
1Signature of the registercd proprictor or of his agent.

3Srate the nam: of th= plac: of the appropriarz o%ize of the Tral ¢ Marks Registry. See
rle 4.
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FORM TM-37

Fee Ra. 10

——

TRADE AND MERCHANDISE MARKS ACT, 1958,

Request by registered proprictor of a trade mark that a disclaimer or memorandum relating
thereto may be regiatered.  Sectlon 57(1)(e) Rule 99

IN THE MATTER OF [Irade Mark No e e e e e e e e registered
1n class .

Application 1s hereby made by! being the registered proprictor of the
trade mark numbered as above, for the addition to the enttyin the Register n connection
with the said trade mark registered in the class aforcsaid of the following, namely:

1A copy of the application has been served on the reglatered user(s) o

Dated this . v e e wday of L0000 oL oL 9 ...

The Registrar of Trade Marks,
The Office of the Trade Marks Reglstry at ¢

1Insert name and atdress of the registered proprietor.

3Strike out if not applicable.

3Signature of the registered proprictor or of his agent,

‘S{ate the name of the place of the appropriate office of the Trade Marks Registry.— Sea
rule 4.

— ‘ FORM TM-38
Fee See cntty No
53 of the First Sche-
dule and footnote oelow

TRADE AND MERCHANDISE MARKS ACT 1958

Applicaton by registered proprietor under Section 58 for an addition to or alteration of a
registered trade mark Rule 101

IN THE MATTER OF TI'rade Mark No
. e e . registered 1n Clasg .

Apphcation 18 hereby made by* . P bemig the refis-
tered proprict iwr(s) of the rc¥wtcrc:d trade mark numbered a4 above for leave to add to or alter
the satd trade mark int the following particulars that is to say? . . .

Twelve copes of the mark as 1t will appear when so altered are filed herewith.

*A copy of this application and a copy of the mark as 1t will appear when so altercd have
been served on the registercd user(s).

Dated this . . ... . A dayof . . . ..., .. 19

To .
The Registrar of Trade Marks,

Che Ofhee of the Trade Marks Remstry att

Tnseit name and address of the remstered proprietor

Fill i full particulars

85trike out if not applicable

4S1gnature of the registered proprietor or of his agent

'Qtlatc the name of the place of the appropriate office of the Trade Marks Reglstry. Ses

ruaie

Faomotlz —TFee Rs 30, 1nthe case of associated trade marks fee for the first regstration

Rs 30, for each additonal registravon Rs 10 No fee 1s however, pavable in case the

addition fo or alteration of the mark 19 made a3 a result of an order of a public authority or In
consequence of a starutory requirement
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FORM TM-19

Fee: Ra.30

TRADE AND MERCHANDISE MARKS ACT, 1958,

Notice of oppusition to application for addition to or alteration of a registered trade mark.
Section 38(2). Rule 102(2).
(To be filed in triphcate)
IN THE MATTER OF Trade Mark No.............. .
registered in the mame of. ... .0 voiin i s inclass.....ooiiiiiiinn
(or B
hn:rcby give notice of my (or our) intentwon to oppose the addition to or alteration of the Trade
Mark numbered and registered as above, 80 that it shall be in the form shown in the application
advertised in the T'rade Marks Journal of the. . ................ dayof.........c.o.o ... 19...

The...... ! office of the Trade Muarks Registey has been  entered in the register as the
appropriate office in relation to the trade mark,
A

Il communications relating to these proceedings may be sent to the folllowing address in
India?:—

The Registrar of Trade Marks,
The Office of the Trade Marks Registry at?

13rare full name and address.  An addeess for service in India should be stated if the person
giving notice has no place of business or of residence in India.

1State the name of the place of the appropriate oflzz of the Trals Marks Repgistry, See
rule 4

To be stated only by an opponent who has given the address of his principal place of
business or of residence in India but who desires to give for the purpose of these proceedings an
address in India different from that address.

4 Signature of the person giving notice or of his agent.

FORM TM-40
Fee: Rs. 10 /

TRADE AND MERCHANDISE MARKS ACT, 1958.

Application by the proprictor of a registered |]rndc mark for the conversion of the specification.
Rule 105(1)

IN THE MATTER OF Trade Mark No......... ... ... ... . ...,
registered in the name of .. ............... . . ...in class
of the Fourth Schedule,

Apphcatlop is hereby made byl ... . L s e the registered
proprictor of the above-numbercd Trade Mark for the conversion of the apecification of the above-
mentioned registration and® the spectficarion(s) of the registered user(s) therennder in consequence
of the amendment of the Fourth Schedule to the Trade and Merchandise Marks Rules, 1959.

The specification(s) entered in the register in accordance with the said Schedule prior to
amendment is (are):—

Tt is requesred that the Registrar should propose the following apecifications in accordance
with the amended schedule:—

Class. . oovet i iii s
Class. ... aee.
*A copv of this application has been scrved on the registered user(s).
Dated this........... oo ... day of.. . ............. 19.

To o B
The Registrar of Trade Marks,
The Office of the Trade Marks Registry at®

nscrt the name and address of the registered] proprietor,
’Cancel the words in italics . i[ there are no registered users.
2Srrike out if not applicable.

4Signature of the remstered proprietor or of his agent.

. *State the name of the place of the aporopriate office of the Trade Marks Registry., See
rule 4.
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1'ORM TM-41

Fee . Sec enury No. 56 of
the First Schedule

TRADE AND MIRCHANDISE MARKS ACT, 1958.
Notice of :jppommn to proposal for conversion of specification under Section 59(2). Rule 105(4).

[To be filed 1 triplicate accompanicd by a statcment in (riplicate showing how the proposed con-
version would be contrary o section $6(1)].

IN TIIE MATTER OF Trade Mark(s) Noo (8) . oot i i i e ieiee e
regisicred in the name of, . ........ e e melass. ... ..l of the
Fourih Schedule.

I(or We...... ..... e hereby give notice of my (or
our) intention to oppose the proposal for the conversion of the specification(s) of the trade mark
(8) advertised 1n the 1rade Marks Jowrnalofthe.......o...oovive s, dayof..... rem e

.......... =T [« S o

The?...... office of the Trade Marks Registry has been entered in the register as the

appropriate office 1n relalion to the rade markys),
All commumecations relaing to these proceedings mav be sent  to the following address in

Indiat:—

Dated this......... ... ... ... .... day of.... ... .. I19.. ...,
Te s B
The Registrar of Trade Marks
The Office of the Trade Marks Registry ac®, ... ....... y

1The numbers of more than onc trade mark (baing associated trade maiks) dealt with by the
same proposal may be given provided the specificaunns are the same and the marks are associated,

s5tate full name and address. An address for service in India should be stated if the  person
giving notice has no place of business or of residence in India.

#Stale the name of the place of the appropriate othee of the Trade Marks Reglstry, See

rulc.
1T0 be stated only by an opponent who has given his place of business or of residence in
India but who desires to give for the purpose of the opposition an address 1n India which is different

from that address, .
*Signature of the person giving notice or of his agent.

FORM TM-42

[ Bec : See entry No. 57 of
j the First Schedule

TRADE AND MERCHANDISE MARKS ACT, 1938,
Reguest for the consent of the Central (Government to alteration of the deposited regulations
governing the use of a certification trade murk. Section 65(2). Rule 132,

(To be accompanied by two duplicates of the application and four coples of the regula-
tions having the proposed alterations shown in red therein), -

Application is made by!. . .... e et i et aieee e,
who 1s {or are) the propnctor(sg of the Certification Trade Mark(s) Nost......... treglstered
inClass,........ in respect off. ... . .... that the deposlted regulations governing the use

of the said Marks may be altcred in the manner shown in red in the accompanying copies of the
regulations as proposed to be altered, and for the consent of the Central Government to such

alteration. )
Dated thiz,... ................. Loday of . I9.....

To

The Centrul Government,

Through The Registrar of Trade Marks,
The Office of the Trade Marks Registrv at®. ., .........

iStare name and address of the proprietor(s) as registered.

11f the same regulationa apply to more than one registration of certification trade marks entered
in the register as associated marks, the numbers of all the registrations should be stated,

'Adgiltional numbers and specifications may be given in a signed schedule on the back of the
Form.
4State the specifications of the respective registrations.
$Signaturd ,
$State the name of the place of the appropriate office of the Trade Marks Registry.—Ses

rule 4. .
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FORM TM-43

4
f Fee : Rs. 40

TRADE AND MERCHANDISE MARKS ACT, 1938.

Application to the Central Government for an order expunging or varying an entry in the register
relating to a certification trade mark or varying the deposited regulations. Section 69.

Rule 131.
(To be accompanied by three copies each of the application and of a statement of case)
IN THE MATTER OF CERTIFICATION TRADE MARK No......covveennnenns .e
registered in the name of........................ inclass.................. I (or we)t....

....................................................................................

being an aggrieved person(s), hereby apply for an order of the Central Government that
*The entry in the Register in respect of the above-mentioned Certification Trade Mark
may be 3expunged|varied in the following manner:—
I1. *Tae d:zporsited regulrtions governing the use of the above-mentioned Certification Trade
Mark may be varied in the following manner:—

.................................... T ) I

The facts and ‘matters set forth in the enclosed statement of case are true to the best of my
(our) knowledge, information and belief. i

I Allnconununications relating to these proceedings may be sent to the following address

I IOdia® e e .

To
The Central Government,
Through The Registrar of Trade Marks,
The Office of the Trade Marks Registry at?......

13rate full name, address and nationality. An address for service in India should be stated
if the applicant has no place of business or of residence in India. See rule 18.

?3trike out either paragraph if not applicable.

33trike out word not applicable.

£3pecify a1y of the grounds set forth in clauses (a) to (d) of section 69.

¥To be stated only by a1 apnlicant who has given the address of the place of business or of
residence in India but who desire, to give for the puoposes of these proceedings an address in
India different from that address.

83ignature.

. *State the nam? of the place of the a»oropriare office of the Trade Mirks Registry—See

rule. 4.

________ FORMTM 44
Fee:Rs. 10

S

o TRADE AND MERCHANDISE MARKS ACT, 1958
Application for exension of tims for giving notice of opposition—Section 21(x). Rule 51(2).

IN THE MATTER.OF APPLICATION  NoO.. ..ottt it niaenneernicenann
ICorwe) .ottt et et iea et i, .
hereby apply for extension of time of®. . .................. for giving notice of opposition to
the registration of the trade mark advertised under the above number for class.............. .
in the Trade Markg Journal datedthe........................ day of ................ 19....

The reasons for making this application are as follows:—
. dA;ﬁ ‘cammunications relating to this application may be sent to the following address in
ndia®— L.,
Dated this...............ooooiuie, day of . ......... .ol 1900 . ...
Te s b
The Registrar of Trade Marks,
The Ofice of the Trade Marks Registry at®. . ........
iState full name and address.
*Insert the period of extension rzquiired which shall not exceed one month beyond three
moaths from the date of ajvertisement or re-advertisement, as the case may be, of the application

in the Journal. .
3To be stated only where the address given at ! is not an address in India,
tSigmature,

) 8State the name of the place of the appropriate office of the Trade Marks Registry.—See
rule 4.
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FORM_TM- 45

Fee : See enny
No. 61 of the
First Schedule

TRADE AND MERCHANDISE MARKS, ACT, 1958

Application for continuance of a Mark in the Refused Texrile Marks List-Seclien 73727 (F 1oy o).
Rule 143.

O
hereby apply that the Mark No...... ......... . CGlass, L entercd 1mn
the Refused Textile Marks List maintained under the Trade Marks Acl, 1940 be conunued 1n
the said List for 4 period of seven years from the date of this application.

Al communications relating to the application may be sent to the following address in India:—

To
The Registrar of Trade Marks,

The Office of the Trade Marks Registry ac®, ... ...... ..

Unserr full name, address and nationality of proprietar,
¥signarure.
*5tare the name of the place of the head office of the Trade Marks Registry.

FORM TM-46
Fee: See entries Nos.
62, 63 and 64 of the
First Schedule

I'RADE AND MERCHANDISE MARKS ACT, 1958

Regquest for certificate of the Registiar (Section 115 or 125. Rules 119 and 120)

JIN THE MATTER! QF Trade Mark NoOw oo o it iiane e iinnaneeaas
registered 10 L L. Ll e e L) T ‘e
I (or We) i, R

. . . *hls certificate to the affect that‘ e
hereby request the Registrar to fumish me (us) with s
4 certified copy

*a certificate of the registration of Trade Mark for use in L’b’réiﬁn{g' registration in® 010
3The certificate/certified copy may be sent to the following address in India®. .. ... .covo oot
"Dated thise. .oniueeineee e aay e 19

To )

The Registrar of Trade Marks,

The Qffice of the Trade Marks Registry at®. . ..,.......

V¥These words may be varied to suit other cases,
nyett name, address and nationality of the person making the request,
35trike vwt words that are not applicable,

45er put the particulars which the Repistraris required to coitify or atate particulars of
the Jocument of which a certified copy 18 required.

8Insert the name of country or State,

*T'o be stated only where the address given at? is not an address in India,

“Signature.

¥State the name of the place of the appropriate office of the Trade Marks Registry.—See
rule 4.
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FORM TM-47

Fee: Rs. 10,

TRADE AND MERCIIANDISE MARKS ACT, 1958,

Request for entry in the register and advertisement of a note of certificate of validity by the High
Court under rule 123,
IN THE MA'TTER OF Trade Mark N e e e ey
registered in class.............. ... ...nthe name of...... e
B o S - L TR T
hereby request the Regiswar 1o add 1o the cnny rdutmg 1o the above numbered Trade Mark
in thz regoiier, and to advertise in the Trade Marks Journal, a hote thacin®. .. ............ ...

the High Gy ez cartificd thar the validiy of the siid regisrration came into question and was decided
m favsur of the proprietor of the I'rale Mark n the terms of the accompanying officially certi-
fied cpy of the certificate of validiry.

Dated this..,........ e day of.. ... . ..o s IO
i
To
The Registrar of Trade Marks,
The Office of the Trade Marks Registry at®. . ........

15tate the name and address of the registered proprietor,
8State the nature of the proceedings with the names of the parties to them, in which the cer-
tificate was given.
dSignaiure.
| *Suate the name of the place of the appropridte office of the 'I'rade Markse Registry.—Ser
rule 4.

FORM TM-48
To be stamped under tilc law for the time being in force.
TRADE AND MERCHANDISE MARKS ACT, 1958,

Form of Authorisation of Agent in a matter or proceeding under the Act (Section 123 and rule 21)

Tlor Wel, . . o, e e et
herehy AULOTISCE, L o e e e e e e

and request that ail notices, requisitions and communications relating thereto muy be sent 10 such
agent at the above address.

I {or We) hereby revoke all previous suthorisations. if &ny, in recpect of e
proceeding.

Dated this.. ..ot vy, day of ... el I (< TRV

To
The Registra) of "U'rade Marks,

The Office of the "I'rade Marks Registry ut®, ..., .. ..

———

'Insert full name. address and nationslity, See rule 16.

iInsert nama and address of agent (legal practitioner, registered trade ma rks (gent «r 4 per-
son in the sole and regular employment of the person appointing the agent),

3State the particular matter or proceeding tol which the agent is appointed, giving the re-
ference number 1f known,

T be signed by the person appointing the agent,
$Stare the name of the place of the appropriate office of the Trade Marks Regirry,—Ses
rule 4.
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FORM TM-49
TRADE AND MERCHANDISE MARKS ACT, 1958,

Section 62(1). Rule 127(1)
(To be accompanied by four copies of the draft regulations)

Regulations for governing the use of Cerrfication Trade Mark No., ... ... ... .
dm Class ,......ccovvnininn. in respect of'. ... ... .........
(For Officiat Use)
Advertised in the Trade Marks Journal No............. AT PAZE ca-euanvs e.r..0n the
v e, day of
(Date of application and registration.,.......... 9 )

Here specify the goods.

FORM TM-s0

Fee : See entries Nos,
so gnd s1 of the First
Schedule

— ?

TRADE AND MERCHANDISE MARKS ACT, 1058,

Form of request by a registered propriefor or a registered user of u trade mark who has no
principal place of business in India, to enter, alter or susbhstitute an address for service in India as
part of his registration,

(Rules 93, 9B, 99,
Request is made by! ....... e e e

who is the repistered “F‘roprictor (user) of Trade Mark(s) Nos,..... .Cregistered  in Class
................ for thet addition, alteration or substitution of an address for service in India
W or to the entry thercof so that the address for service in India may read®. .. ... ... ..., ...,
Dated this.............. day of ..... S. 10
L]
“To

The Registrar of Trade Marks,
The Office of the Trade Marks Registry at’.......... .

1Here insert the full name and address of the person making the request.

£Strike out one of the words “proprietor” or “user” as the case may be.

JAdditional numbers (where the marks are cntered in the register as associated trade
marks) may be given in a signed schedule on the back of the Form.

#Cancel the words that are not applicable.

8Stute here the precisc entry or changed cntry desired,

$Signature.

’State the name of the place of the appropriate office of the Trade Marks Reglstry—Ses
rule 4.

NOTE : A registered proprictor or a registeied user whose address for . service in India has
‘been altered by a public authority so that the changed address designates the same premises as
before may make also the statement for which there is provision on the back of this Form in order
to avoid payment of fees,

(To appear on the back of this Form)
(For use only in case an address for service in India is changed by a public authonty, without
.2 hange of premiscs),

The change of address for service in India for the entry of which application is made on the

other side of this Form was ordered byl. . ... . i i i e et i

on the .............. day of Lol 19 .
An officially certified copy of the order is enclosed herewith,
Dated this ..... e day of ..., 19

1[{ere insert the name of the public authority ordering the change and date thereof,

2Signature,

NOTE : If the above statement be made and an officially certified copy of the order by the
ngmed authorit{ necessitating the alteration be supplied, the Registrar If satisfied as to the facts
-of the case will not require any fee to be paid on Tormm TM+so [See rule 98(3)].
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FORM TM-51

Fee : Rs. 30 for ‘
1 each mark l

TRADE AND MERCHANDISE MARKS ACT, 1958
Application(s) No.®........

. . Application for registration of trade mark(s) (other than certification trade marks) con-
sisting exclusively of a word or words (not being an jnvented word or invented words) relating
solely to textile goods in Part A! of the register. Rule 138. -

B

[To be filed in triplicate accompanied by five signed copies of the trade mark(s)].
Apg)licaticn is hereby made for registration of the Trade Mark(s) mentioned in the Form
~nnexed hereto in Part A? of the register in class?...... in the name(s)® of........c.vounu. .e

.....................................................................................

.....................................................................................

......................

To
TheX RegistrarT-of Tradel Marks,

The Office of the Trade Marks Registry at’........co000ue

1Strike out whichever is not applicable.
*The Registrar’s direction may be obtained if the class of the goods is not known.

8Insert legibly the full name, description (occupation and calling) and nationality of the appli-
cant. In the case of a body corporate or firm the country of incorporation or the names and de-
scriptions of the partners composing the firm and the nature of registration, if any, as the case
may be, should be stated. Se¢ rule 16.

¢The address of the principal place of business in India, if any, of the applicant sheuld be
stated. See rules 3 and 17. (If the applicant carries on business in the goods for which registration
is sought at only one place in India, such fact should be stated and the address of the place given.
If the applicant carries on business in the goods concerned at more places than one in India the
applicant should state such fact and give the address of that place of business which he considers
to be his principal place of business. If, however, the applicant does not carry on business in the
goods concerned but carries on business in other goods at only one place in India the fact should
be stated and the address of that place given; and where the applicant carries on such business
at more places than one in India, such fact should be stated and the address of the place which he
considers to be his principal place of business given. Where the applicant is not carrying on any
business in India the fact should be stated and the place of his residence in India, if any , should
be stated and the address of that place given. In addition to the principal place of business or of
residence in India, as the case may be, an applicant may, if he so desires, give an address in India
to which communications relating to the application may be sent.) See rule 19.

Where the applicant has neither a place of business nor of residence in India the fact should
be stated and an address for/service in India given along with his aldress in his home country
abroad.

5For additional matter if required ; otherwise to be left blank.
$Signature of the applicant or of his agent.

7State the name of the place of the appropriate office of the Trade Marks Registry—See
rule 4.

Foort NoTe: This Form to be used for applying for registration of one or more trade
marks by an applicant. Each such trade mark will be treated as having been applied for
separately for registration and a separate application number will be noted against it by she Trade
Marks Registry in column (1) of the annexure to this Form.,
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$ ANWEXURE TO FORM TM=51

Applications Nos, *........c0viivunee ceee

NAME Of APPHCANE .+ v vrrsranereneertnenrenenenenrareneneenas e

(in block letters)

Addressd. . . i e et PN
9Application Trade Language Translation Translitera~- Description  Whether
No. (to be left Mark!  inwhich  in Englishif tionir Roman of goods  the mark
blank by the word/words apyofthe  characters  inrespect is beingused

& applicant) isjare  word or words oftheword of which  andifso,
written  (inthecase  or words registration  the period
of wordsrot in the case 1s sought® _ during
in the English of words not which and_
language)  in Roman by whom it
characters has been
usedinres-
pectof the
goods
mentioned"*
I 2 3 4 5 6 7
Dated this....... N dayof.......... 19
Signature®

8Ifthe space provided in this Formis notsufficient, the entries may be continued on additional
sheets of paper. The size of each such additional sheet should be the same as that of this Form
and entries should be made only on one side of the sheet leaving a margin of 1~1/2 inches (or 4
centimetres ) on the left hand part of the sheet. Each such additional sheet should contain the
name and address of the applicant at the top and bear the date and signature of the applicant or of
his agent at the bottom as above.

To be filled in by the Trade Marks Registry only.

. 1% Only goods included in onc and the same class should be specified. A separate applica-
tion is #equired for each class.

11 If user by pwsdecessor (s) in title is claimed, the name (s) of such person (s) showd be
stawed together with the date of commencement of use of the mark by the applicant himself.
¥ there has been no use of the mark in respect of all the goods specified, the user for those items
of goods in regpect of which the mark has actually been used should be stated. If, however, the
mark is proposed to be used the words ‘proposed to be used’ should be stated,
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FORM TM—s2

for each mark

Fee: Ras, 30\

TRADE AND MERCHANDISE MARKS ACT, 1958
Application(s) No. (8)* ..... eraraearraanes
Application for registration of trade marks (other than certification trade marks) congisting
exclusively of letters or numerals or any combination thereof relating solely to textile goods for

specification of goods not included in any of the items of the Fifth Schedule in Part Al of the
register, Rule 139 " —_

B
[To be flled in triplicate accompanied by five additional signed copies of the trade mark(s))
Application is hercbxlmadc for reglstration of the Trade Mark(s) mentioned in the Form

annexed hereto in Part — of the register in class*........ In the name(s) of*. .............. .
B

The Registrar of Trade Marks,
The Office of the Trade Marks Registry at". .....oo v v renecennnn

tStrike out whichever s not appliceble.
¥The Registrar’s direction may be obtained If the class is not known.

*Ingert the full name, desctiption (oceupation and celling) end nationality of the epplicant.
In the case of a body corporate or firm the country of Incorporation, or the names and descriptions
of the partners composing the firm and the nature of registration, if any, as the case may be, should
be stated. Seerule16.

4The address of the principal place of business in Indla, if any, of the applicant should be
stated. See rules 3 and 17. (If the applicant carrics on business in the goods for which registration
is sought at only one place in India such fact should be stated and the address of the place glven,
If the applicant carries on business in the goods concerned at more places thar, onc in India the
applicant should state such fact and give the address of that place o? business which he considers
to be his principal place of business, If however the applicant docs not carry on business in the
goods concerned but carries on business in other goods at only one place in India the fact should be
stated and the address of that place given; and where the applicant carries on such business atmore
places than one in India such fact should be stated and the address of the place which he considers
to be his principal place of business given. Where the applicant is not carrying on &ny business
in India the fact should be stated and the place of his tesidence in India, if any, should be stated
and the address of that place given. In agdition to the principal place of business or of residence
In India as the case may be, an applicant may, if he so desires, give an address in India to which
communications relating to the application may be sent.,) gee Rule 19.

Where the applicont has peither a place of business nor of residence in India the fact should
be stated and an adpdress for service in India given along with his address in  his home country
abnoad,

*For additlonal matter, if required ; otherwise to be left blank.

$Signature of the applicant or of his agent.

"State the name of the place of the appropriate office of the Trade Marks Reglstry, See
rule 4.

Footnote.—This Foim to be used for applying for registration of one or more trade marks by
an applicant, Each such trede mark will be treated as having been a)gphed for separately for regls-
tration and a separate application number will be noted agajast it by the Trade Marks Registry
in column (1) of the annexure to thig Form.
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SANNEXURE TO FORM TM—s2

Applidation (s) No. (8)*.. ..

Naine of apflicant......................
(in block letters)
Addresst .., . et ua bttt it e s e et ter e, e

e

*Application No. (to be Trade Descripton of goods Whether the mark is being

left blank by applicant) Mark in respect of whi- used; if 8o, the period during
- ch registration 1s which end by whom it has
soughpt? been used in respect of the

goods mentionedt

I 2 3 4

Dated this ....ovivvvew-v.edBy O (oviiviiiiinnnnrns 19 ....u

Signature®

*If the space provided in this Form is not sufficient, the entries may be continued on ad-
ditonal sheets of paper. The size of each such addidonal sheet should be the same as that of
this Form and entries should be made only on one side of the sheet leaving a margin of 1-12
Mnches (or 4 centimetres) on the left hand part of the sheet. Each such additional sheet should
contain the name and address of the applicant at the top and bear the date and signature of the
applicant or of his agent at the bottom as above,

"To be filled In by the Trade Marks Registry only,

100nly goods included in one and the same class should be specified, A  separate spptica-
tlon Form is required for each class.

BIf user by predecessor(s) in title is claimad the name(s) of such person(s) should be
stated together with the date of commencement of use of the mark by the applicant himself. If
there has been no use of the mark In respect of all the goods specified, the user for those items of
goods in respect of which the mark has actually been used should be stated. If, however, the
mark I8 proposed to be used, the words “proposed to be used" should be stated.
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R
Fee : Rs. 30 for
each mark

TRADE AND MERCHANDISE MARKS ACT, 1958,

Application(s) NO.(8)®...0vcvras

Application for reqierration of trade marks (other than certification trade marks) consisting
excitsivelv of lewers or numeals  or any combination thereof relating solely to textile goods
for speciiicaiien of goods included in any of the items of the Fifth Schedule in Part A/B?
of the renister. Rule 130 .

FORM TM-53

[To be filed in triplicate accompanied by five additional signed copies of the trade mark(s)]

Application is hereby made for registration of the trade marks mentioned in the Form annxed
fereto in Part A/B! of the Register in item No.2........ and class........ in the name (s) of?

hoSE AdATESS 18 &, . t.viiieetettierenrenneraneeaaeiasataaeeanoairoanatianeiasens .
and who claim (s) to be the proprietor (s) thereof .
-1

................................................................

..................

To
The Registrar of Trade Marks,

The Office of the Trade Marks Registry at?............

1Strike out whichever is not applicable.
3The Registrar’s direction may be obtairied if the item number and class are not known,

*Insert the full name, description (occupation and calling) and nationality of the applicant
In the case of a body corporate or firm the country of incorporation or the names
descriptions of the partners composing the firm and the nature of registration, if any, as
the case may be, should be stated. Sec rule 16.

*The address of the principal place of business inIndia, if any, of the applicant should be
stated. See rules 3 and 17, (If the applicant carries on business in the goods for which regis-
tration is sought at only one place in India such fact should be stated and the address of
the place given. If the applicant carries on business in the goods concerned at more places
than one in India the applicant should state such fact and give the address of that place
of business which he considers to be his principal place of business. If however the appli-
cant does not carry on business in the goods concerned but carries on business in other
goods at only one place in India the fact should be stated and.the address of that place
given; and where the applicant carries on such business at more places than one in India
such fact should be stated and the address of the place which he considers to be his
principal place of business given. Where the applicant is not carrying on any busi=~
ness in India the fact should be stated and the place of residence in India, if any, should
be stated and the address of that place given . In addition to the principal place of
‘business or of residence in India, as the case may be, an applicant may, if he so desires
give an address in India to which communications relating to the application may B
sent). See rule I9.

“Where the applicant has neither a place of business nor of residence in India the fact should
be stated and an address for service in India given along with his address in his home
country abroad.

SFor additional matter if required; otherwise to be left blank,
SSignature of the applicant or of his agent.

?State the name of the place of the appropriate office of the Trade Marks Registry, See
4.

Footnote:~This Form to be used for applying for the registration of one or more trade
smarks by an applicant, Each such trade mark will be treated as having been applied for separa-
tely for registration and a separate application number will be noted against it by the Trade
Marks Registry in column (1) of the annexure to this Form,
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ANNEXURE TO FORM TM-s53

Application(s) No.(s)® v.ovvvvvvnnveaenns sese
Name of applicant. . ... ...t iiieir et iiiieiiitsniisenesaeasnnnnsnssnssnssssannns .e
(in block letters)
AdAresst .. ettt e et et e erarean cheea .ot
%Application No. Trade  Description of goods  Whether the mark is

(to be left blank by applicant) Mark  asper sample attached in  being used ond if so,
each case in respect of  the period during

which registration is which and by whom
soughto i~ has been used in
respect of the good
mentioned®?
() ) 3 @
Dated this............ day of...oiviiiiiiiiiiinen, 19 .
Signature®

¢If the space provided in this Form is not sufficient, the entries may be continued on additional
sheets of paper. The size of each suchadditional sheet should be the same as that of this Form and
entries should be madeonlyononesideofthesheetleavinga marginof 1 1/2 inches(or 4 centime=
tres), on the left hand part of the sheet. Each such additional sheet should contain the name and
address of the applicant at the top and bear the date and signature of the applicant or of his agentat
the bottom 8s above,

*To be filled in by the Trade Marks Registry only.

10nly goods included in one and the same item of the Fifth Schedule should be specified.
A scparate applicaton is required for each item vide rule 140.

‘Bach sample should be mounted on a separate sheet of paper of the same size as of this Form
end its description as used 1n the Form should be given below the sample. Each such sheet should
beer the date and signature of the applicant or of his agent.

BIf user by predecessor (s) in title isclaimed the pame (s)of such person (s)should be stated
together with the date of commencement of use of the mark by the applicant himself, Ifthe mark
proposed to be used the words “proposed to be used’” should be stated.

FORM TM-54

Fee: Rs. 10 ’

TRADE AND MERCHANDISE MARKS ACT, 1958
Reque.t for search under rule 24(1)

The Registrar 13 hereby requested under rule 24(x) to searchin ClassI..................
inrespectof.................. to ascertain whether any Trade Marks are on record which
resemble the Trade Mark sent herewith in triplicate [each representation being mounted
on a sheet of strong paperapproximately 13 inches by 8 inches (or 33 centimetres by 20 centi-
dnetres) in size.)

Dated this............ day of............ 19 .

The Registrar of Trade Marks,
The Office of the Trade Marks Registryatf. ........ ceen

1The Registrar’s direction may be obtained if the class is not known.

:IS—I.ere specify the goods (in the class stated) in respect of which the search is to be made.
ignature.

¢Address in India.

§Statethename of the placeof theoffice ofthe Trade Marks Registry within whose

territorial limits the place stated in the address até is sicuate.

Footnots :—No fee is payable in cases where the directions of the Central Government

for exemption from payment of fee have been obtained,
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FORM TM-ss

I

I Fee : Rs. 10

TRADE AND MERCHANDISE MARKS ACT, 1958

Request for Registrar‘s preliminary advice as to distinetiveness or capability of distingujsh-

ing, by a person proposing to &pply for the registration of a trade mark. Section 103. Rule 23,

B (0} - .

hereby request the Regiatrar to advisc me (or us) whether the accompenying trade mark® appears

to him prima facie to be inherently adepted to distinguish or capable of  distinguishing

my (or our) goods soasto comply with the requirements of Section 9 of the Act for registrabllity
in Part A or Part B of the register.

kThe g.oods in respect of which I (or we) propose to apply for registration of the sald trade

mark are*............

T -
The chistrar’s advice may be sent to the following address in India%:—
Dated this.......... day of,........... 19 .
[ ]
To ’

The Registrar of Trade Marks,
The Office of the Trade Marks Registry at’

1State the name and address in full,
*To be sent in triplicate, each representation being mounted on a sheet of strong paper
approximately 13inches by 8 inches (or 133 centimetres by 20 centimetres) in size.
YHere specify the goods.  Only goodsincluded In one and the same class should be specified,
A scparate form of request is required for cach Clags,
‘Insi;:rt_thti1 number of class (if known). In casc of doubt the Registrar's direction” may be
obtained.
*State only if the address given at Yis not of a place in India.
sSignature.
State the name of the place of the office of the Trade Marks Registry within whose territorial
limits the place in the address in India stated in thls request is situate.
. Footpote.—If and when an application is made to reglster the trade merk, objection may arise
if identical or deceptively similar merksare found onthe records of the Trade Marks Registry. A
prior notification of any such relevant marks (if they are tobefound) can be obtained by a request
to the Registrar on Form TM-54.

FORM TM-56

Feec : See entry No. 67 of
the First Schedule

TRADE AND MERCHANDISE MARKS ACT, 1958

Application for extension of time (not being a time CXPNS‘;:F provided in the Act or pres-
cribed byrule81orbyrule 82 (4) oratimefor theextension of which provisionis madein the rules
Section  101. Rule 106,

IN THE MATTER OFl. ittt ittt et iaananaataasnstteninnnnaatitiiasnnns
T(orWe). .....cociiis -
0 o 1 T TR TR
in the above matter hereby apply for an extension of timeof*..........oviviiii e
(03 o P on the following grounds &—
Dated this.............. day of................ 19 .

To
The Reglistrar of Trade Marks,
The Office of the Trade Marks Registry at* ..., .. v

iHere insert words and reference number identifying the matter in respect of whioh the
application is made.

8State full name and address.

SInsert the period of extension required,

4State the purpose for which extension of time is required.

$Signature.,

*State the name of the place of the appropriate office of the Trade Marks Registry, See

rule 4,
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FORM TM-57

Fe¢: Rs. 10

TRADE AND MERCHANDISE MARKS ACT, 1958
Application for review of Registrar’s decision.
Section 97(c), Rule 115,

(To be filed in triplicate together with a statement in triplicate—vide Rule 11%)

IN THE MAT T ER O . o it i e eaea e e .
) T T .
being  The. L e e e in the
above matrer hereby apply to the Registrar for the review of his decision dated the .......day
1 19 , iIn the above matter.

The yrounds for making this applicatio 1are set forth in the accompanying statement.

Dated thls...................... day of.............. 19 .
To ' Y i ‘eee
The Registrar of Trade Marks,
The Office of the Trade Marks Registry ar ... ... vvvvvenens cearanans

'Here {132rt the words and reference number (dearifying the marrer in respect of which the
appliciation is made,

15t11e full name and address,
98 waature,

‘Snrle the name: of the place of the appropriate office of the Trade Marks Registry, Ses
rule 4.

FORM TM-s8

Fee: Rs. 5

TRADE AND MERCHANDISE MARKS ACT, 1958.

Request to Registrar for particulars of advertisement of a mark., Rule 50.

/=
hereby request that I (or we) may be informed of the number, date and pugc of the Journalin which
he trade mark sought to be registered under Application No. . - . . . .inthe name of,.

is advertised,

Dizd this.............. day of ..., .. ...... 9 .
i e e
To
The Reglstrar of Trade Marks,
The Office of the Trade Marks Regist}y atd . e -

1 State full name and address.
2 State only if the address given at! is not of a place in India.
3 Signature.

4 State the name of the place of appropriate office of the Trade Marks Registry.
See rule 4,
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FORM TM-—s59

i Fee: Rs. 10 \i

TRADE AND MERCHANDISE MARKS ACT, 1958

Request for duplicate or further copy of the certificate of registration [Rule 65 (3).]

(If the applicant had furnished a printing block for adverfisement, this Form must be
accompanijed by one unmounted representation of the mark exactly as shown in the Form of appli-
cation at the time of registration)

I(or We ........... T
request the Registrar to furnish me (us) with ? duplicate /further copy of the certificate of regis-
tration issued to me (us) under sub-section (2) of section 23 in respect of my (our) Trade Mark
B (o P registered in class............... ...... in
Part A/B? of the register.,

Tns? duplicate/farther copy of the certificate may be seat to my (our) following address in
Indid t—. .o it i Caes et ares e eeses ..

Datedthis.................. dayof........ 19 . L
To

The Registrar of Trade Marks,

The Office of the Trade Marks Registry at*

1 Insert the name and address of the registered proprietor,

8 Strike out whichever is not applicable.

3 Signature of the registered proprietor or of his agent,

¢ State the nim: of the place of the appropriate office of the Trade Marks Registry. See
gule 4.

FORM TMA-—I.

|

TRADE AND MERCHANDISE MARKS ACT, 1958

Application for registration as a Trade Marks Agent
Rule 151
(To be filed in triplicate)

I beg to apply for registrarion as a trade marks agent under the Trade and Merchandise
Marks Act, 1958.

1A certificate of character from
herewith, . NN -

I, hereby declare that I am not subject to any of the disabilities stated in clauses (), (i), (§#5),
(iv), (v)and (vi) of rule 149 of the Trade and Merchandise Marks Rules, 1959 and that the  infor-
mation given below is true to the best of my knowledge and belief.
Name in fall beginning with surname, if any (in capital letters)
Address of the place of residence. ... ..ottt i e i e,
Principal place of business. . . oo ve et et it i e e ceen
Father’SIAMIE. . .t vv ittt et tiute st s ittt tesiareetenneernannnnaan .
D o 1T PRt
Date and place of birth
Occupationin full .. ... i e et i e
Particulars of qualifications for registration as a trade marks agent® ... .,......
Whether atany tim2 remdved from the Register of Trade Marks Agents and if so

the reasons for such removal :

] Fee : Rs. 20

.......................................... is enclosed .

....................................................

© PN GnR WY N

.................................................

To
The Registrar of Trade Marks,
The Office of the Trade Marks Registry at®

......................................

IThe certificate testifying to the character of the candidate should be from a person not
related to the candidate and being a District Magistrate, 2 Chief Presidency Magistrate or the
Chief Administrative Officer of the District where the candidate usually resides, or from eny
other person whom the Registrar may consider fit, .
Rither original diplomas certificates and other documents in support of qualifications claimed,
or copies thereof duly attested by a Magistrate, a Notary publicor 2 J.P. must be sent with the
ication. ) , .
’pphlﬁtrlticulars such as the amount of experience in a frade marks agent’s office or with a com-
jal firm of repute, may be specified. .
merc’lState the naxrx’le of the place of the appropriate office of the Trade Marks Registry. See rule
150,
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FORM TMA—2

Fee : Rs. 20 plus continy- }
ance fee specified in entry
No. 78 of the First Schedule
TRADE AND MERCHANDISE MARKS ACT, 1958
Application for the restoration of the name of a person to the Register of Trade Marks Agents

(Rule 156)
(To be filed in triplicate)

T e e e et s chesisaereseeae ooeofl ..
hereby apply for the restoration of my name to the Register of Trade Marks Agents in which
my name was entered under No.. ... ...oovieneernei.n.. My name was removedon..........
under clause (b) of rule 155 (1) of the Trade and Merchandise Marks Rules, 1959.

Dated this.......... day of.........iieiiinls, 19
Signature
The Central Government,
Through the Registrar of Trade Marks,
‘The Office of the Trade Marks Registry 81, ... .. .0.ttiiiniiiiinerenneiectonnnncs .

1Insert the name and address in full.
3State the name of the place of the appropriate office of the Trade Marks Registry—Ses

rule 150.

FORM TMA—3

FeetRs. 3§

TRADE AND MERCHANDISE MARKS ACT, 1958

Application for an alteration of an entry in the Register of Trade Marks Agents
(Rule 157)

(To be filed in triplicate)

£ PRI > S revee
................................ being a registered trade marks agent (Registration
.) hereby request that my *name, address of the place of

..............................

No
residence, address of the principal place of business or qualifications entered in the Register cf
Trade Marks Agents may be altered as follows :—
Dated this....cveveeees..dty of.iiiinsenees. . I9
Signature
To
‘The Central Government,
Through the Registrar of Trade Marks,
The Office of the Trade Marks Registry at®..............

1Insert name and address in full,
8Sirike out words not applicable.
3State the name of the place of the appropriate office of the Trade Marks Registry-

See rule 150,
THE THIRD SCHEDULE

Forms to be used by the Registrar and the Central Government
LIST OF FORMS

Title g

Form No. Section
o—1 23(3) . . Notice of non-completion of registration,
0—2 23(2) . Certificate of registration of trade mark,

Notice of expiration of last registration
Certificate of registration of a fperson as a trade marks
agent,

03 25(3) . . .
0—4 (Rule 153) .
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FORM O—I

(GOVERNMENT OF INDIA
TRADE MARKS REGISTRY
TRADE AND MERCHANDISE MARKS ACT, 1958,
Nurice of non-completion of registration.  Section 23(3).

Rule 61,
No

Notice is hereby given as required by secnion 23(3) of the Trade and Merchandise Mark¥
Act, 1958, that the registranon of the trade mark, 1n respect of whicl application numbered
as above was made on the day o . 19....,has

not been completed by reason of default on the part of the applicant, Unless registration is comp-

leted within twenty-one days from the date of thig notuce, the applhcation will be treated as
s bapdoned.

Dated thus day of 19

Reglstrar of Trade Marks,

FORM 0O—2
(GQVERNMENT OF INDIA
TRADE MARKS REGISTRY
TRADE AND MERCHANDISE MARKS ACT, 1958.

Certificate of registration of trade mark., Section 23(2). Rule 65(1).
Trade Mark No.. .. ...

Date .....covvn .
Cernified that the Trade Marx of which a representation 1s annexed hereto, has been registered
in Part A ( B) of the registerin the name of i Class .
under No. . . . . . . . .83 of the date . m respect of
Sealed at my direcuon this.. .., . . .day of . 19

Registrar of Trade Marks

Regatration is for 7 years from the date first above-mentioned and may then be renewed
for a period of 7 years, and also at the expiration of each period of 7 years thereafter. (See sectlon
25 of the Trade and Merchandise Marks Act, 1958 and rules 66 to 69 of the Trade and Mer-

andise Marks Rules, 1959).

"This certificate 15 not for use in legal proceedings or for obtaining registration abroad,

Nore.—Upon any change of ownership of this trade mark, or change in address of the principal

place of business or address for service in India, applicaton should AT ONCE be made to regis-
ter the change.

FORM O—3
GOVERNMENT oOF INDIA
TRADE MARKS REGISTRY
TRADE AND MERCHANDISE MARKS ACT, 1958

Notice of expiration of last registration, Section 25(3)
Rule 67.

Registered Trade Mark No,
Clags...oooivnnrvannas

Notice 18 hereby given as required 1n section 25(3) of the Trade and Merchandise Marks
Act, 1958, that the registration of the aforesaid trade mark will explte on and that the
registration can be renewed for a further perlod of 7 years on receipt in the Trade Marks Reglstry

of an apphcation on the enclosed form -12 accompanled by the prescribed fee of Rs.
cerarrraras on or before the said date

Dated this...... ... ... day of .. 19 .
Registrar of Trade Marks,
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674
FORM O—y4
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
TRADE AND MERCHANDISE MARKS ACT, 1958
Certificate of registration as a Trade Marks Agent
(Rule 153)
No,, .o
Thials tocertify that,,............. e e araeaeraieaa, Creaneaey
thdths ......... o S
A on 1. e v -vanraen LAY UL, i iavnen.s R R I B TR R N R R R R R R
Wa.s mm erc .......... 0 TP in the Reglster of Trade Marks Agents maintained under
rale T 46 of the Trade and Merchandise Marks Rules, 1959.

Under Sacretary to the Government of India,
Ministry of Commerca and Industry,

THE R JRTH SCHEDULE—~ Glassification of goods—Names of the classes

eneral, classified with the actual article or apparatus,except

(Parts of an article or apparatus are, In 3
(° 1-tv’vhocre such parts constitute articles included in other classes.)

1. Chemical products used In industry, scicnce, photography, agriculture, horticulture,
forestry; manures (natural and artificial); fire extinguishing compositions; tempering substances
and chemical preparations for soldering ; chemical substances for preserving foodstuffs; tanning
qubstances ; adhesive substances used in industry.

2. TPaints, virnishes, lacquers, preservatives against rust and agalnst deterloration of wood;
colouring matters, dyestuffs; mordants; resing; metals in foil and powder form for painters and
decorators.

aching preparations and other substances for laundry use ; cleaning polishing scouring

. Ble
andBHbraBiV& preparations; soaps j perfumery, essential oils, cosmetics, hair lotions; dentifrices,

4. Industrial oilsand greases (other than edible oils and fats and essentlal oils) ; lubricants;
dust laying and abgorbing compositions ; fuels (including motor spirit) and {lluminants; candles,
B pers nightlights &nd wicks,

5. Pharmaceutical, veterinery and sanitary substances; infants and invalids foods, plasters,
material for bandaging; materials for stopping teeth, dental wax; disinfectants; preparations for
killing weeds and destroying vermin.

6. Unwrought and partly wrought common metals and theilr alloys; anchors’ anvils, bells,
rolled and cast building materials; rails and other metallic materials for raillway tracks; chains (cx-+
cent driving chalns for vehicles; cables and wires (non-electric);locksmiths’work; metalic pipes and
tugon ; safes and cash boxes; steel balls ; horseshoes; neils and screws; other goods In non-
precious metal not included in other classes ; ores,

7. Machines and michine tools; motors (except for vehicles); machine couplings and beltin
(except for vzhicles) ; large size agricultural implements ; incubators.

8. Haind tools and lnstruments; cutlery, forks and spoona ; side arms,

9. Scientific, nautical, surveying aad electrical apparatus and instruments (including wireleas
hotographic, cinsmarographic, optical, weighing, measaring, signalllntg, checking (nuperviniou{
ife-saving and teaching apparatus and instruments; coin _or counter~ re~] apparatus; ta

machines; cash reglsters; calculating machines ; fire-extinguishing apparatus.

10. Surgical, m:dical, denral and veterinary instruments and apparatus (Including artificial

limbs, eyes and teeth).

11. Installations for lighting, heating, steam generating, jcooklng, refrigerating, drylng,

wentilating, water supply and sanftary purposes,

12. Vehicles; apparatus for locomotion by land, 8ir or water,

13. Firearms; ammunition and projectiles; explosive substances; fire works,

14. Preclous metals and their alloys and goods in precious metals or coated therewith (except

cutlery, forks and spoons ) ; jewellery, precious stones ; horological and other chronome

instruments.
15. Musical instruments (other then talking mechincs and wireless spparatus),
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16. Paperand paper articles, cardboard and cardboard articles; printed matter, newspapers
and periodicals, books ; book-binding material; photographs ; stationery, adhesive materials-
(stationery); artists’ materials; paint brushes; typewriters and office requisites (other than’ furni-
ture) ; instructional and teaching material (other than apparatus ) ; playing cards ; (printers’) type
and cliches (stereotype)

17. Gutta percha, india rubber, balata and substitutes, articles made from these substances.
and not included in other classes ; materials for packing, stopping or insulating ; 2sbestos, mica and
their products; hose pipes (non-metallic); plastics in the form of theets, blocks, rods and tubes
being for use in manufactures.

. I8. Leather and imitations of leather, and articles made from these materials and not
included in other classes ; skins, hides; trunks and travelling bags ; umbrellas, parasols and walking
sticks; whips, harness and saddlery.

. 19. Building materials, natural and artificial stone, cement, lime, mortar, plaster and gravel;
pipes of earthenware or cement; road making materials; asphalt, pitch and bitumen; portable build~
ings; stone monuments; chimcney pots.

20. Furniture, mirrors. pictire frames; articles (not included in other classes) of wood, cork
reeds, cape, wicker, lri. Bone.iveiy. whalebone, sheil, amber, mother-of-pearl, meerschaum,
celluloid, and subs iiuice for 2'7 tfece materials,

2I. Small domestic utensils and containers (not of precious metal nor coated therewith) s
combs and sponges; brushes (otherthan peaint brushes); brushmaking materials; instruments and
material for cleaning purposes; steelwool ; glassware, porcelain and earthenware not included in
other classes,

22. Ropes, string, nets, tents, awnings, tarpaulins, sails, sacks; padding and stuffiing materials-
(hair, capoc, feathers, seaweed, etc.); raw fibrous textile materials.

23. Yarns, threads.
24. Tissues (piecegoods); bed and table-covers; textile articles not included in other classes..

25. Clothing including boots, shoes and slippers.

26, Lace and embroidery, ribands and braid; buttons, press buttons, hooks and eyes, pins.
and needles ; artificial flowers.

27. Carpets, rugs, mats and matting ; linoleums and other materials for covering floors ; wab
hangings (non-textile).

28. Games and playthings; gymnastic and sporting articles (except clothing): ornaments and.
decorations for Christmas trees. -

29. Mest, fish, poultry and game ; meat extracts; preseived, dried and cooked fruits and
vegetables; jellies, jams; eggs; milk and other dairy products; edible oils and fats ; preserves, pickles,

30. Coflee, tea, coCoa, sugar, rice, tapioca, sago, coffee substitutes; flour and preparations
made from cereals ; bread, biscuits, cakes, pastry and confectionery, ices ; honey, treacle; yeast,,
baking-powder; salt, mustard ; pepper, vinegar, sauces, spices; ice.

. .31. Agricultural, horticultural and forestry products and grains not included in other classes
hvxlng animals; fresh fruits and vegetables; seeds ; live plants and flowers; foodstuffs for animals?
malt.

32. Beer,ale and porter; mireral and aerated waters and othet non-alcoholic drinks ; syrups
and other preparations for making beverages,

33. Wines, spirits and liqueurs.

34. ‘Tobacco, raw or marufactured; smokKeéty articles:

THRIPREENH U LE
List of iteni Sy Ticds referraFWPRT TIR 1 40,

No. of item

I Grey Longcloth, Shirtings, Cellular, Limbric, Poplin, Sheerings, Printers and
Leopard cloth-Including all above-mentioned grey cloths with no colour in
the body except a woven coloured heading.

2 Grey Drills, Jeans and Duck— Including only grey cloth 2nd not striped drills-

with grev grounds.

Grey Twills—See note under item 1.

Grey Salitha, T-Cloths and Domestics—See note under item 1.

Grey Coarse Cloth-—See note under item 1.

nh w
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No. of item

.

10
I
I2

I3
14
i5
16

17
18

26
27
28

.29
30
31
32

33

Grev Chadars of Plain Weave and Khadi Chadars—Including all chadars
of plain weave with no colour in the body but with or without a woven
coloured heading or faicy heading, but not includirg Check Chadars
and striped Chadars.

Grey Chadars of Twill Weave—Including only grey twill chadars with
no colour in the body except a woven coloured heading.

Grey Dhoties including Tahmad—[This item relates only to grey ground dhoties
(of all dimensions) with or without artificial silk, coloured varn. folded varn,
or printed borders and headings.]

Grey Saries and Scarves and Sari Cloth—Including only grey ground Saries
(of all dimensions) with or without artificial silk, coloured yarn or printed
borders and headings and sari cloth in piece length but not including Saries
with striped or check grounds, and dyed and printed saries.

Grey Dosuti—See note under item 1.

Grey Jaconets, Jagannathi, Mulls and Mulmulls—See note under item I.

Grey Pagree Cloth—See note under item 1.

Grey Matting Weave and Canvas including filter cloth—See note under item I.

Sambura Cloth—Grey Drill with red and black headings and coloured runner
in the centre.

Whole Grey Dobby Cloth and Doria—See note under item 1.

Bleached Longcloth, Shirtings, Cellular, Limbric, Poplin, Sheetings and Printers—
Including all the above mentioned plain c¢loths with no colour
in the body exceptawoven coloured heading.

Bleached Drills, Jeans and Duck—See note under item 16.

Bleached Twills—See note under item 16. This item does not include
Striped Twills on bleached ground.

Bleache —Cloths and Domestics.— ote under item I6.
Bleached Coarse Cloth—See note under item 16.

Bleached Chadars—Including chadars of plain and twill weave.
Bleached Mulls, Jaconets and Nainsooks—See note underitem 16.
Bleached Madapollams and Cambrics—See note under item 16.

Bleached Dhoties including Tahmad—This item relates only to plain bleached
ground dhoties (of all dimensions) with artificial silk, coloured yarn, folded
varn or printed borders and headings.

Bleach=d Siries a1d Scarves—-Iacluding only plain bleached ground Saries
(of all dimensions) with araficial silk. coloured yarn or printed borders and
headings- s mat inclrdine  Rariec with strines or checks and  dyed and
printed

BleacheA TiEh SRR ~od 1ndac bl al .

Bleached an—-SeEMEWm 16.

Bleached Dorias and  Fancies—-Including bleached cloth with bleached folded
yarn stripes or checks.

Bleached Matting Weave and Canvas—See note under item I16.
Bleached Pugree Cloth—See note under Item 16.
Embroidered Voiles, Muslins, etc., Bleached.

Bleached Flannel and Flannelettesand all bleached cloths raised on one
side and Cotton Velvet.

Dyep  Longcloth, Shirtings, Cellular, Limbric, Poplin and Sheetings—
Including the above-mentioned cloths dyed in the piece.
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No. of item

34 Dyed Drills—See note under item  33. This item also includes coloured warp
or weft drills.

a5 Dyed Twills—Sec note under item 33.

36 Dyed T-Cloths and Domestics-—See note under item 33.

37 Dyed Coarse Cloth-—See note under item 33,

38 Dyed Chadars—Sce note under item 33.

39 Dyed Dhoties including ‘Tahmad, Saries end  Shawls—This item
includes dhoties, saries or shawls dyed in the piece,

40 Dyed Fancies—Including fancies with single colour warp or weft fancles
or printed yarn in the warp or weft or both.

AX Dyed Pugree Cloth—See note under item 33.

42 Dyed Voiles.—Including bordered voiles,

43 Dyed Flannelettes.—Including Grey and self-coloured flannelettes and all
dyed cloths raised on one gide and cotton velvet.

44 Dyed Mulis.

45 Dyed Umbrella Cloth.

46 Coatings and Trouserings (including Sholapuri, Madras Cloth, Sunproof cloth,
Tussore, Kashmere Cloth, Serges, Thana Cloth, Tweeds, Mazri, Malatia and
Cordutoy).—In addition to the goods enumerated above, this item includes
cotton dyed coatings and coatings with artificial silk in thew or in the
weft as siripes or checks, either alone or in combination with dyed cotton yarn

47 Striped Drills and Jeans and Striped  Twillsi—Including striped drills or
twills with grey, bleached or coloured ground.

43 Bed Ticking—With coloured warp and grey or bleached weft.

49 Striped Coarse Cloth—Including both grey and bleached grounds,

50 Striped Shirtings, Striped Susis end Suiped Zephyrs.—Including striped
shirtings, etc. with grey, bleached or coloured ground but not including
artificlal  silk atriped goods,

sI Check Shirtings, Check Susis and Check  Zephyrs.—See note under Item
50.

%2 Check Chadars—~Including plain check chadar eand twill check chadar on
grey, bleached or coloured ground.

53 Lungis and Sarongs.

54 Woven coloured Sarics and Scarves.—(This¥ includes saries and scarves with
striped or check ﬁ:-ounda, but does not include saries and scarves In which
there is artificlal silk in the body of the cloth).

11 Check Cholas and Gumchas,

56 Artificial Silk Striped Shirtings.-—This includes artificial silk shirtings with (a
an artificial silk warp and weft ; (b) an artificial eilk warp or weft ; or (‘c)nrr.l—
ficial sitk only in stripes, either alone or in combination with co oured
rotton yarn.

57 Artificial Silk Check Shirtings—On grey, white and coloured grounds.

<8 Artificial 5{lk Brocades and *“ All Over Styles .

59 Artificlal Silk Dhotles, Sarles and Scarves and Sari Cloth (This item in-
cludes dhotics and saries in which an artficial silk warp or weft or both
are used. It does not include dhotics, etc. in which artificial silk is used
only in the borders).

0 Crgfc Cloth—Grey,  bleached and dyed. This item also includes crepe

oth yarn printed.

61 Dyed wnd Striped Dosuti—Including striped Dosutl blewched in the
piece.

62 Printed Dhoties, Shawls, Rumals, Saries omd other printed garments.—In-
cluding Voile sarieas also.

63 Printed longcloth, Shirtings, Cellular, Limbric, Poplins and Shestings.— Grey,

bleadhed and d,yed grounds.
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64
65
68

67

68

69

70
71

72

73

74
75
76

77
78
79
80
81
82

83
84
85

86
87

88

39
o0

QI

92

93

94

_—

Striped, Check and Printed Flannelettes,
Pure Silk Saries.

Leno and Mockleno, Bandsse Cloth—Grey, bleached, dyed or atriped in-
cluding Gauze Cloth also.

Tc}l‘ll‘;YCk Té)w:la including towelling cloth—Grey, Bleached, dyed, printed, striped ot
checked.

Huckaback Towels including towelling cloth.—~Grey, bleached, dyed, printed
striped or checked,

Honey Comb Towels including towelling cloth.—Grey,  bleached, dyed
printed, striped or checked.

All other Towels including towclling cloth,

(@) Dusters, Handkerchiefs, Rumals and Glasa Cloth (servietres).
(8) Table cloth and table covers, napkins.

Dobby and Jacquard Chadars, Bedspreads, Quilts and Counterpanes
including Sumi.—-Grey, bleached, or coloured.

Blankets and Malida Cloth.—All types, including cotton and ‘wool uniom
blankets; and shawls (not dyed or printed) or lohis of any fibres.

Durries and carpets including Satranjl (floor carpets).

Dyed and Coloured Canvas,—Dyed or woven coloured.

Artificial  Silk Zephyrs, Alpaca, Crepe, etc.—Plain and Fancy grounds (whol®
colour and unstriped).

Motor Hood Cloth.

Buckrum Cloth—Grey, bleached and dyed.

Striped Volles—Bleached and or dyed in the plece.

Printed Voiles.—Grey, bleached and dyed.

Mookta Cloth-—This cloth is woven with cotton warp and flax weft.

Artificial Silk Tapestry and Upholsterin, Fabrics,” including cotton*furnishing
fabrics and casement cloths.—Grey, bleached, dyed and printed

Bedford Cord.-—Bleached and dyed.

Printed Crepe.—Grey, bleached or dyed grounds.

Pure Silkk Coatings.—Plain, striped or checked. This item also includes coatings
made of artificial fibres, filaments and yarns.

Pure Silk Shirtings.—Plain, striped or checked.

Printed Drills, Twills and Jcans.

Corded Voiles.—Bleached, coloured, printed and boadered.
Printed Boski—Artificial Silk warp, weft or both.

Artificlal Silk  Striped Voiles,—Grey, bleached and dyed voiles with ard-
ficial silk stripes in the body of the cloth,

Bordered Volles.—Bleached, dyed and printed (with or without artificial silk
border).

Artificial Silk Satins. —Including sating made from 100 per cent artiflcial silk
or artificial silk In the warp or weft.

Check Voiles.-—Grey, bleached and dyed. (This item contains cotton voiles
with grey, bleached or coloured grounds with check designs all over the body
of the cloth).

Grey Flannelettes—Including all grey clothe raised on one gide and coston vel-
vet.
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TIIE SIXTH SCIIEDULE
Scale of Costs allowable in proceedings before the Registrar (Rule 114).

Entry Matter in respect of which costs to be awarded Amount
No.
I For one day's hearing involving examinetion  Rs, 30
of witnesses.
2 For one day’s hearing when there is no ¢xa-  Rs, 20
minadon of witnesses.
3 For adjournment of hearing granted on the Rs. § plus cost for resummoning
pettion of any party. the other partics’ witnesacs who
were due to be examined on
the day.
4 For striking out scandalous matter from an Rs. 5.
affidavit.
5 For attendance of witnesges,— .
Subsistence allowance . . . Rs. 6 (vide Note below).
Travclling allowance. . . . The fare by rail or steamer for

the first class or the second
class each way and if there is
no rail or steamer communica~
tion 25 nP or 12 nP per mile,
depending upon the rank and
status of the withess.

Note.—The rates of subsistence allowance and travelling allowance for witnesses shall vary
according to the status of the witnesses subject to the maximum prescribed above.

[No. 7(7)-TMP/s9]
K. V. VENKATACHALAM, Joint Secy.
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